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LOK SABHA
Thursday, August 27, 1959/Bhadra 5,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

{Mr Sezaxer m the Chair]
ORAL ANSWERS TO QUESTIONS
Metropolitan Police System for Delhi

811. Shri Shm Narayan Das’
8hri Radha Raman:

Will the Minister of Home Affairs
be pleased to state

(a) whether there 1z any proposal

to ntroduce a metropolitan police
system in Delh, and

(b) it 50, at what stage 15 the pro-
posal*

The Minister of State in the Minis-
try of Home Affatrs (Shri Datar)s (a)

There 18 no such proposal under con-
sideration

(b) Does not arise

Shri Shree Narayan Das: In view of
the fact that the population of Delh:
has increased to a very great extent,
may I know whether any suggestion
has been made with regard to the de-
sirabiity or necessity of introducing
the same system as 1s prevalent in
Bombay, Calcutta and Madras?

Shri Datar: This system of Police
Commissioners 13 1n  vogue only m
three towns Bombay, Calcutta and
Madras In all the other districts as
also cities, the power vests in the Dis-
trict Magistrate and therefore, it 1s
considered that 1t would be better to
have the powers under a non-police
officer than under a police officer. So
far as those three places are concern-

190 L8D--1
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ed, they have come down historically
and therefore, they are continung

Shrl Shree Narayan Das; May I
know whether any proposal wag made
to the Government for its considera-
tion?

Shri Datar. Thu Government had
no proposal before 1t but the guestion
was examined by the State Police
Organisation Commuttee which came
to the conclusion that it would be
better to have the power vested 1n the
District Magistrates

Shri Radha Raman. The hon Mins-
ter has said that there is no such pro-
posal In view of the unsausfactory
arrangement of police admimstration
mn Delm and also the growing
insecurity among the people, are any
changes being considered by the Gov-
ernment to make it more effective and
more secure”

Shri Datar. Government 15 talang
steps from time to time to scrutinise
the conditions in this regard and the
solution proposed by the hon. Member
15 not considered satisfactory in this
respect.

Shri Braj Raj Singh: In view of the
statement made by the hon Minister
just now that the police should be
under the control of a non-police
officer, 15 the Government considering
to advise the administrations m Bom-
bay, Calcutta and Madras to have
there also somebody who 13 not a
police officer so that it may not be
under the police officer?

Shri Datar: That 15 a matler for the
State Governments to consider and
they have not made any such proposals
n this respect.
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Pelbh AM for Copper Miaing

smnmnnn
'“"{sms ©. Godsors:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

{(a) whether any discuasions bet-
ween the Government of India and
Polish Government have recently
taken place regarding Polish assistance
in the development of copper mining
& India;

(b) whether mch- assistance is pro-
posed to be accepted; and

(c) if »0, on what terms and cond)-
tions?

The Parilamentary Secrelary to the
Minister of Steel, Mines and Fuel
(Bhri Gajendra Prasad Sinha): (a) to
{c). Some preliminary discussions
bave taken place with the  Polish
authorities regarding their genersl
offer of assistance in the development
of Copper mining in India. It is still
premature for the Government to say
anything regarding (b) and (c).

Shri Radha Raman: May I  know
the nature of assistance and its form
that had been envisaged in  these
preliminary negotiations?

Shri Gajendra Prasad Sinha: I have
already said that the discussion is pre-
liminary, The Indian Bureau of Mines
i carrying on the investigation. The
guestion about other assistance will
arise when the negotiations proceed
further.

Shri Radha Raman: How long are
these negotistions expected to take?
May I also know whether the Govern-
ment is exploring the possibility of
getting such assistance from any other
country than Poland?

Shrl Gajendra Prasad Sinha: Our
technical experts had a discussion a
few months before with Mr.
Trampozynski, Minister of Foreign
Trade of the Polish People’s Republic
who came here accompanied by th

Polish Ambassador and some
people. They had g discussion

i

our technical pecple, otaff and the
Director of the Indian Bureau of
Mines, mmmmt—
just begun and it will take some time
before it will materialise. Then of
course I will bs in a position to say
something abont the type of aid.

Bmmngm:mhmm

2
g
<
a
4
3
<4
3
s

Shri Damani: How many copper
mines will be developed by the end
of the Second Plan and what would
be the productiont Up to what ex-
tent they will meet the requirements
of the country?

The Minister of Mines and Off (Shri

copper mining is this. We have al-
most completed our present detailed
investigation of Khetri copper mines.
As soon as the detailed quantitative
and qualitative examination is com-
pleted, we will start the mining pro-
ject programme. By the end of the
Second Plan, we hope to produce some
copper ore from Khetri mines and
may be also from Sikkim which Gov-
mment had requested us to help it in
the production of copper ores. This
ig all that we will be able to do by
the end of the Second Plan.

Removal of Archasological Antiguities
to Foreign Coantries

+
rsm D. C. Sharma:
813 Shri Ram Krishan Gupta:
. Shri Vajpayee:
ism Vishwanatha Reddy:

Will the Minister for Sclentific Re-
search and Caltural Affairs be pleased
to state:

(a) whether it is a fact that several
casez of removal o foreign countries
of archaeological antiquities from un-
protected monuments in various parts
of the country have besn brought to
the notice of Government;



4499 Orol dnewers  BHADRA §, 1881 (SAKA)

{b) it o, whether the samme have
beenn enguired into;

(c) the result of such enquiries; and

(d) the nature of steps taken or pro-
posed to be taken to stop pilferage of
such antigquities?

The Ministey of Scientific Research
and Cultural Affalys (Shri Humayun
Kabir): (a) to (c). Whenever any
complaint about pilferage or damage
to a monument is received, an enquiry
is made but it has not been possible
to establish that such damage or
pilferage is for purposes of export

(d) Stricter measures of control by
custom authorities and State Govern-
ments have been recommended and
both the Central and the State De-
partments of Archaeology have been
requested to exercise greater wigilance
and remove scattered antiqurties to
museums

S8hri D, C. Sharma: How many such
complainte of damage done to these
antiquities have been brought to the
notice of the Minister during the last
six months and what action has been
taken to stop that by the Minstry
here or by the State Government?

Shri Humayun Kabir: We received
complaints this year in respect of
monuments mamly in UP. and MP
and immediately an officer was deput-
ed to make an investigation He has
subrmutted a report in May, 1850 We
also wrote to the State Governments
concerned, As a result of all this,
some recommendations have been
made and I have mentioned them. 8o
far as the Department of Archaeology
1s concerned, we have directed that
more staff such as chowkidars may be
appointed to look after the protected
monuments In respect of unprotected

into hundreds of thousands. So, I
think 1t would not be possible

Shri Ram Krishan Gupta: I mean
the monuments about which com-
plaints have been received

Shri Humayun Kablr: The monu-
ments are brought under the national
list on the ground of their importance
and not on the ground that a com-
plaint had been recejved about them.

¥ www fog ¥ ooR o wg
@ FES F wl g § A
R IR F agadr gk
fax gac g 1@ &Y 9@ www &
Ty AT FTHTC WX TOT N2V FOFIC
Taregfame ?

oft gorvge whae: @ F el ol e
3 fie Fere W wiT ey wRer ¥ e
fererat wré § o< gt @ qoerd W
ST e W ey mar @ W R o -
LR A

¥ www foy . w7 e ®
wt §, ug A xR o Far 6
wouw wgtww ot rRd

Shei Vajpayee: The hon Minister
has just said that for the protection of
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the unprotected monuments peeple’s
co-operstion will be solicited. May 1
know if there is any proposal to enm-
trust the work of protection to the

gram-panchayats, and whether the
Séate Governments have been ap-

proached in this matter?

Shri Humayun Kabir: That would
be a concern mamnly for the Stale
Government. What we are proposing
to do is—and this has been agreed to
—~—that we classify the monuments into
three categories: monuments of
national importance for which  the
Central Government takes the res-
ponsibility, monuments which are not
of national importance but are of
sufficient importance to be protected
Jy e Sdnds Sovwomnments, and' & Shad
category of monuments to be looked
ufter by local bodies of various types

Shri C. K Bhattacharya: In the
Philadelphia Museum there 15 a Bhoga
Mandapam of a South Indian temple
completely removed and reconstruct-
ed. Will the hon Minister kindly ex-
plain how it could go out of India”

Mr. Speaker: Reconstructed where?

Shri C. K. Bhattacharya: In the
Museum m Philadelphia 1n the United
States.

Shri Humayun Kabir: First of all, 1
would like to know when this was
done If the removal was over 30 or
40 years in little bits nobody can

prevent it.

it v o . A T AgRa
w oh fors frar § fs I Re §
TH W A@ W A S g
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OCeoutral Institute for Scientific ard
Technical Information

- {sm l.m Krishan Gupta:
Shri Padam Dev:

Will the Minister of Sclentific Re-
Search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No 1338 on the 18th March,
1859 and state at what stage is the
scheme for setting up a Central Inst-
tule for Scientific and Technical In-
formation?

The Minister of Scientiic Researcn
and Cultural Affatrs (Shri Humayus
Kabir): The recommendations of the
Cotnmittee set up under Dr D. o
Kothar: about the establishment of
the Central Institute are awaited

Shri Ram Krishan Gupta: What
the main recommendation of this Com
mittee?

Bhri Humayun Kabir: The recom-
mendations are awaited

Text Book Research and Ceniral
Bureau of Educational and Vocational

Will the Minister of Education be
Pleagsed to state:

() whether the recommendation of
the Central Research Advisory Com-
mittee on Secondary Education for
the amalgamation of the Central
Bureau of Text Books Research and
the Centrel Bureau of Educational and
s e e e

tude
Government;
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() ¥ so, whether thu has been
implemented; and

(c} whether there will be any
mmhlnvmdmhﬁhnm-

7

The Minister of Education (Dr.K L.
Bhrimall): (a) Yes, Sir

{(b) No, Bir

(¢) The decimion to integrate the
two Bureaus with the Institute has
been taken on educational and not
financial grounds As such, it 13 not
possible to say definitely at this stage
whether or not there will be a fin-
ancal saving

Shri B, C. Samanta: May [
the subjects that overlap”

know

Dr. K. L. Shrimalil: There 15 no ques-
tion of overlapping, the idea 15 o
bring about integration so that ther«
may be better co-ordination

Shri 8. C. Samanta: 1. it nol a fact
that this Central Advisory Research
Committee wag established to co-
ordinate the acuwvities of five such
institutions® May [ know whethet
this 15 a permanent body or a tempo
rary one?

Dr. K. L. Shrimali: This 1s an&d hoe
body which has been appointed lo
adwvise the Government

'thoulpa% g: ﬂlull!_ﬂl aEjpuy

-+
Shri 8. C. Samanta:
Shri Subodh Hansda:

*816. 2 Shri Ram Krishan Gupla:
| Shri A. M. Tarig:
Will the Mmister of Sclentific

Research and Cullural Affairs be
pleased to refer to the reply given to
Starred Question No 1854 on the 16th
April, 1959 and state

(a) whether the report submitted
by the Reviewing Committee appoint-
od to review the working and develop-
ment of the Indian Institute of Tech-
nology, Kharagpur has been considered
by Government; and

Oral Anewers 4504

(b) i so, the results thereof?

The Minister of Scientific Research
and Cultural Afisirs (Shri Huniaywn
Kabir): (a) No, Sir

(b) Does not arise

Shri 8. C. Samanta: May I know
whether 1t 1s lying with tne Institute
or with the Government?

Shri Humayun Kabir: I think [
informed the House on the last
occasion that it would be first con-
sidered by the governing body of the
Institute They appointed a sub-
committee to go mmto the question
This sub-commitiee has met on the
19th and 20th August Government
have not yet received the report

Shri 8. C. Samanta: Last time [
wanted to know whether the shortage
of equipment and staff in the munera-
logy department was taken into
account by the Reviewing Comnutiee

Shri Humayun Kabir: The Review-
ng Committee was asked to go mto
all aspects about the Institute,—both
an assessment of present work and
programmes of future development

Shri Ram Krishan Gnpla: May I
know the approximate amount which
will be spent on this scheme?

Shri Homayun Kabir: On what?
On the Indian Institute of Technology,
large monies are being spent I do
not carrv the figure with me, but I
think we have already spent about
Rs 5 crores and more will be spent

Salary Structare in Engineering
Tostitutions

+
Shri 8. C. Samanta:
*817. { Shri Sabedh Hansda:
Lshrl Panigrahi:

Will the Minister of Scientifie
Research and Cultural Affairs he
pleased to state

(a) whether the proposal for
rationalising and improving the staft
and salary structure in Engineering
Institutions has been considered and
accepted by the Government;
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(b) i g0, whether thizy has been
implemented so far; and

(e) the amount required ammually
for this rationalisation?

Kabir): (a) Yes, Sir

(b) It 15 1n the process of imple-
mentation

(c) The exact amount required
annually wall be known only after the
State Governments and institutions
furrush thewr demands, but 1t 15 est
mated to be about 1 8 crores per year

Shri 8. C. Samanta: In Annexure
II of Chapter 3 in the Report of the
Ministry supplied to us there are two
classifications A and B, whereas the
Commuttee has classified it into three
categories May I know how that has
been done?

Shri Humayan Kabir. 1 do not have
that report with me just now but 1
can say broadly what the decisions of
the Government are The decision of
the Government 1s to have onc grade
for engineering colleges and the other
for polytechnics 1 think the hon
Member probably has in mind that in
engineering colleges which have a
post-graduate department, there 19 a
special category of professors called
senior professors but 1 would not
regard that as a third classification

Bhri Panigrahi- May I know whe-
ther the entire amount of Rs 18
crores which has been estimated will
be borne by the Central Government
or the State Government will also
share the expenditure?

Shri Humayun Kabir: 1 have told
this House repeatedly that the entire
amount will be borme by the Central
Government, not only for this year
but for five years and thereafter the
position will be reviewed

Bhri Palanlyandy: May I know
whether the State Governments have
accepted the recommendations of the
Government, 1f so, whether they have
hlphmud them?

Shri Humayss Xabir: As I have
said in the reply, it i» in the process
of implementation. ‘When there was a
Chief Ministers’ Conference all of tham
agreed in principle, and wa are work-
ing under the assumption that when
the Chiet Ministers have agreed the
State Governments have agreed.

Shri Harish Chandra Mathur: In
view of the fact that the entire expen-
diture 153 being borne by the Central
Government, may I know what difi-
culties, 1f any, have been pointed out
in the implementation of this scheme,
snd why there 1s any delay?

Shri Humayun XKabir: This is a
question which can be really answered
by the State Governments

Shri Harish Chandra Mathur: When
we had a2 contract with the BState
Governments, we should know whe-
ther anything has come out or not

Mr. Speaker The hon Minster
must certainly be able to know why
any particular man should object to
whom an offer 1= made

Shri Humayun Kablr. They have
not stated definitely, but we can guess
The assumption 1+ that it might have
repercussions on other departments,
the increased salaries which we are
bearing might also affect «alanes in
other places

Shri S. M Banerjee: The hon Minis-
ter said that 1t 13 1n the process of
implementation May I know whether
a separate committee was appointed
to rationalise or 1mprove the pay
scales, or 13 this the recommendation
of the Central Pay Commussion®

Shri Humayun Kabir: This has
nothing to do with the Central Pay
Commussion, the hon Member has not
seen the question

Shri Thimmaiah: There 13 difference
m salaries paid in institutions owned
by State Governments and those
owned by the Centra] Government.
It the acales are to be made uniform
both for institutions cwned by States



Graphite Deposite in Kashmir

o818, f Shri Raghunath Siagh:
| Shri Pangarkar:

Will the Minuter of Steel, Mines
and Fuel be pleased to state:

(a) whether it 13 & fact that large
deposits of graphite have been found
in the Baramulla division of Kashmur,
and

{b) if s0, the estimated quantity
available?

The Parliameniary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
and (b} Graphite deposits . Bara-
mulla district were already known to
exist but no systematic investigation
had been undertaken The Geological
Survey of India, however, has carried
out a preliminary investigation of the
said deposits as a result of which gross
reserves are estimated at about 35'84
mallion tons up to a depth of 100 feet.
Workable reserves for the same depth
have been calculated at 1433 mmllion
fons. The ore is reported %0 be poor
In quality.

Bbri Raghunath Singh: May I know
whether it will be economical fto
explolt thip Kashmir mine?

BHADRA 8, 1081 (SAKA)
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Shel Gajenlira Pramd Sinka: I have
alveady said that the ore is poor, but
afier beneficlation it might be econo-
mical to work it.

Shri A M. Tarig: It was just now
said that no systematic investigation
he® taken place by this time. May }
know how much time it will take to
investigate into this matter?

Bhri Gajendra Prasad Sinba: I have
already said that we are investigating
into the further deposit of graphite in
Baramulla area.

Stainless Steel Plant

*819. Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fael be
pleased to state:

{a) whether the location of the pro-
posed Stainless Steel Plant has been
decided by now; and

(b) if so, where it is proposed “fe
located?

The Minister of Steel, Mines and
yuel (Sardar Swaran Singh): (a) and
(b). No, Sir. Not yet Among other
things the Indian Consultants are to
recommend, in the detailed project
réeport, the suitability of various sites
for the Jocation of the plant

Shri Panigrahi: May 1 know what
different sites are in the view of the
govermmment and by what time a final
decision can be taken®

Sardar Swaran Bingh: The sites will
pe in the view of the Govermment on
the report of the consultants,

Shri Panigrahi: May I know which
are the sites now under consideration
of the Government and by what time
the report will be finalised®

Mr, Speaker: It hag been referred
to a Committee There 13 no mean-
1ng in asking thus question. The hon.
Minister has explamed that this ques-
tion will arise only after he receives
she advice from the experts. There-
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fore, what iz the meaning of tenta-
tively geiting some figure and eross-
examining later that such and such
a thing has not been adopted?

Shri Panigrahl: Can we hope that
thiz plant can come up in the Second
Plan period?

Sardar Swaran Singh: I think the
preparation of the detailed project
report will take about seven months
Thereafier, the actual construction
will take roughly about three years.

Shri Ramanathan Chettiar: May 1
know what has happened to the pro-
posal put forward by the Bhadravat
Iron and Steel Works to have a stain-
less steel plant at Bhadravati?

Sardar Swaran Singh: There 15 no
separate proposal. This will depend
now upon the project report and the
ultimate decision of the Government
as to whether the public sector steel
plant should be located at Bhadravat:
or at any other place

Shri Damani: May I know whether
a survey has been wmade to find out
whether the production of this plant
will meet the requirements of the
country to the fullest and, if not,
what -teps are go.ng to be taken to
increase the production by installing
plants 1n other places also?

Sardar Swaran Singh: The initial
production 1s going to be of the order
of 40,000 tons per year in the form of
ingots It i1s our intention to make
arrangements so that the production
can be doubled.

Mr. Speaker: Shry A. KX Gopalan—
absent. Shr: Kumhan:
Shri Kunhan: Question No 820

Shri 8. M. Banerjee: Question No
may also be taken up along with
this.

The Deputy Miunister of Law (Shrl
Majaraavis): I have no objection.

Myr. Speaker: Yes; it may be taken
up along with Question No. 820.

Mow System of Vethig
Gopalan:
Munisamy:

*820.
Vir Shastri:

Will the Minister of Law be
pleased to state:

(a) whether the new scheme of
isswing identity cards to voters has
been tried anywhere;

(b) if so, in which areas and the
number of voters involved;

(c) what 15 the expense invelved
in ssuing dentity cards to every
voter; and

(d) how far has the scheme been
successful?

The Deputy Minister of Law (8hri
Hajarnavis): (a) and (b). The
scheme of 1ssuing to voters identity
cards with photographs attached is
being tried as an experimental
measure in the Calcutta South-West
Parliamentary constituency, ie,, the
areas comprised within Chowringhee,
Kalighat, Fort, Alipore, Ekbalpore,
Garden Reach and Bcrhala Assembly
constituencies The total number of
voters in these constituencies 15 a little
over 3,80,000

o

. K
R.
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(c) The expense involved in issuing
the identity cards 1s estimated at
Rs 360000 Thus 13 to be shared
equally by the Government of Indim
and the State Government

(d) The success of the scheme can
be determined only after the work is
completed. It 1s now m progress,

Photographs of Veters

+
Shri 8. M. Banerjee:
eg2s ) Shri Aurcbinde Ghemul:
Shri H. N. Mukerjos:
Shri Halder:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that
thousands of volers in South West
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not yet been photographed or provided
with identity cards;

(¢) if so, how this situation 15 being
met by Government?

The Deputy Minister of Law (Shri
Hajarnavis): (a) No The Election
Commussion does not intend to call the
bye-election till the photographing of
all the voters and the 1ssue of 1dentity
cards to them are complete

(b) and (c) Some women especially
among the Muslim community have
objected to be photographed, but their
number 1s comparatively small
Arrangements have been made for
sending women photographers to
photograph those electors who object
to appearing before men Those who
object to be photographed will not be
able to wvote at the ensuing bye-
election, «ven though their names
continue to be on the rolls

Shri B. M. Baner)ee. Since the bve
election in the Calcutta area 1s being
delayed owing to the identity cards,
may 1 know what steps are being
taken by Government to see that
identity cards are issued without any
delay*

The Minister of Law (Shri A. K.
Sen): It 1s not a fact that the bye-
elections ure being delayed by reason
of the new rule regarding identity
cards The bye-election has been
delayed because the photographs have
revealed very large errors in the
electoral rolls As we expected, when
the photographs were taken, 1t was
found that large numbers have left
the constituency and yet they are on
the rolls, and lerge numbers have
come in and they are not on the rolls
By reason of the discovery of these
large errors, there has now been a
direction to revise the electoral rolls
in the entire constituency and that 1s
the reason for the delay.
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Shri 8. M. Banerjee: May I know
whether some of the women or thew
guardians have objected to photo-
graphs being taken ms they feel that
copies of the photographs may be
utilised 1In a different form with the
photographs of other people®

Shri A. K. Sen: 1 have sometimes
seen myself what happened when
photographs were taken There are
Mushm areas where the middle-class
Bengali people hve There was such
an enthusiasm, especially among
women, to come and get themselves
photographed I was myself astound-
ed They came out in their best sarees
and sat down very happily and got
themselves photographed Our reports
show that in the areas where there
are large numbers of Mushims living,
certain numbers among the older
sections of the Mushm women have
refused to be photographed at all
even when arrangements were made
for having the photographs taken by
women photographers What can be
done” Supposing a lady comes at the
time of the election and refuses to
be marked with the identity mark
which 15 compulsory under our rules,
she will not be able to cast her vote
Some foolproof method of identifica-
tion must be devised, 1f a particular
voter chooses not to submit himself
or herself to be marked with an iden-
tity mark, so that that voter can
exercise his or her vote

Shri N R. Muniswamy: May | know
whether the experience gained in this
bye-election by the issue of identity
cards and taking of photographs will
be projected to the general elections,
that 1s, will that experience be utilised
in the general elections?

Shri A. K. Sea: I am sorry I could
not follow the question

Mr. Speaker: Will those photographs
be utilised for the general election
also?” That 1s the question

Shrl A, K, Sen: We hope to extend
1t to urban areas especially where
large-scale iumpersonations in the past
have been reported, and where there
is a likelihood of such impersonations
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Being resoried to in the nexti general
alections, that will have to be laft to
the Chief Election Commissioner to
see a3 to which areas will be covered
by the new rules.

Shri N. R. Muniswamy: May I know
whether any estimate has been made
from the reports that have come to
the Government as to the large num-
ber of impersonations taking place and
the areas where they happen?

ghri A. K. Sen: Reports have come
but the magnitude of it can hardly be

guessed.

Shrl N. B. Muniswamy: What is the
area? May 1 know whether it is

Kerala or anywhere else?

Shri A, K. Sen: There have been
some reports from Kerala especially
after the last bye-election in the Devi-
colam area.

Shri 8. M. Banerjee: From the reply
of the hon. Minister it is seen that
there are certain women, maybe they
are Muslims, who are opposing to be
photographed. 8hould 1 presume that
these voters will be debarred from
voting because they are not photo-
graphed?

Shri A. K. Sen: Yes, that 15 the
answer.

Mir, Speaker: He said so

Shri Vajpayee: May I know if there
is a proposal to replace identity ink
marks by vaccination and, if so,
whether the political parties have
approved of 1t?

Shri A. K. Sen: I am not personally
aware of any such proposal, and if
any such suggestion has come to the
Election Commission or not, I cannot
wvouch for it But, even 1f such a pro-
posal has come, I have no doubt that
the Chief Election Commussioner will
ascertain the wish of the parties.

Foodgrain Merchants
*821. Shri Harish Chandra Mathur:

Will the Minister of Finanre be pleased
10 state:

(a) whether any enquiry has been
wmade regarding the profits made by

foodgrain merchants duting 1858-88
particularly in Rajasthan snd Andhra
for purposes of Income-tax; and

(b) the important conclusions of the
enquiry?

The Deputy Minister of Fimanos
(Bhrimati Tarkeshwarl Sioha): (a)
No S8ir.

{b) Does not arise.

Shri Harish Chandra Mathar: Is the
Government aware of the quantity of
foodgrains moved out of Rajasthan
during 1958-59 and the estimated pro-
fits made by the traders there?

Shrimati Tarkeshwari Sinha: We
ure not yet aware of the estimated
profits, because, the assessment for
1858-50 13 made generally in 1950-80.
It is only after the assessment is made
that we shall be able to locate the
amount of profit.

Shri Harish Chandra Mathur: May
1 know 1if the Government 18 taking
any steps to curb profiteering parti-
cularly in the case of foodgrains?

Mr, Speaker: That 1s not the busi-
ness of the income-tax officers!

Shri Harish Chandra Mathur: My
question was, whether any steps are
being taken by income-tax authonties
to curb profiteering in foodgrans by
merchants?

Shrimati Tarkeshwari Sinha: In-
atructions were issued in August, 1958
to the mcome-tax authorities to pay
special attention to the foodgrain
merchants and their activities,

Savings Statisticg

*322. Shri Damani: Will the Mins-
ter of Finance be pleased to state:

(a) whether any steps are being
taken by Government to collect and
study statistics relating to savings
with a view to ascertain saving poten-
tial of different classes of people and
their preferences for different types of
savings; and

(b) if so, the details thereof?
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The Deputy Mianter of Finanes
(ki B. R Bhagat): () snd (b). A
satement is l1aid on the Table of the

Skrl B, R, Bhagat: They are In-
determinate.

Shri Damani: May I know whether
t is aware of the exagge-

ted figures of small savings in the
reports and if so, what actions are
being taken to make them reliable

i

i

Bhri B, B. Bhagat: The figures are
not exaggerated They are very
accurate figures.

Shri Harish Chandra Mathur: Is the
Deputy Minister aware that targets for
savings are fixed for each district and
this leads to the District Magistrates
end Collectors transferring certain
funds to small savings and retransfer-
ring them after a short while, showing
exaggerated figures. because of the
targets fixed”

Bhri B. BR. Bhagat: No, Sir, we are
not aware of it
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Naval Training Scheol, Ratnagiri

*g24, Shri Assar: Will the Minister
of Defence be pleased to state

{a) whether it 1s a fact that Bombay
Government have suggested to Central
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(b) i so, the declsion teken by the
Government in the matter?

The Deputy Minister of Defamce
(Sardar Majithia): (a) and (b). This
question will be answered by the
Minister of Transport and Communi-
cations on a subsequent date

Mr. Speaker: Possibly 1t was not
inumated to us that it ought to be
transferred to the other Ministry
earlier It would not be lost; it would
come up

Election Expenditure Returns by
Political Parties

*827. Dr. Ram Subhag Singh: Will
the Minister of Law be pleased to
state

(a) whether there 1s any proposal
under consideration of Government to
enact a law to make 1t compulsory for
the political parties in the country to
submit thewr election cxpenditure
1elurns State-wise and Constituency-
wise to the Election Commussioner; and

{b) if so, the decision taken in the
matter?

The Deputy Minister of Law (Shri
Hajarnavis): (a) No, Sir

{b) Does not arise

Dr. Ram Subhag Singh: May I know
whether Government have received
any report from any quarter for
introducing this system?

Mr. Speaker: Any suggestions or
complaints regarding returns?

Shri Hajasrnavis: The Chief Election
Commussioner has said in hit second
report that the legal maximum of elec-
tion expenses may, for instance, be
revised liberally to higher figures, and
all expenditure an behalf of the candi-
date by his party with his constructive
consent may be made accountable. But
a step 1n this direction would be beset
with many difficulties. It has so far
not been accepted.
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Dr. Ram Subhag Sisgh: May I know
whether the Election Commiission or
ﬂuGcmmenthlnpmﬂwumto
this matter and if so, what 1s the con-
fidered opinion of the QGovernment
with regard to introducing this

Shri Hajarnavis: 1 do not think any
final decision has been reached But
we envisage many difficulties 1n
accepting these suggestions

Shri Shree Narayan Das: May 1
know whether Government have
studied the second report submatted
by the Elechon Commission and
whether the recommendations that
have been made are going to be incor-
porated by an amending Bill in the
Representation of the People Act”

Shri Hajarnavis: The answer to the
first question 18 'Yes’ Those recom-
mendations are being considered from
time to time
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Shri Braj Raj Singh In view of the
statement of the hon Deputy Mynister
that they envisage so many difficulties,
may ] know what are some of the
difficultie<®

Mr. Speaker: “Some"” may mean big
or small What are the main difficul-
tws? That 13 what he wants to know

Shri Hajarmnavis: The first and most
obvious difficulty 1s that the parties
provide money for expeaditure on all-
India basis and 1t will be difficult to
allocate expenditure either region-wise
or between elections to the Central
Lagislature and the State Legslatures
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Shri C K. Bhattacharya: Has Gov-
ernment received any suggestion to
abolish this system of submission of &
return of election expenses on the
ground that it 1s unreal®

Shri Hajarnmavis That 15 being
considered

LIC. Deal

o530 snms.u Banetjee.
Shri Agrobindo Ghosal.

Will the Minister of Home Affairs
be pleased to state

(a) whether the ufficers who were
invoived 1n the Mundra affairs 1n con-
nection with the Life Insurance Cor-
poration investment and exonerated of
the chaiges against them have been
reappointed, and

(b) if eo, when and in what Minws-
tries?

The Mimster of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b) Out of the two officers of
the All India Services involved 1n this
case Shri H M Patel has resigned
from the service and Shri G R Kamat
has becen appointed as Officer on
Special Duty m the India Refineries
Lamited with effect from 22nd June,
1959

Shri 8§ M. Bamerjee: As far as the
UPSC report was concernsd, Mr.
Kamat was censured May I know
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the circumstances under which he has
been provided with enother job of
such importance and whether this job
carries more salary than what he was
getting there?

Shri Datar: It was open to him to
have resigned and he has resigned,
“The resignation has been accepted by
the Bombay Government.

Bhri 8. M. Banerjee: 1 am asking
about Shri Kamat and not 8hr: Patel.

8hri Datar: So far as Shri Kamat s
concerned, after the admimstration of
censure, he was appointed to this
post,

Mr, Speaker: That is exactly what
the hon. Member wants to know, vic.
why after the censure has been pass-
-ed, he was appointed to this post and
whether it is a fact that the salary
he is now getting is higher than the
salary that he was getting before

Bhri Datar; So far as censure 1s
concerned, it does not come in the
way of even rising from one grade to
another, (Interruptions). 1 am
pointing out the rules; under the Gov-
ernment Servants Conduct Rules, cen-
sure does not come in the way of his
being appointed to some other post

Shri Braj Raj) Singh: May I know
whether 1t is a fact that this officer is
getuing @ higher salary now than what
he was getting previously?

Shri Datar: I do not know the exact
salary that he gets now

Yhe Minister of Finance (Shri
Morarji Desal): He is getting a lesser

4

Mr. Speaker: He s getting a lesser
salary than what he was getting then,

Shri 8. M. Banerjee: The hon Mims.
ter has stated that censure does not
debar anybody from gitting a higher

or an
the fun in punishing thiy man?
4 want to know whether censure s
a punishment for promotion to a
higher office?
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Shri Datar: No, sir It 13 not neces-
sary. He can resign. It amounts to
retirement

Ex-Servicemen

*431 Raja Mahendra Pratap: Will
the Miruster of Defence be pleased to
state

(a) the steps taken to rehabilitate
and provide employment to ex.
servicemen during 1858 and 1859 so
far. and

(b) whether it 15 a fact that some
ex-servicemen who were discharged on
medical grounds have been given no
ad?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). A
statement containing the required in.

any prepared statistics as

many hundred thousands of these ex-

servicemen are there? 1 am asking

this question because sccording to one

estmate it is 20 lakhs whereas ac-
L]
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that he was not offered any essistance
He not get anything, though he
WAas An exX.service All the ex.

Mr, Speaker: Next question
Refinery at Gauhatl

*833. Shri Morarks. Will the Mins-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(o) the details of the supplies to
made by the Government of
Rumania as per its agreement with
the Government of India for the pro.
posed refinery at Gauhati, and

4

(b) the nature of technical and
other services to be rendered by Gov-
ernment of Rumania and the charges
for the same®

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) and (b)
A statement 13 laid on the Table of
the House ([See Appendix III, an-
nexure No 37)

8hri Morarka: In the statement a
figure of Rs 52 crores is mentioned
as the total value of the equipment
and services May I know the value
of the services and equpment sep-
arately?

Shri K. D. Malaviya: The techrucal
design agreement will be drawn up
this month by the Managing Director
of the Indian Refineries Limited 1n
Rumanis. He has not returned back
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Therefore, 1t 13 not possibla to give
the actual amount that we will spend
on each separately

Shri Morarka: May I know the basis
on which these equipments are pur-
¢hased—were global tenders invited
or any other method followed?

Shri K D Malaviya: No global
tender scheme was undertaken by the
Government The entire arrangement
was finalised by mutual negotiation
between the two Governments,

Shri Morarka, What was the basis*
How did we ascertain that the prices
that we are agreeing are reasonable
prices and in keeping with the world
prices?

Shri K. D. Malaviya: We satisfied
ourselves that the prices offered under
those circumstances were not only
competitive but quite reasonable. We
also satisfied ourselves with regard to
the technological capacities and our
own capacity to do 1t in collaboration
with them. This agreement was
reached at Governmental level

Shri Morarka: Mr Speaker, my
question 1s not answered How did
we satsfy ourselves® What was the
banis? That 13 my question

Mr ESpeaker. In the absence of
corresponding figures from other
countries, or from the same country
itself how did the Minister arrive at
the conclusion that the price that he
1s agreemng to pay 1s reasonable*
There must be some figure by which
he could go

Shri K D Malaviya. I have already
said that while entering nto ths
agreement with regard to the prices
all aspects of the question were con-
s'dered The prices involved in the
mnstallation after purchase, delivery
etc were also taken into considera
tion But the actual arrangements
were made by negotiation betwecn
the two Governments And 1t was our
duty to find out whether the prices
offered and the conditions were
reasonable or not from our poiat of
view
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Shri Vidya Charan Bhukia: How
many technicians would be required
to man this refinery®* How many are
going to be trmined 1n Rumania or m
nther countries?

Shri K. D Malaviya: So far we
have sent about 45 technicians, our
own people, for bemng tramned In
Rumania. We think ths 1s a suificient
number, If we require more, we
shall send more

Shri Merarka: May I know whether
ihe prices were revised since they
were originally fixed and, if 30, by
how much?

Shri K. D. Malaviya; Therc might
bt some revision But I cannot com-
mit myself to any revision being made
in the future There might be that
possibility

Shrl P. C. Borooah: What are the
different products that will be produc-
ed 1n this refinery?

Shri K D. Malaviya: The products
that are proposed to be produccd in
thus refinery are kerosene and dicscl
and a quantity of motor spint

Shrimati Mafida Ahmed: M:zy I
know the numbe; of Indian t-cnn..
cians deputed so far to Rumama for
training”

Mr, Speaker: He <aid that .t 15 45
Is 1t not right”

Shri K. D. Malaviya: Yes

Shkri Basumatari: What 1s the num.
ber of personnel that had b=cn sent
‘o Rumania from Assam for traimng’

Mr. Speaker: Hon Member may put
down the question separately—of the
engineers sent to Rumama how many
are from Assam®

Bhri K D, Malaviya: So far as I
remember, there are some Assamese
#lso. Perhaps a lady is there

Shri Basumatari: What 1s the num.
ber, I wanted to know, Sir?

Mr. Speaker: If the hon. Minister
knows the number he would have
given it

that wull be
used for the distribution of the fineh-

ed products—the mode of trensport?

Shri K. D. Malaviya: The routine
way of distribution will be taken up,
by the raillways

Mr. Bpeaker: We are too eager to
name the child before it 15 born.

Shri Goray: May we know whether
wc are purchasing equipments from
any other country except Rumama?

Shri K. D Malsviva: This is meant
tor the Gauhat: refinery for whith
the agreement has been entered into
between the Government of India and
Rumania for the supply, and installa-
tion of machinery and trammng of per-
sonnel Obviously, the egquipments
will be supphed by the Rumanians
The tramung will also be handled by
thrm

Mr. Speaker: Next question

Shri V. Eacharan: Question No 843
may also be taken wp.

Mr Speaker: Is the hon Minister
willing to take them together?

The Deputy Minister of Finanoce
(Shrimati Tarkeshwari Sinha): Yes.

Mr. Speaker: All right
Financial Position on Kerala Staie

*837 Shri P, C. Borooah: Will the
Minster of Fimance be pleased to
rtale

{(a) whether it 15 a fact that the
Reserve Bank had reported to Gov.
vinment about the financial position
of Kerala Government,

(p) if so, whethep those paper; will
be laid on the Table; and

(c) whether Government propose to
undertake any enquiry into the
matter?

The Deputy Minister of Fisance
(Shrimati Tarkeshwarl Sinka): (a)
No, Sur

‘b) Does not arise.

(¢) No 8ir,
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Overdraft by Kerals State
Government

4

$hrl V. Eacharan:
843, Shrl Manlyangadan:

£hr) Jinachandran:

Shri Vajpayee:

Will the Mmster of Finamce be
plrgsed to state

(a) whether the former Government
of the State of Kerala had drawn
from the Reserve Bank of Ind'a .1
anmwunt of about three crores ot
tupees as undecured overdraft over
and above the usual secured ¢ ~i.
drafts as ways and means advance

(b) whether it was a fact that the
S*'ne Government was unable .y re.
~y the sard overdraft,

(c) whether that amount has gince
becn paid, and

(d) 1if <o, by whom and undet what
ron litions?

The Deputy Minister of Finonce
(Shiymati Tarkeshwarl Sinha) ra)
Yes, Sir

(b), (¢) and (d) The overdrait
was cleared by ways and means al
vdnce. from the Centre against the
Krrala Government's share of Cential
tixes and Grants payable durmg the
yed

Shri P C. Borooah: May I know
whither quite a large amount of
Grovernment money has been divert
+¢d to the party fund, as 15 seen from
tht reports?

Mr. Speaker. Is 1t a fact that large
sums of Government money were
diverted to party funds®

Shrimatl Tarkeshwarl Sinha- We
have no information

Shri V Eacharan: May I know
whether an overdraft of Rs 3 crore-
was sccured by the Kerala Guvern
nent, over and above the usual secur.
ed overdrafts as ways and means
advence and, if so, was it for any
development schemes or for runaing
of the day to day adminstration?®

1% L8D-—-2
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Shrimatl Tarkethwarl Sinks: The
snswer to the original question itself
covers this The question
asked was that the advance that has
been drawn is more than the secured
advances and my answer to that
covers this point

Shri Ramanathan Chettiar: In cases
where the State Governments have
overdrafts other than secured omes to
cover their ways and means position
and they are unable to pay the over.
draft 1n time, does the Central Gov.
ernment take over such emounts?

The Minister of Finance (Shri
Morarji Desai): There 13 no question
of the Central Government taking it
over The Central Government gives
them accommodation It 1s not pecu-
har to Kerala Government that they
alone have been m this posmtion
There are other States also who have
been 1n this position

Raja Mahendra Pratap: Now that
that Government has been abolished,
1s 1t right to censure that Government
further”

Mr Speaker: There 1s no question
of censure

Shri Jinachandran May I know if
the Reserve Bank of India examined
the financial position of the Kerala
Government at that time that s,
when they gave the overdraft?

Shrimati Tarkeshwari Sinha: They
keep themselves informed of every
financial matter of every State because
they act as bankers of every State

fioy feeferen & siw
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Shri Thanu Pillal: In English also

Dr K. L. Shrimall: I was trying to
explain that the University Grants
Cummussion as a rule has adopted the
general policy that in the colleges
there should not be more than 800 to
1000 students because 1t 1s just im
possible for the col.ege to maintain
proper standards w.th a larger num-
ber The Houre has wvery often ex-
pressed great concern with regard
to the detcrioration of the standards
in the educational mstitutions
Therefore this 1s the first concrete
step which the Unversity Grants
Commussion has taken in this direc-
tion The direction which they have
gven to the Hindu University is
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nothing special. It is the general
policy of the University Grants Com-
mission m this matter,

Shri Thanu Plllal: In view of the
proposed reduction in the present
strength of the University, may I
know what alternative arrangements
a'e being made for the possible in-
coming students in the future?

Dr. K L. Shrimali: The Umversity
Giants Commussion cannot make all
thal responsibility, It has been en-
trusted with the task of mantaining
proper standards It i1s now for the
State Governments to open new col.
leges and I am quite sure that the
State Governments will take neces.
sary steps to provide admussion to
suitable <tudents
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Shri Braj Singh: Since the decision
of the Universi y Grants Commission
to restrict admiussions to the Central
Hindu College 1s a very major one,
does Government proposc to have a
discussion on this in this House and
get it ratified by the House”

Dr K. L. Shrimali: The House will
have an opportunity to discuss the
report of the University Grants Com-
mission when 1t 1s laid  before the
Parliament,

Shri Shree Narayan Das; May |
know the extent to which other um
versities have agreed to abide by the
suggestion made by the University
Grants Commission with regard to
admission 1n different colleges”

Dr. K. L. Shrimall: A number of
universities have agreed to this pro-
posal. In fact. the University Grants
Commissiod have told * all the uni-
versities quite definitely that in the
implementation of the three year de-
gree course this particular condi‘ion
will have to be observed and most of
the universities, who have agreed to
implement the three year degree
course, are ‘accepting this condition.
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Shri Shree Narayan Das: What are
the universities that have agreed at
present besides the Banaras Hindu
University?

Dr. K. L. Shrimali: I can place a
statement which shows the up-to-date
position regarding the introduction of
three year degree course in the var-
ious States and Universities. I would
like to tell the House that University
Grants Commission has said it quite
deflnitely that in implementing this
three year degree course the number
will have to be reduced and each col-
lege should not have more than 800
to 1000 students. In special cases
they have permitted them to have 1500
students The House has been an-
xious for some time that proper
standards are maintained in the uni-
versities If this is to be done you
cannot have an unlimited number of
students in the educational institu-
tions. Therefore 1 am quite sure
that the House will support this step
that the University Grants Commis-
sion has taken

Shri Raghunath Singh: No.

Shri Harish Chandra Mathur: When
the Government accepted this pro-
posal of the University Grants Com-
mission, did they give any consider-
ation as to what was going to happen
to all these students who are reject-
ed” Have they found any opening
for them elsewhere and what is that
sort of opening which is there?

Dr. K. L Shrimali: It is not a ques-
tion of the Government accepting the
proposal. The University GQGranis
Commussion is a statutory body and
it 18 quite free to give directions to
the universities if they want to accept
the grant (Interruption).

Mr. Speaker: This arises out of the
Banaras Hindu University. The hon
Minister has alreadv said that edu-
cation is a State subject. It is the
dutv of the State Governments to
open as many colleges as possible con-
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sistent with the direction that is given
by the University Grants Commission,
namely, that there ought not to be
more than 1,000 students in one parti-
cular college Hon Members, who
are counter-parts in the local legis-
lature of hon Members here, will
kindly take up this matter.

Shri Raghunath Singh: The Hindu
University 15 a Central subject 10,000
students were reading 1 the Hindu
University Now the number 15 de-
creased to 5,000 or 6,000 Where will
these 4,000 students go?

Mr Speaker: They will go back to
their States Next question

Shri Harish Chandra Mathar: It s
a policy question and decisions are
taken by the Central Government

Mr Speaker: Hon Members are
anxious to know whether this applies
retrospectively If the existing stu-
dents are not going to be affected and
are not sent home immediately, for
future entrants there will be arrange-
ments made by the various States
What 15 the position?

Dr. K L. Shrimali: The existing
students will remain there The Uni-
versity has been asked to reduce the
numbers gradually There 18 no ques-
tion of turning out the students who
have already been admitted

Shri Raghunath Singh: In the First
Year, there 15 no admission In the
Third year, there 15 no admission
There 1s no admission in the Fufth
Year Where will the students of Eas-
tern UP go?

Mr. Speaker: Order, order Next
question If hon Members are an-
x ous, they will be given an oppor-
tumty in the discussion on the Uni-
versity Grants Commussion’s Report
to place all these matters before the
House

AUGUST 27, 1680
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12 hrs,
SHORT NOTICE QUESTION

Manlans Asad Medical College, New
Delhi

+
Shri Radha Raman:
8N.Q. No. 3. {m 8. M. Banerjee:

Will the Minister of Health be
pleased to state:

(&) whether it is a fact that the sel-
ection of students to the Maulana Azad
Medical College was made on a cer-
tain basis of assessment of mert and
that later on it was changed;

(b) whether it 15 a fact that the
names of students originally announc-
ed for admission were changed after-
wards;

{c) if so, what
therefor,

(d) what Govermnent propose to do
in case of such students who stand
to suffer, and

(e) at whose instances these changes
were made?

The Minisier of Health (8hri Kar-
markar): (a) to (e). A statement 1
laid on the Table of the Sabha [See
Appendix III, annexure No 38 ]

As the statement s a page and a
quarter long, I am laying it on the
Table of the House If you hke, I
shall read .t, S.r

Some Hon. Members: It may be read
out,

Mr. Speaker: Let us know how long
it is

Shri Earmarkar: A page and a
quarter.

Mr. Speaker: Yes. Hon Members
are anxious,

Bhri Radha Raman: May I know
whether, in fixing the interview marks
at 30, the College authorities or the
Government had taken into consider-
ation thie general practice adopted by
other similar colleges In o‘her States
and if there was a different practice
adopted, what were the reasons there-
foz?

were the reasons
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Shri Karmarkar: I presume the
Selection commuttee fixed thus nums-
ber of 30. As I have explained in the
reply, when the matter went up to
the Chief Commnussioner on represen-
tation by guardians of some students
affected, he thought 30 was too much,
He ordered the Principal to make 30
into 15 That resulted in the change
in the revised list.

SBhri Radha Raman: May I know
what! was the basis on which this 30
or 15 was fixed, and when the change
was arrived at, whether it was with
the concurrence of the Selection
Board or it was really arbitranly done
by the Chief Commissioner himsel?

Shri Karmarkar: So far as I have
been able to gather from the papers,
1t was under the Chief Commissioner’s
direction that this change was made.

Shri Radha Raman: Why*
Mr. Speaker: Shri S M Banerjee.

Shri Radha Raman: May I know

Mr Speaker: How many questions
am | to allow? 1 have called upon
Shr1 S M Banerjee

Shri S M. Banerjee: It 1s stated
that the Delhi Admunstration ap-
pointed the Selection Committee,
What wa~ the personnel of the Com-
mittee® May I know whether the
Selection Commuttee was all-powerful
to select candidates or the Chief Com-
missioner was on top of it”

Shri Karmarkar: It was a University
Selection Committee approved by the
University and 1t consisted of the
following: Colonel Taneja, Principal,
Maulana Azad Medical College, Dr.
A. S Sen, Superintendent, Medical
Services, in replacement of Dr.
Viswanathan, Dean, Medical Faculty,
who could not attend, Dr. S Achaya,
Professor of Anstomy, Lady Hardinge
Medical College, Dr. S X Sen, Irwin
Hospital, Col. S. Smnivasan, Deputy
Director General, Health Services,
who pieaded his inability to attend on
the last day. With regard to the
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latter part of the question, I should
like to add that it may have been
better if the Chief Commissioner had
consulted the Health Ministry because
pltimately if he had any doubt, it may
have been consulted. I ehould also
like to add that this change was made
by the Chief Commissioner on the
8th July, one day after the results
were announced, that 1s, he acted in
his discretion.

Shri S. M. Banerjee: May I know
whether the Chief Commussioner did
consult the Minister of Health or the
Health Ministry or not?

Mr Speaker: He has anticipated the
han. Membher and sawd, no, he was not
consulted

Shri Ajit Singh Sarhadi: Is therc
any proposal to eliminate the marks
for the viva voce test as it does not
exist 1n other institut.ons and also m
order to eliminate anv abuse i1n future
selection”

Mr. Speaker: Is the Health Minis-
try responsible for Azad Medical Col-
lege or what?

Shri Karmarkar: We are answei-
able to Parbament for all that hap-
pens in the Maulana Azad Medual
college

Mr Speaker: He wants to make a
suggestion or he wants to know why,
when m many other institutions, no
marks are set apart for viva voce fcr
admission, 1t should be set apart for
admission in this college

Shri Earmarkar: As I said in  the
note, the difficulty that has be-n there
before that College as also before the
Lady Hardinge Medical College 1s the
consciousness that different Univer-
sities are supposed to have different
standards Therefore, the viva voce
examination is taken to make any cor-
rections which may have arisen on
account of the different standards.
But, for myself, I have a feel'ng that
8 vivg voce always gives rise to these
troubfes and misunderstandings, and

AUGUST 27, 1959
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I am thinking seriously as to whether
so far as we are concerned, the Gov-
eynment of India should not com-
pletely do away with this viva voce
test.

WRITTEN ANSWERS TO
QUESTIONS

Basic Education

Pandit Munishwar Dutt
#825. I Upadhyay:
lelrl M. L Dwivedi:

Will the Minister of Education be
pleased to state:

(a) the time himit set for the orien-
tation of the elementary schools to-
wards basic pattern in the country;

(b) what would be the equipment
for teachers and the inspec ing staff
for such schools; and

(c) what are the financial imple
cations of the scheme?®

The Minster of Education (Dr. K
L. Shrimali): (a) The State 1epresen-
tatives at the National Semninai held
teetnt 3y at Allababad  have accepted
1960-61 or 1961-62 as the ‘arget date

(b) The teachers and Inspecting
officers will be oriented towards the
programme through short traung
courses

1) This will have to be worked out
by the State Governments who have
to excecute the programme as a part
of their effort to improve Elementary
education.

Prices of Records

*§26. Shri Sadhan Gupta: Will the
Minister of Sclentific Research and
coultaral Affairs be pleased to state:

(a) whether a notification has been
jssued under the Copyright Aet fixing
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+b) whether the catalogue price of
each record would be regarded as the
retail price under the motification; and

(¢) whether any, and if s0, what
provision has been made or 18 pro-
posed to be made to prevent maxers
of records from understating the
catalogue price and clandestinely
charging higher prices with a view to
reducing their habilities by way of
payment of royalty”

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b) Yes, Sir

(c) It depends on the facts of each
case and such a person mav be caught
by the Penal Laws if he com-
mits a fraud

Geophysical Survey of Oil

*829 Shri Subbiah Ambalam: Will
the Ministcr of Steel, Mines and Fuel
be pleased to state

(a) whether 1t 1. a fact that assis-
tance from foreign Governments has
been recaved for conducting geov
physical survey of o1l in India,

(b) 1f so, the naiuie of the assisi-
ance received and the names of coun
tries, and

(¢} whe'her arca to be surveyed
has been decided”

The Minister of Mines and Ol
(Shri K. D. Malaviya). (a) to (¢) Re-
centlv no assistance has been receiv-
ed from any forcign Government for
conducting geophysical survey of ol
in India It 15, however, proposed to
obtain from the West German Govern-
ment one or two scismic teams to
assist the O1l and Natural Gas Com-
mussion in the field of geophysical
exploration The experts will operate
in Ganga Valley

Group Insurance of Teachers

*g32 Bhri Kalika Singh: Will the
Minster of Edueation be pleased to
state:

(a) whether 1t 13 a fact that State
QGovernments in collaboration with
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the Central Government have agreed
to examine the possibilities of extend-
ing the benefits of group insurance to
teachers of primary and secondary
schools and also to certain categories
of teachers in degree colleges, and

{b) uf s0, the details of the scheme”

The Minister of Education (Dr. K
L. Shrimali): (a) No, Sir

(b) Does not arise

Rourkela Steel Plant

*334. Shn Surendranath Dwiveds:
Will the Minister of Steel, Mines and
Fuel be pleased to state

(a) whether the Government of
India have received any commum-
cation from the Government of Orissa
containing recommendations of the
All Parties Committee appointed by
the Orissa Assembly to enquire into
the affairs of the Rourkcla Steel Pro-
ject, and

(b) 1f so, the steps taken on the
report?

The Mnister of Steel, Mines and
Fuel (Sardar Swaran Singh). (a) The
Government have received a copy of
a Report on Rourkela’ by Shri
Ramachandia Mardara) Deo, Mrnister-
in-charge of Rourkela Affairs, Shri
Rajendra Narayan Singh Deo, ML A,
Leader of the Opposition and five
other MLAs from the Government
of Orissa

(b) The Report has been submitted
to the Government of Orissa, who
presumably are considering 1t

Coal Supply to Railways

*835. Shri P G. Deb: Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) whether the at'ention of Gov-
ernment has been drawn to the state-
ment of the Railway Board that in-
terior quality coal was supphed to
Railways, and

{b) if so, the action taken by hus
Ministry in the matter?
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The Ministor of Steel, Mines and
Fuel (Savdar Swaran Bingh): (a)
and (b). The context in which the
statement attributed by the Hon'ble
Member to the Railway Board may
bave been made is not clear. The
Railway Board .do, however, bring to
the notice of this Ministry and the
Coal Controller, from time to time,
instances of supply of inferior coals.
The complaints are investigated and
suitable action is taken against the
colliery or collieries concerned, where
NECeSSATY.

Loans to Poor Students

*83¢ SBhri Hem Raj: Will the
Minister of Scientiic Research and
Cultural Affairs be pleased to state
whether there 1s any scheme under
the consideration of the Government
to advance loans to poor but brilhant
students who want to take up pro-
fessional education?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The Working Group on
Technical Education for the Third
Five Year Plan, recommended ade-
quate provision of sholarships and
loans for deserving students in techn-
cal mstitutons No definite scheme
has yet been prepared.

Steel Allotment to Andhra Pradesh

*g38. SBhri Madhusudan Rao: Wil
the Minister of Steel, Mines and Fuel
be pleased to state:

(8) whether 1t 13 a fact that of the
$,970 tons of steel allotted to Andhra
Pradesh during the period of 1958-59,
only 2,917 tons have been hitherto
supplied;

(b) if so, the rcasons therefor;

(¢) whether 1t 15 a fact that the
Government of Andhra Pradesh had
informed the Union Government that
due to the shortage in the supply of
steel the construction of various pro-
jects already in progress would not
proceed further; and

(d) if so, the action taken in the
maftter?

The Ministar of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
total allotment to Andhra Pradesh
in 1058-59 was 33,194 tons and des-
patches amounted 14,030 tons.

(b) Shortfall in despatches is dug to
low availability.

(c) Yes, Sir.

(d) The producers have been di-
rected to supply materials required
urgently by the State Governmeat on
priority basis. Supplies are also being
arranged from imports to the extent
possible

Loan from the U.8.A.

*839 Bhri 8. C. Godsora: Will the
Minister of Finance be pleased to
state whether the industries m the
private sector have been able to uti-
lize the credit earmarked for them
from the loan amounts sanctioned by
the Export-Import Bank and the De-
velopment loan fund of the US.A.?

The Deputy Minister of Finanee
(Shri B. R. Bhagat): This will be
answered by the Minuster of Com-
merce and Industry on a subsequent
date

Commonwealth Educational
Conference

*g42. Shri § A. Mehdi: Wiil the
Minister of Education be pleased to
state

(a) whether a Commonwealth Edu-
cational Conference was held in
London in July, 1858

(b) 1if so, whether India participat-
ed 1n it, and

(c) the amount spent on the Indian
delegation?

The Minister of Education (Dr.
K. L. Shrimall): (a) Yes, Sir.

(b) Yes, Sir.

(c) Information is mnot readily
available,
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STATEMENT
The members of the expedition were

1 Capt Jagut Singh Leader
2 Capt K N Thadam Member
3 Capt. M S Joshi "

4. Capt A Temsujungba *
{Medica]l Officer)

5. Lt Y K. Yadav. »

8. Lt. O. P Manchanda "

7. Lt B. L, Bhatt "
A" the members of the expedition
except Lt. O. P, Manchanda success-

tully climbed the Peak on the 7th
and 8th June 1958.
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Revision of Indian Gaseticers

Shri Ram Erishan Gupta:
*845. { Shri D. C. Sharma:
Shri Hem Raj:

Wil the Minister of Scientific Re-
search and Culiaral Affairs pe pleas-
ed to refer to the reply given to Un-
slarred Question No 2274 on the 23rd
Maich, 1959 and state at what stage
slands the consideration of the draft

scheme for revision of Indian Gazet-
Lleerg?

The Minister of Scientific Research
and Cultural Affalrs (Shri Hamayun
Kabir): Implementation of the Scheme
Wi Ye laken i hand alter ¢ has
been considered by the Central Ad-
visory Board for Gazetteers st ils

?;(;-ung to be held on 5 September
9

Colonies for Scheduled Castes in
Punjab

*846. Shri D C. Sharma: Will the
Minister of Home Affairs be pleased
10 refer to the reply given to Un-
starred Question No 2134 on the 18th
Maich, 1959 and state:

(a) whether the Central Govern-
meht have advanced or propose to
advance any financial assistance to the
Punjab Government for constructing
tnlonies for Scheduled Castes during
the year 1959-60,

(b) i so, the amount proposed to
be given; and

{¢) whether the Punjab Govern-
ment has submutted any scheme in this
regard?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir

{b) 50 per cent of the actual ex-
penditure which may be incurred by
the State Government, out of & pro-
vision of Rs. 3-27 lakhs.

{¢) Yes, Sir.
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Shri §. C. Samanta:
(m Subodh Hansda:
Shri Osman Al Khan:
Shri Ram Krishan Gupta:
Shri A. M, Tariq:

Shri Shivananjapps:
Shri Supakar:

Shri Sadhan Gupia:
Pandit D. N. Tiwary:
Shri Jaganaths Rao:
Shri § M Bauerjee:
*847. { Shri Tangamani:

Shri Jagdish Awasthi:
Shri Muhammed Elias:
Shri N. R. Muniswamy:
Shri Mahanty:

Shri Sarju Pandey:
Sh-i Aurcbindo Ghosal:
Shri Sanganna:

| Sh-i T B. Vittal Rao:

| Shri Assar:

{_Shri Madhasadan Rao:

Will the Minister of Steel, Mines
and Fuel be pleased to state

{a) whether the expert team sent to
China to study the working of small
scale blast furnaces has come back
and submitted its report,

(b) if so, what are the salient fea-
tures of the report; and

(c) what steps Government pro-
pose to take m the matter?

The Minister of Steel, Mines and
Fuel (Sardar Swaran SBingh)- (a) Yes,
Sir.

(b) The salient features are con-
tained in the Summary of the Report
of the Delegation, copies of which
have been distributed to the Mem-
bers of the House

(¢) Government generally accept the
recommendations of the Delegation
that the design and construction of
a few small blast furnaces and con-
verters be taken in hand as an ex-
perimental measure in areas which
are likely to be favourable for the
location of such plants,

AUGUST 17, 1950

Will the Minister of Scientific Re-
search and Cultural Affairg be pleas-
ed to state-

(a) whether the State Governments
have been asked to submut plans for
the construction of theatres in their
respective State capitals,

(b} 1if s0, the scheme under which
this is proposed to be done;

{c) the total expenditure involved
In the scheme, and

td) the
direction?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kablr): (a) and (b) Yes, Sir, under
a Scheme for the promotion of dra-
matic art as part of the celebrations
to be organised on the occasion of
Tagore Centenary

progress made In this

{c) and (d) Plang for the theatres
from the State Governments are
awaited Cost can be worked out
only later «n

Report of Sanskrit Commission

Shri Radha Raman:
y Bhri D. C. Sharma:

Will the Minister of Educstion be
pleased to refer to the reply given to
Starred Question No. 1093 on the $th
March, 1950 and state the
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made 30 far in implementing the re-
commaendations made by the Sanskrit
Commission?

The Minisier of Education (Dr.
K. L. Shrimali): A statement is laid
on the Table of the House.

STATEMENT

Comments on the recommendations
of the Sanskrit Commuission are still
awaited from two State Governments,
one Umwon Ternitory and 15 Indian
Universities. The views of the Gov-
ernment of India are being formulated
in the light of the comments received
(ram, the yatiaus guthartes,

In the meantime, a Central Sans-
krit Board has been set up, to advise
Government on matters relating to

propagation and development of Sans-
knit,

Some of the recommendations are
being placed before 1t for advice.

Museum at Konarak

*850 Bhri Panigrahi: Will the
Minister of Scientific Research and
Cultu al Affairs be pleased to refer
to the reply given to Starred Ques-
tion No 808 on the 2nd March, 1959
and state:

(a) whether the estimates for setting
up the proposed museum at Konarak
have since been worked out; and

{b) 1! so, what 1s the estimated
expenditure?

The Minister of Scientific Research
and Cultural Affairs (Shrl Humayun
Kabir): (a) Not yet, Sir

(b) Does not arise,

L.IC. Loans for Housing Activities
Bhrl A. K. Gopalan:

"'L{smlxuha:

Will the Minister of Flnance be
pleased to state:

'a) how many States gnd Housing
Co-operative Societies have taken ad-
vantage of the Lifs Insurance Cor-
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tion's offer of loans to finance
housing activities;

(b) the amount utilised so far; and

(¢) whether it is a fact that States
are unwilling to guarantee loans due
to the high rate of interest charged
by the Life Insurance Corporation?

The Deputy Minister of Finance
(Sprimati Tarkeshwari Sinha):

(a) States

13
Co-operam e Socicues 2

TotAaL 15

Rs,
Rarures
p) Simcs 4'0
Co-operatn e Socieues os
Tora. . 45

{c) No, Sir.
‘Water Shortage in Delhd

Shri S. M. Banerjee:
Shri S. A, Mehdi:
*852- { Shei Kalika Singh:
| Shri Pangarkar:

Will the Minister of Home Afalrs
b, Pltased to state:

ta) whether there was an extreme
shortage of water in Delhi and New
pelhi during June, 1958; and

(b) if so, the steps taken to over-
come this shortage?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No In some areas, however, due to
pereased consumption and insufficient
gize¢ of pipes, the pressure was low.

(b) The Delhi Municipal Corpora-
tion have a phased programme of
augmentmg the filtered water-supply
¢rom 60 mullion gallons daily to 80
ypillion gallons as well as augmenta-
tion of the pipe system wherever the
gize ig not sufficient.
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Sports Enquiry Commiites Repert
> Pr. Ram Subhag Singh:
m’{smmﬁwm:
Will the Minister of Edueation be
pleased to state:

(a) which of the recommendations
made by the Ad Hoc Enquiry Com-
mittee on Sports set up by Govern-
ment t0 enquire into the reasons for
unsatisfactory performance of Indian
teams and athletes in the Olympic
and Asian Games have been imple-
mented; and

(b) how Government propose to
implement the Commuttee's recom-
mendation to set up proper play-
grounds in educational institutions?

The Minisier of Educatiom (Dr.
K. L. Shrimaii): (a) and (b) A state-
ment 1s laid on the Table of the House.
[See Appendix III, annexure No. 39 ]

Indusirial Management Pool

*$54. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) how many persons selected in
the Industrial Management Pool have
been absorbed by Government and
Public enterprises separately,

(b) how many of them were from
private services; and

(¢) how many persons have been
given employment out of turn. e,
earlier than those higher in the list”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Out of 212 candidates recommended
by the Union Public Service Commus-
sion, offers of appointment have so
far been issued to 148. They wnll all
join industrial undertakings mn the
public sector.

“() Out of the 148 candidates refer-
red to in (a) above, 71 are recruts
from the cpen market.

() A copy of the list of 212 names,
as published by the Commission, is
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piaced on the Table, showing, with an
asterisk, those candidates who have
been offered appointment. [Ses Ap-~
pendix III, annexure No. 40.] Thls
list contains the information asked
for. The candidates in the lst have
experience and skill in different types
of work, such as General Administra-
tion, F.nance and Accounts, Sales,
Purchase ete. Since placements
depend on demands from the indus-
trial undertakings and these organisa-
tions cannot be forced to take any
particular person, and in view of the
fact that even in the same grade, the
demands depeng on the experience of
the persons in the different branches
of industrial management, it has not
always been possible to follow strictly
the order in the list.
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Travel by ORs,

*836. Shri Hem Raj: Will the Minis-

ter of Defence be pleased to state:

(a) whether it is a fact that the
Other Ranks while going on cesual
leave gre charged the fare for Mall
or Express;
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‘mun,mmruhm:m
that they are to travel by ordimary
passenger trains while the journey is
within 300 miles; ang

{c) if so, the reason for charging
them excess fare when they are made
to travel by ordinary passenger
trains?

The Minister of Defence (Shri
Krishna Menon): (a) to (c) A state-
ment is laid on the Table of the
House {See Appendix III, annexure
No. 41.]

Use of Lignite for Smelting Iron Ore

*357. Shri Snbb'ah Ambalam: Wil
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No 4222 on the
7th May, 1859 and state*

(a) whether the experiments carried
on in the Pilot Plant set up in the
National Mctallurgical I.aboratory at
Jamshedpur to find out the feasibility
of using lignite for smelting iron ore
have been completed; and

(b) 1if so, the results thereof”

The Minister of Sieel, Mines and
Fuel (Sardar Swaran Singh): (a)
No, Sir. Not yet.

(b) Does not anse

indian Languages in Defhi University

Shri P. C Borooah:
*§58 Shri Ram Krishan Gupta:
| Shri K C Jema:

Will the Minister of Education be
pleased to state:

(a) whether 1t 15 a fact that the
Delh; University have decided to teach
all 14 Indian languages listed in the
Constitution, and

(b) if so, the steps tpken so far n
the matter?

The Minister of Education (Dr, K. L,
Sheimall): (a) No, Sir.

(b) Does not arise,
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Norwegian Ship i Distress

*§59. Shri Raghunath Singh: Will
the Minister of Defence be pleased to
state:

(a) whether 1t is a fact that on the
6th August, 1850 a Norwegian Ship
“Sunfarer” was in distress in the
Arablan sea and that on recelving its
signals, IN S Rajput and a firefiy air-
craft of IN.AS. Garuda, rushed (o its
help; and

{b) 1if so, the details thereof and the
service done by the Indian ship and
arrcraft?®

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

{b) At 0610 on 6th August, Bombay
W/T Station 1ssued a signal to all
concerned that the Norwegian Ship
'SUNFARER’, under charter to APM
NOOH (Cevlon) with a cargo of
Copra, for Cochin and Bombay, was
mm difficulty with engine trouble about
50 m:les South of Cochin.

INS RAJPUT which wag partici-
pating n Jet exercises off Coch.n was
ordered to proceed to the spot imme-
diately to render assistance A Firefly
aircraft which was also exercising in
the area was drected to investigate
RAJPUT arrived at the scene at about
1100 hours with the aircraft also
standing by m the vicinity

No ass'stance was actually rendered
as the ‘SUNFARER' confirmeq that
<he was in no immediate danger and
did not require any ascistance from
thc Navy INS RAJPUT thereafter
returned to her exercise area

Indian Currency in Nepal

Shri P G. Deb:
*868 Shri Raghunath Singh:
{ Shri Jangde:
Wil the Minister of Finance be
pleased to state*

(a) whether there 15 any proposal
hy Nepal Government to abolish
Indian currency as a legal tender from

Nepal,
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(b) H so, whether the Indian Gov-
ernment was sounded about this pro-
posal first; and

(¢) whether Government have made
any proposal to Nepal Government
over this matter as Indian currency
13 the only legal currency in Nepal
Terrai which i3 about half of the area
of Nepal®

Thee Deputy Minister of Finance
(Skrl B. B Bhagat): (a) to (c) No,
Sir. Even now the Indian currency
is not legal tender in Nepal although
it airculates freely along with the
Nepalese currency

Electrie Crematorium in Delhi

. Shri D. C. Sharma:
e {am Raghunath Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No 1126 on the
2nd March, 1959 and state at what
stage the proposal stands at present
regarding the construction of an elec-
tric crematorium m Delhi?

The Minister of State in the Minis-
try of Home Affaipg (Shri Datar):
The Delln Munmicipal Corporation have
since agreed to construct and maintain
the Electric Crematorium The Gov-
ernment of India have sanctioned a
grant-m-aid of Rs 5 lakhs by way of
mitial expenses on the installation of
the plant It 1s expected that work
on the project would start in the near
future

Coal Price Revision Commitiee

{ Shri Ram Krishan Gupta:

| Shri T. B Vitial Rao:
*g62 { Dr. Ram Subhag Singh:

| Shri Shree Narayan Das:

| 8hri Radha Raman:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Unstarred Question
No. 4186 on the 7Tth May, 1859 and
state:

(a) whether the report submutted by
the Coal Price Revision Committee

hat since been examined by the
Government; and

(b) if so, the mature of decisions
arrived at?

The Minister of Steel, Mines and
Fue! (Sardar Swaran Singh): (a)
Yes

(b) The Commuttee's report as well
as a statement setting out the Gov-
ernment’s decisions thereon have
already been laid on the Table of the
House on the 24th August, 1958,

Furnace 01l

*883. Dr Ram Subhag Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether there has been any
increase 1 the use of furnace o1l as
industrial fuel in the country,

(b) where 1ts use 1s most at present,
and

(c) whether Government propose to
take gny measures to popularize the
use of furnace o1l m the country?

The Minister of Mines and Oil
(Shri K D Malaviya): (a) Yes, Sir

{b) The consumption of furnace oil
as industrial fuel 1s mostly in Western
India

(¢) The consumption of furnace o1l
as industrial fue] 15 already Increasing
rapidly In fact, the increasing indus-
trial consumption, ag well as off-take
through international bunkers, has
now reduced the smal] export surplus
that we had in furnace o1l No special
measures are, therefore, contemplated
at present

Revision of Indian Maps

*384 Shri S. M. Banerjee: Will the
Minister of Scientific Research and
Cultural Alalr: be pleased to state:

(a) whether any long term pro-
gramme of resurvey and revision ol
our map cover on the national scales
has been undertaken by fthe Survey
of India; and
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(b) i o, the area covered under
this programme and the amount
spent?

The Minigter of Scientific Research
and Oultural Affalrs (Shri Humayun
Kabir): (a) Yes, S8ir. The entire
country is to be covered by maps on
1:50,000 scale except for High
Himalayan regions which wil] be
covered on 1:100,000 scale.

(b) 53,533 £q. miles since 1956-57.

Rs. 51,185,000,

Help Given to U.B. Tanker

Shri P. G. Deb:
"'"{shrl Raghunath Singh:

Will the Minister of Defence be
pleased to state:

(a) whether a US. Tanker ‘National
Peace' ran aground near the Lacca-
dive Islands on the 11th August, 1959;

(b) the help rendered by the Indian
Naval Ships to the ship in distress,
and

(c) the number of the crew saved”

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) (i) The entire crew of the US
tanker ‘National Peace’ was embarked
on IN.S RanNA on 12th August, 1959
INS RaNA returned to Cochin on
14th August, 1959 with the rescued
crew.

(i1) A boarding party from INS
RANA was successful in boarding the
‘National Peace' on 13th August, 1959
and succecded in 1solating the Engine
Room by clesing the water tight door
from being flooded.

(iii) Important papers were brought
out by the boarding party from the
‘National Peace’ and handedg over to
the Master of the tanker.

{¢) Entire crew numbering 87
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Jeiat 1LAS. Cadre for Delhi and
Himachal Pradesh

Shry Ram Krishan Gupta:
Shri P. C. Borooah:
Shrl Radha Raman:
Shrli Nek Ram Negi:
Shri Pahadia:

LShri 8. N. Ramaul:

1568,

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Unstarred Question No. 875 on the
25th February, 1959 and state:

(a) the progress since made in
creating a joint I.LAS. Cadre for Delhi
and Himachal Pradesh; and

(b) whether the Union Public Ser-
vice Commission has approved the
scheme?”

The Minister of Home Affairs (Shri
G B. Pant): (a) and (b). The Union
Public Service Commussion have
approved the scheme, Its financial
implicat'ons are now being worked
out

Rockefeller Foundation Grants

1569 Bhri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state

(a) Total amount of grants received
from Rockefeller Foundation mn India
dumng 1958-59, and

(b) the main purposes for which
these grants were utilized?

The Minister of Finance (Shri
Morarji Desal): (a) and (b)

(1 Medical Fducation &

Public Health $665.152
(" Humanines §213,186

(1in) Natural Sciences & Agn-
culture R864,745
(10} Social Sciences 894,770
{v) Misceliancous $5,000
TotaL . $1,842,8¢3
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Sial] Savings Scheme

state the total amount collected under
the Small Savings Scheme during
1959 (upto 31-7-1859) in Districts of
Gurdaspur and Hoshiarpur in Punjab?

The Minister of Finance (Shri
Morarji Désal): The total net collec-
tions during January to July, 1959 in
the Districts of Gurdaspur and
Hoshiarpur amounted approximately
to Rs. 1428 lakhs and Rs. 20-81 lakhs
respectively.

Tomb of Sher Shah Suri’s Father at
Narnaul

1571, Bhrl D, C, Sharma: Will the
Minister of Scientific Research and
Cultural Aflalrs be pleased tao refer to
the reply given to Unstarred Question
No. 196 on the 12th February. 1859,
and state the further progress made
in protecting the Tomb of Sher Shah
Suri’s father in Narnaul?

The Deputy Minister of Scleméific
Restarch and Cultural Affalrs (Br,
M. M. Das): The detailed partionlars
required for protection-notification
are in the proccss of collection end
necessary site-plans are under pre~
paration,

Internationa] Educational Conferences

1572, Shyel D, C. Sharma: Will the
Minister of Education be pleased to
state*

(a) the names of International con-
ferences concerning [Education in
which India participated during 1858-
59; and

(b) the expenses borne by the
Government of India on these con-
ferences”

The Minister of Education (Dr. K. L.
Shrimall): (a) and (b) A statement
1s laid on the Table of the Sabha

STATEMENT

Names ofthe International Conferences concerning Educanion in which [ xpensesborne
India participated during 1958-59 by the Govern-
ment of India
Rs
1 The 215t [nternational Conference on Public Eduaﬂm held at Gcnm
from the 71h to 16¢h July, 1958 1,606 61
2 The 1oth Session of the General Confercnce of UNESCO held at
Paris from the 4th November to sth December. 1958 (Education was
oncof the items discussed by the Conference) 34.368 31

Development of Modern Indian
Languages

1578. Bhri Pangarkar; Will the
Minister of Sclen‘ific Research and
Cultaral Aflairs be pleased to siate

(a) whether any assistance has becn
given to the Bombay Government for
the year 1959-80 under the Scheme of
Development of Modern Indian
Languages (except Hindi);

(b) 1f so, the lmount thereof, and

(c) its allocation for Marathi
language®
The Minister of Sclentific

M. M. Das): (a) No, 8ir. The pro-
posals of the State Government are
awaited

{b) and (c). Do not arise,
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A Shri P. G Ded: Will the
Minister of Law be pleased to state.

{a) whether the attention of Gov-
ernment has been drawn to the state-
mpent of the Former Election Comms-
gioner of the Government of Ind':
about the expeaser of political partie-
in elections; and

(b) if so, the reaction of Govem-
ment thereto?

The Deputy Minister of Law (Bhri
MHajarmavis): 1a) Government are
aware of a rcport appearing In a
seclion of the press conlaining a
summary of the speech purparting to
have been delivired by the forme:
Chief Election Commissioner m
Bombay regarding the enactment of
a law compelling political parties in
the countrv to fhle returns of election
£APCNSL S

ib) Goverameat bave no proposal
under consideration for the submission
of election expen ¢s returns by politi-
cal parties The Chief Electiuon Com
missioner n Chapler XXII of h.-
Report on the Serrond General Eled-
Yions has, lwwever, recommended
inter alia, that “all expenditure
mmecurred on braalf of a candidate by
hw party or his well-wishers with his
constructive consent may be made
accountable "

‘Enquiriey, agninst Public Servants

1575. Shri 8. A. Mehdi: Will the
Minister of Home Afairs be pleascd
to state the minarer of cases i which
enquiries were conducted against
Ceniral Goverrment servants on  the
basis of newspapwr reports and com-
plaints till the 31st July, 1959 after the
promulgation of the Central Civil
Services (Cla.sification, Control and
Appeal) Rules 1857

The Minister of State in the Minisiry
of Heme Affairs (Shri Datar): Neces-
sary information 1= being coliected
pnd will be laid on the Table of the
House.

10 LS.D-3.
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Eleclion Petitions

1576. Shri Hem Raj: Will the Minis-
ter of Law be pleased to refer to the
reply given ‘o Starred Question No.
2272 on the 7th May, 1958, and state:

(#) the average time taken by the
Fiegtion Tribunals 1n the disposal of
election petitione, and

tp) how manv election petitions
were completed within the stipulated
tym# under the Representation of the
People Act, 1951°

The Deputy Minister of Law (Shri
Hajarpavis): (a) The average time
taken by Election Trnbunals in the
disposal ot clection  pefitions 15 8
months and 10 days

(b} 158 clection petitions were dis-
posed of within the period contem-
plated in the Representation of the
People Act 135!

Koynz Project

157%. Shri 8, C Godsora: Will the
Manister of Finance be pleased to
state

1at whether ¢ 1+ a fact that the
Woerld Bank :equired assurances on
certain points, Lefore sanclioning the
loa1 for the Kovna Project: and

¢b) if <o, wha' action was iaken to
assure the Bank®

The Minister of Finance (Shri
Morarfi Desai): (a) Yes, Sir In
accordance with  their normal prac-
tiue. the World Bank wished to be
.ansfied that adequate arrangements
were in force for (i) technical super-
vision of the construction work, and
(11) the proper c¢xecution of the pro-
ject The Bank also sought some
clarifications regarding the manage-
ment of the project after its com-
pletion

{(b) The Government of India were
able to satisfv the Bank on all ithese

pﬂlh‘-&.
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Hostels tn UK,

1578, Shri Siddiah: Will the Minister
of Bducation be pleased to state:

(2) the names of the hostels in the
U.K. which were given grants by the
Government rf India during 1957-58
and 1953-59;

{b) the amoun* of grant pa:d to each
of them; and

fc) the number of Indian students
in each of the nastels benefited by the
grants?

The Minister of Education (Dr. K, L.
Bhrimall): (a) YMCA Indian
Students’ Union and Hostel London

(b) £250 cach vear

(c) 580 in the¢ calendar year 1§58.
the information for the fiscal years
1957-58 and 1958-59 13 being obtained
and will be placed on the Table of
the House when received

Kuchipudi Dance

1579. Shri Madhasudan Rao: Wil
the Minister of Scientific Research and
Caltural Affairs be pleased to state

{a) whether 1t 15 a fact that the
Andhra Pradesh Sangeet Natak
Akadem: suggested to the Central
Sengeet Natak Aksdemi to establish a
school at Kuchipvd: in Andhrs Pra-
desh for tramming in ‘Kuchipud: Dance’;
and

(b) if so the action taken therenn”

The Deputy Minister for Sclentific
Besearch and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir The Andbra
Pradesh Sangeet Natak Akadem: has
recommended to the Sangeet Natsk
Akademi to establish a school for
training in Kuchipudi dance

{b) The matter is under considera-
tion of the Sangeet Natak Akadem
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mumm
In Andhrs

1580. Bhri M. V. Krishua Reo: Will
the Minister of Rducatiom be pleased
to state:

{a) the total financial amistance
allotted to educational institutions in
Andhra Pradesh during 1989-80 a0
far; and

(b) the purpose for which the
amounts are being allotted?

The Minister of Education (Dr. K, L.
Shrimall): (a) Ra 46,43,572.
tb) The amounts have been allotted
for the following purposes:—
(i) to meet a deficit on mainten-
ance coxpenscs of the Sanga
Veda Pathshala  Masulipat-
nam,

(11) development ol the post-Basic
School, Pentapada;

(i) assistance to the Fatima Girls
Multipurpose High School,
Kazipet for the purchase of
furmtur~ and books:

(iv) for campus work projects,
student< tours and Inter-
vollegiate Youth Festivals,

(v Of the 10tal amount a sum of
Rs 4548772 1s for assustance
to the thiee State Universities
for development of studies in
Humanites, Higher Scientific
Education and Research and
post graduate and imder
graduate studies in Engineer-
ing and Technology Assist-
ance hnq also been given to
these Universities for purchase
of librarv books, student aid
fund, publication of approved
research work, improvement
of library bulldings and revi-
sion of salary scale of Univer-
sity teachers.

New Polylrchpics in Andhra Pradesh
1581. 8hri M. V. Krkshna Rae: Will
the Minister of Scieatific Ressarch sad
Cultural Affalrs be pleased to state:
(a) whether the Andhra Pradash
Goverrment hss sent any schemes for
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{b) it »0, whether the schemes have
been approved;

{c) the nature of the help given by
the Cemtral Government; and

(d) the locatiun of the institution®

The Depaty Minister of BScientific
Research and Cul'ural Affairs (Dr.
M. M. Das): (a) to (d). The Andhra
Pradesh Government has submitted
estimates for the establishment of two
polytechnics under the Centrally
Sponsored scheme. The estimates are
under examunation It has been
decided to locate the institutions at
Proddatur and Nizamabad The
following Central assistance 1= admis-
sible in their establishment:—

(i) Non-recurring—50 per cent of
the approved cost.

(i) Recurring—50 per cent of the
net expenditure for a period of fve
vears from commencement

Cential Government will aleo
advance loans for the construction of
approved hostel accommodation

Excavations in Andhra Pradesh

1582. Shri M. V. Krishna Rao: Wil}
the Minjster of Bclen'lfle Research and
Cuitara] Affalrs be pleased to state:

(a) whether sny excavations were
rarried out in Andhra Pradesh duning
1858-69; and

{b) it »o, the resulis thereof?

The Deputy Minister of Sclentific
Rasearch and Culiural Affairs (Dr
M. M., Dag): (») Yes, Sir

(b) Excavations at Nagarjunakonda,
which have been in progress since
1984, were continued and led to the
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east-west and having a supporting
wall

Desp-Sea Fishing Boats far
Laceadive Islands

1583. Shri Nallakoya: Will the
Minister of Home Affairs be pleased to

state-

() whether boats for deep-sea fish-
ing have been got ready for use in
the Laccadive Is'ands;

(b) if so, how many;

(¢) whether 4i! of them are equip-
ped with engines, and

td) if not. ‘he remsons therefor®?

The Deputy Minister of Home Affairs
(Shrimatl Alva): /a) Yes, Sir.

th) Four

fcy and 1d) One of them has
already been equipped with an engine.
The licences to import the engines for
the remaining three boats have been
received recently and these three bogts
will alse s<oon be equipped with
engines.

Laccadive Group of Islands

1584. Shri Naltakoya: Will the Minis-
ter of Home Affaire be pleased to
vtate how many engineers, Overseers
and section officcrs have been appoint-
ed n or deputed to the Laccadive
Group of Islands so far®

The Deputy Minister of Home Aflairs
(Shrimati Alva): One Executive Engi-
neer, two Assistant Bngineers and four
Section Officers have been appointed
tor the Laecadive, Minicoy and
Amindivi Islandr

Archacclogical Survey of Andhra

1585. Shei M. V. Krishna Rao: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

{a) whether the survey of ancieat
temples and places of archaeological
and hisiorical importance has been
completed in Andhra Pradesh;
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(b) whether Government have fina-
lised the list of monuments of national
importance in that State; and

(c) if so, the names thereof?

The Deputy Minister of Scleatific
Research and Cultoral Affairs (Dr.
M, M. Das): (a) Not yet, Sir.

{b) and (c¢). This can be settled
only after the completion of the
survey work.

{1} Andhee Universiy
(1) Osmania Uiniversity

(5i) Sm Venkateswara Unnersity

Protected Monuments of Mysore

1587. Shri Siddtah: Will the Minis-
ter of Scientific Research and Cultural
Affalrs be pleased to state-

(a) the total amount allotted for
the maintenance and special repair~
of each of the protected monuments
in Mysore District, Mysore State for
the year 1958-60;

(b) whether the amount allotted in
the year 1958-59 for the above purpose
has been fully spent; and

(c) if not, the reasons therefor?

The Deputy Minlster of Scientific
Research and Cultural Aflairs (Dr
M M. Das): (a) to (c) The infor-
mation 1s being collected ang will be
laid on the Table of the House,

Comncessions for Students

1588. Shrl Siddlah: Will the Mmnis-
ter of Education be pleased to state
what is the amount of Central subsidy
or grant given to each of the State
Governments and Union Territory
Administrations during 1950-60 for
the purpose of giving the following
concessions to Scheduled Caste, Sche-
duled Tribe and Other Backward
Class students:

(i) fee concessions;
{ii) scholarship payments;

Graats to Universtiies
1596, Shri M. V. Krishas Rso: Will
the Minister of Education be pleased
to state the amount givem as gremts
to the following universitiss during

1958-59 and 19§9-00, so far, separate-
ly: )

(i) Andhra University;
(il) Osmania University; and
(1ii) Sri Venkateswara University?

The Minister of Education (Dr. K. L.
Shrimall):

1958-59 fu;&m 5

Rs. nP. Rs. n#.'
3,52.854 0 583, 774-35

. 995724 70 3,60,780-co

o . 9.09.143 00 2,120,000 00

(iii) purchase of books;
(1v) hostel accommodation; and

(v) subsistence allowance or other
concessions?

The Minister of Education (Dr. K. L.
Shrimall): The amount of the Central
grant to be made to each State/Union
Administration ig being worked out.
Some funds have, however, been
reieased to cover immediate needs

Eastern Zonal Coune'l

1589, Sbri Panigrahl: Will the
Minister of Home Affairn be plessed
to state:

{a) whether any request has been
received from the Government of
Orissa after May, 1959 for discussing
the question of Bihar-Orissa border
dispute in the next meeting of the
Zonal Council.

{(b) if so, the time and venue of the
next meeting of the Eastern Zomal
Council;

(¢) whether the Orisza Governmen!
since May, 1858 have alse requestsd
him to mediate in the Bihar-Orissa
border dispute: and

(d) it so, whether the requést has
been acceded to?
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Mimister of Home Affalry (Shri
QR M) (a) No.
(b} The next meeting of the Coun-
eil s scheduled to be held at

Bhubsneshwar. Tha date of the meet-
ing has not yet been fived.

{c) No.
(d) Does not arige.

Minerals near Tikarpara Dam Site

1599, Shrl Panigrahi: Will the Mins-
ter of Steel, Mines and Fuel be pleas-
od to state:

(a) whether a detailed nvestigdtion
of the Tikarpera Dam site on
Mahanad; River was undertaken;

(b) if so, the different kinds of
mineral ores which were found to be
located in this area; and

(¢) the estimated reserves of their
deposits?

The Minisier of Mines and Oll
(8hri K. D Malaviya): (a) Systematic
geological mapping, preliminary
reconnaissance and examination of the
various alignments of the Tikarpara
Dam site were carried out by the
Geological Survey of India Detailed
investigations were not taken up as
the region was considered ta be of no
significance regarding the occurrence
of economic minerals

(b) and (c) Stray occurrences of
sillimanite, graphite and mica were
recorded Iron ore in small quantities
is also found The reserves have not
been estimated as the occurrence of
the said minerals is considered to be
sporadic

Miea Deposits in Orissa

1591. Skrl Panigrahi: Will the
Minister of Steel. Mines ana Puel be
pleased to state:

(a) whether investigations revealed
Mica deposits near Matiasuni Hill, in
Cuttack District in Orises:

(h) the places in Orissa where Mica
deposits have been located; and
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{c) the estimated reserve of Mica
deposits in Orissa?

The Minister of Mines and OH
(Shrt K. D. Mailaviya): (a) Yes, Sir.

(b) and (c). Mica deposits have
been recorded at Balasore, Cuttack,
Dhenkanal, Kalahandi, Puri, Ganjam,
Koraput, Sambalpur and Sundergarh
areas of Orissa. The deposits en-
countered are of a sporadic nature and
therefore estimation of reserves is not
considered worthwhile.

Phosphate Deposits in Orissa

1592 Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to state:

(a) whether 1n 1950 investigation of
phosphate depositg in Ganjam Dastrict
mn Orissa wag undertaken;

(b) the places where phosphate
deposits were found in Orissa; and

(c) the estimate of phosphate
deposits in Orissa”

The Minister of Mines and Oil
{Shri K. D. Malaviya): (a) No, Sir

(b} No deposits of economic signi-
ficance have <o far been located
QOrissa

fc) Does not arise

Receipt of Foreign Money by Kerala
Cathotlic Church

1593 Shri Narayanankutty Menon:
Will the Minister of Home Affairs be
pleased to state:

(a) what 1s the total amount of
foreign money received by the Catho-
tic Church and exchanged through
Banks in Kerala from January, 1959
to June, 1959: and

(b) from which country or coun-
tries this money has come*

The Minister of State in the Minis-
ter of Homa Affairs (Shri Datar): (a)
The information 1s not available.

(b)Y Does not arise.
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Election Petitions

1594. Shri Ram Krishan Gupta: Will
the Minister of Law be pleased to
state:

(a) whether it 15 a fact that Elec-
tion Commission has received applica-
tions for the transfer of election peti-
tions from the court of existing tm-
bunals and for appintment ot new
tribunals; and

(b) the nature
thereon”

The Deputy Minister of Law (Shri
Hajarnavis): (a) Yes, Sir

(b) The Electon Commission
received 55 applications for transfer of
election petitions, out of which 48
cases were rejected and 7 cases

accepted

of action taken

Foreign Loans

1585. Bhri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state the nature of the measures
adopted or proposed to be adopted to
speed up the proper and 1mmediate
utilisation of foreign loans and credits,
which have not been utihised so far”

The Minister of Finance (Shri
Morarji Desal): Government are fully
seized of the problem of the early uti-
lization of foreign loans on the purpo-
ses for which the loans are ntended—
mainly the acquring of capital goods
for second Plan projects With man)
of these loans the progress in utili-
sation 1s normal and satisfactory With
certain of the loans, the progress in
utilisation 1s apparently unsatisfactory
though in fact it 15 not so They are
progressing reasonably, since 1t is only
after the loan has been negotiated for
specific purposes that 1n most cases<
global tenders can be invited, orders
placed perhaps in stages as required,
delivery obtained, perhaps two year«
or longer from the date of order.
payments made on shipment of equip-
ment and finslly reimbursement can
be obtained from the foreign loans,
In effecting due utilisation all essential
procedures are observed, some of
which may be obligatory to conform
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to the requirements of the legisiation
under which the loanz are made
avalable,

Where utilisation 1s complete or
largely complete, as it 1 in certain
cases, action ia taken, with the co-
operation of the foreign Governments
concerned to effect the appropriate
drawals under the credit Wherever
necessary, appropriate simplification
of the procedure 15 negotiated.
Drawals are thus facilitated

Where any difficulty in utilisation
arises because of price levels, the Gov-
ernment endeavour to reallocate ‘he
loan for other equally essential pur-
poses 30 as to obviate this difficu’ty
and facilitate utilisation

Neglected Children in Delhi

159¢ Shri Ram Krishan Gupta:
Bbri D C. Sharma;

Will the Minister of Home Affairs
be pleased to state

(a) whether 1t 1» a fact that the
number of the neglected children n
Delh: 1s increasing day by day; and

(b) 1f so the natuie of the -teps
taken or proposed to be taken to
tackle the problem»

The Deputy Minmter of Home
Affairs (Shrimat] Alva): (a) ang (b)
There has been no gurvey of the prob-
lem of neglected children in Deltu
during the recent years However,
two Homes—one for children found
begging and one for healthy children
of patients sufferingy from leprosy—
are proposed to be established by the
Dellu Administration The Central
Social Welfare Board also give grants-
m-aid to certsin institutions, working
for the welfare of neglected children
A proposal for having a Children Act
for all Union Territories 1o provide,
mter alie, for the care, protection
maintenance, welfare, training, educa-
tion and rehabilitation of neglected
children, is also under considerstion
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Hehool of Town and Country Plamning

Cultural Affairs be pleased to refer to
the reply given to Starred Question
No 1196 on 13th March, 195 and
Eiate

ta) whether the Board of  Aswens
ment for Technmical and Professional
Qualifications hag examined and consi
dercd the report of expert commuttcr
regarding the recognition of Lhe
diploma awarded by the School of
“Town and Country Planning Delh
and

tb) f ~so the result thereof?

The Deputy Munister of Scientific
Research and Culioral Affairs (Dr
M M Das) ta) Yes Sir

tb) Gorvernmunt has accepted ‘'n
rauommendation of the Board and
notiied rccopmtion  to the diploni.
awarded v the School of Town and
Country Planming Delhi for purpest
of recruitment to <uperior posts and
Services

National Academy for Training of
Civil Bervants

1598 5br Ram Krishan Gupta Wl
the Mimister of Home Affawrs b
pleased to refer to the replv given to
Staried Question No 2118 on the 28th
April 1958 and state thc furtho:
progress made <o far 1n establishing
the National Academy for traming of
<ivil servants”

The Minister of Home Affain, (8hr:
G B. Pant)* The National Academn
of Public Administration is being *¢'
up at Mussoonie with effect from Ist
September 1858 Accommodation he
becn acquired for the tramnees and
ataff The 1AS Traming Schoel and
the IAS Staff College Simla which
will be merged with the Academy
are being shifted to Musscone The
first session of the Academv ha
tlready commenced and probationer:
of the IAS, IFS and Central Servicis
Class 1 are undergoing foundatienal
training

BHADRA 5, 1881 (SAKA)
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Hostels for Indian Students in Forelgn
Countries

1599. Shrl Ram Krishap Gapia: Wil
the Minister of Education be pleased
1o state

(a) whether 1t 15 & fact that hosiel
facihties for Indian students in foreigr
countries are not adequate, angd

tb) if so, nature of the steps taken
or proposed to be taken to provide
adequate hostel facihties {0 Indian
students abroad (country-wise)?

The Minister of Education (Dr K. L.
Shrimall) (a) and (b) The infor-
mation 15 bewng collected and will be
laid on the Table of the House in due
tours

Common Scientific and Technical
Terminology

1600 i Shri Ram Enshan Gupta
Shri Bhakt Durshan-

Will the Minuster of Education be
pleased to rifer to the reply given 1o
Unstarred Question No 2131 on the
18th March 1959 and state

{4) tht nature of progress made o
far 1n ¢volving common scientific and
technical ternmunology  1n all Indian
Languages and

(b the tme Yty which e task «
kel to be finally completed”

The Minister of Eduecation (Dr
K L Shrimali)- (a) 1,68,058 Hand:
terms have been evolved so far oy
the Minsstrv of Education

(b Thig 1s a continuing process but
1t 1» hoped that a mawority of fa«
terms would have been evolved M
the beginning of 1961

Kerala Jenmikaram Payment
(Abolition) Bill 1957

1661 Shri Ram Krishan Gapta: Wil
the Minister of Home Affalrs be
pleased to refer to the reply gfiven to
Unstarred Question No 872 on the
25th February 1859 and state

(a) whether the Kerala Jenmikaram
Payment (Abohtion) Bill, 1987 has
since been conmidered, and
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(b) if 30, the nature of the decision
taken?

The Minister of Home Affairy (Shrl
@. B. Pant): (a) and (b) The matter
is still under conajideration.

Abduction Cases In Delhl

1602 8hri D C. Sharma: Will the
Minister ot Home Affairs be pleasced
1o state:

(a) the number of reported abduc-
tion cases of married women and un
married girls 1n Deli during 1959
(upto the 30th June, 1959) as com-
pared to the figures for the corre:-
ponding period for the year 1958, and

(b) the number of women and girls
recovered during each of the above
Years?

The Minister of Home Affairs (Shri
G. B Pant):

1958 1958
(upto 30.6/58) (up 30/6:58)
(a) B 11
(b) 6 7

Folk Songs and Paintings of Punjab
1603 Shri D C Sharma: Wil the

Minister of Scientific Research and

Cultural Affairs be pleased to state

(a) whether Government will lay a
detailed statement on the Table show-
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a success of the future programme
drawn up 1n this connection?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) and (b)Y A state-
ment 13 laid on the Table [See Ap-
pendix III, anncxure No 42]

Hindi Translation of Acts

e0d { Shri D, C Sharma:

1604 Sbri Ram Krishan Gupta

Wil the Ministes of Law be pleased
to refer to the reply given to Un
«tarred Question No 3156 on the 16th
April, 1958 ang state the titles of the
Acts which have since been translated
inte Hindi1 tupto the 31st July, 1858)>

The Deputy Minister of Law (Shri
Hajarnavis): A statement of the titles
of Acts translated nto Hind: fiom 1st
April, 1859 to 31sy July, 1859 and now
under print 15 placed on the Table of
the House

STATEMENT
1. ‘The Standards of Waghts & Measures Act. 1956 ' Under Pnint}

w

-

Print) ¢

The Drugs Act. 1946 tas modified upto-dare; (Under Prinp Y
The Births, Deaths & Marriages Registration Act, 1886 ‘as modified upto-date, (Under

4. The Ptrvtn-t.l:r: of Corruption Act. 1947 (as modified upro-date; (Undar Prmt

. The Cinematograph Act, 1952 \as modified upto-date  (Under Print)

6 The Dell: Development Act, 195  Under Print

7 The Rice Milling Industrs (Regulauon® Agy, 1958 {Under Print:

—-—

Pretective Homes
1608 Shri D. C. SBharma: Will the
Minister of Home Affairs he pleased
to state-
(a) the number of proteciive
homes opened or arranged upto the
1st August, 1959, under the Suppres-

sion of Immoral Traffic 1n Women
and Girls Act, 1856, and

(b) the number of inmates in these
homes as on the 1st August, 1089?

The Deputy Minister of Heme
Affairs (Shrimati Alva): (a) 68.
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() Out of sixty-eight homes, Afty-
five nad a total of 648 inmates in
them on lst August, 1850. The infor-
mation regarding the number of
inmates in the remaining thirteen
hordes is being collected and will be
laid on the Table of the House

Revision of Salary Scale of Teachers
in West Bengal

1686, Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the West Bengal Gov-
ernment have included in the Second
Five Year Plan a scheme for the
revision of Salary Scales of teachers
of primary and secondary schools of
Jocal bodies in that State; and

(b) if so, the total amount given
so far by the Central Government to
the Government of West Bengal for
this purpose?

The Minister of Education (Dr.
K. L. Shrimsli): (a) Yes, Sir

(b) A statement 1s leyd on the
Table of the Sabha [See Appcndix
IIT, annexure No 43}

Teachers of Affiliated Colleges in
Punjab

1667. Shri D, C. Sharma: Will the
Minister of Edueation be pleased to
state-

fa) whether the affihated colleges
in Punjab have recewved financial
help from the University Grants
Commussion for the improvement of
galary scales of their teachers;

(b} if so. how much has, o far,
been given to these colleges,

(¢) what are the conditions impos-
ed on the recipient colleges; and

(d) how the teachers have been
benefited”

Tee Mimister of Edacation (Dr.
K, L. Shrimall): () VYes, Sir;
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40 colleges m Punjab have received
financial assistance under the scheme.

(b) Rs 2,66,476.75 nP.

(c) The conditions imposed on the:
recipient colleges are:

(1) the colleges/State Govern-
ment/University will have:
to bear 50 per cent. and 26
per cent. of the additional
expenditure involved in case
of Men's colleges and
Women's colleges  respec-
tively., and

(11) the scheme 1s applicable to-
permanent {~achers only.
Temporary tcachers appoint-
ed against permanent posts
will, however, receive the
benefit

(d) The grades introduced by the
Commussion are comparatively higher
than the existing scales in some of
the affliated colleges

Physical Education, Recreation and
Youth Welfare

I Shri Vajpayee:
1608, { Shri Ram Krishan Gupta:
| Shri A, M. Tarig:
Shri Bhakt Darshan:

Will the Minister of Education be
pleased to state the progress made
bv the Commttee appointed by the
Government of India to co-ordinate
all scheme« of Physical Education.
Hecreation and Youth Welfare?

The Minister of Edueation (Dr.
K. L. Shrimali): During the first
meeting of the Committee which was
held an the 20th July, 1959. the Com-
mittce decided to issue a question-
naire in order to collect comprehen-
sive information in regard to the
character building schemes and other
matters under reference to the Com-
mittee. A draft questionnaire has
since been prepared and will now be
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oonsidered by the Committee at 1its
mext meeting on the 12th September,
1959

Mineral Advisory Board

1809 Sbri Subodh Hansda-
: {Bhri 8. C. Samanta:

Will the Miuster of Steel, Mines
and Fuel be pleascd to state

(a) whether the recommendations
of the Mineral Advisory Board made
in 1858 have been fully accepted by
the Government

{(b) if not, the reasons therefoi
and

tc) whether the accepted recom
mendations haite been implemcnted
so far”

The Minister of Mines and Oll (Shri
K. D. Malaviya). (a) to (¢) A state-
ment giving the required information
35 laid on the Table of the House
1See Appendix III annexure No 441

Cultaral Delegations visiting India

1610 Shri Subodh Hansda-
‘Y Shri § C Samanta.
Wil the Minister of Scientific Re-
search and Cultural Affairs be
pleased to state

(a) the number of cultural delega
tions that wvisited India durning tht
year 1950 upto-date

{b) the amount of «xpenditure
ancurred thereon and

(c) whether all of them came at
the inwvitation of the Government of
India*

The Deputy Mimster of Belentific
Rovearch and Cultural Affairs (Dr.
M, M. Das): (2) to (¢} A statement
is Jaid on the Table of the House
{See Appendix III, annexure No 48.]
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Re-BRolling Mill in Kersla

Shr] Ram Krishan Gupta:
1611 Shri Narayanankutty Menea:
Shri Puoneose:
leu-l Sarju Pandey:

Will the Minister of Steel, Mines and
Fael be pliased to refer to the reply
given to Siarred Question No 348 on
the 17th February 1858 and state.

(a) whether the details for the set-
ting up of a re-rolhng mill in Kerala
have been finalised, and

(b) if so the particulars thereof”

The Minister of Steel, Mines and
Fuel (Bardar Swaran Singh) (a) and
(p) Not vet Sir

Fossils near Chandigarh

1612 Shri Ram Krishan Gupta. Wl
the Mumister of Steel, Mines and Fwal
be pieased to refer to the riply given
to Unstuired Question No 1930 on the
13th March 1958 and state

{4) whethe, the information regard-
g the ltos is of mammals near
Chandigarh ha* been collected and

(b) if su the nature of the infor
madtion collected”

The Minister of Mines and 0il (Shri
K D Malaviya): (a) and (b) Yes,
Sir The rock of the Upper Siwahks
ate found around Chandigarh In fact,
onc of the Stages of the Upper Siwa-
liks the Pmjor Stage, has been named
after the willage Pminjo which s
5 milkv north of Chandigarh The
rncks of Pmjor stage are known to
occur m (1) Moginand about 5 miles
south of Chandigarh, (2) Nadah about
3 miles south of Chandigarh (3) Nags!
o miles south of Chandigarh and (4)
Chandigarh Tht rocks of this stage
have yielded a rich fauna (fomsail
animals) comprising Primates (Anthro-
poid apes) Rodentia (Rats, etc),
Cormnvora (Tigers). Proboacidea
(Elephants). Equidae (Horses), Rhino-
cerotidae (Rhinoceros), Swidae (Pigs),
Hippopotarmdae (Hippo), Cervidae
(Deers), Giraffidee (Giraffes) and
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Bovidee (Oxen). The fauna of the
Pinjor Stage B believed to have ex-
tended upto South East Asis.

The probable age of these rocks s
Lower Pleistocenc which 1s roughly
1 million years old

These fossi]l remains represent the
ancestor of the present day mammals
It is of interest to note that Giraffe
which 18 found only in the African
Continent today, once lived in India
during the Siwahk times Omne of
which was Sivatherium, a synthetic
formn. which was an ox-like giraffe
Apart from these, a large number of
fosul anthropoid spes have been found
whirh 18 indicative of the probable
pie ¢nce of Early Man in India

The rocks and fossil animals of the
Pinjor Stage indicate a warm and
pluvial chimate This stage was pre-
ceded and  succeeded by glacial
climate

External Relations Division

1613. 8hri Shivananjappa: Will the
Muitter of Scientifie Research and
Caltural Affairs be pleased to state.

() whether 1t 1~ a fact that an
Externul Helations Diviston i his
Mainitrvy has been started and

(b} 1f s0, the main purpose thereof?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) The Externai Rela-
tions Division was estabhshed n the
Ministry of Education in May 1856,
and was transferred to the Mmstry of
Scientfic  Research and Cultural
Affairs at the time of re-organisation
of the late Muinustry of Education and
Scientific Research in April, 1858

{b) The External Relation< Diwvizion
s responsible for carrying on various
activities aimed at promoting cultural
relations with foreign countrics ws
antering :nto cultural agreements.
financial asmstance to cultural socie-
1ies, sending out and mnviting cultural
delegations to India, arranging cultural
wxhibitions, exchanging publications,
cultural information and art collec-
tjons, preseatation of books etc.

BHADRA 5, 1881 (SAKA)
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Interest on Loan obiaimed for Bhiial
Project

1614, Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel he
pleased to state:

{a) the total amount of interest
payable for deferred payment arrange-
ments in respect of the Bhilai Steel
Plant: and

(b) at what rute this interest is
calculated”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) For
the main credit afforded by the Gov-
ernment of USSR. for the Bhilai
Steel Plant, the total amount of
interest payable 1s estimated at about
Rs 95 maillon Ten commercial con-
tracts concluded with the Soviet
organisations on ordinary commercial
terms were converted to deferred pay-
ment terms with effect from 1st
January 1858 According to the agree-
ment reached, the outstanding balances
in respect of these contracts as on 1st
January 1858 are to be paid in three
equal annual instalments In respect
of these contracts, the total amount of
interest payable 1= cctimated at about
Rs 36 milhon

th» For the main credit, the rate of
intetest 1s 24 per annum, and for the
ten commercial contracts on deferred
term~ of pavment the rate of interest
1s 3 per cent

Import of Steel

1615. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleaced to state:

ta) whether Government of India
have imported steel from U S.B.R. and
UK. during the first half of the year
1959: and

{b) if so, the quanuty thereof and
the quantity to be imported during the
Jater half of the year 19597
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The Minister of Stesl, Mines and
Futl (Sardar Swaran Singh): (2) ind
(h). Yes, Sir. 111,327 tons and 68,717
tons steel were imported from US.BR.
and UK. respectively in the first half
of 1089, In the second half of 1859,
about 230,000 tons are expected from
the two countries.

Termination of services of Government
Servants

Shri Narayanankutty Menon:

1616, ghri P "

Will the Ministe: of Home Affalrs
be pleased to state-

(a) how many Central Government
servants have been discharged or their
services terminated otherwise without
assigning anv reasons during 1958-59;
and

(b) how many such Government
servants have been proceeded against
for participation m political and trade
umon activities during the above

period? -

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Information 18 being collect-
ed and will be placed on the Tablc of
the House, a< early as possible

Names of Roads in Delhl

1617. Shri Ram Krishan Gupta:
Will the Minister of Home Affairs be
pleased to state

(a) whether 1t 1s a fact that roads
in Delh: bearing the same names have
created much confusion due to which
visitors are put to great incanvenience,

(b) whether any complaints i1 thi
regard have been received: and

(c) 1t so, the action taken or pro-
posed to be taken in the matter®

The Minister of State in the Minds-
try of Home Affairs (Bhri Datar): (a)
to (c). Confusion is probable No com-
plaints have been received The Delh
Municipal Corporation is. however,
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Scientists Pool

162¢9. Shri Damani: Will the Mims-
ter of Home Affairs be pleased to
~tate

ta) whether the decision of Govern-
ment that the members of the scien-
tists pool will have to go through the
1ecruitment procedure of the Union
Publi- Service Commission before they
are absorbed in permanent posts has
been implemented, and

{b) if vo, how far it has helped m
quick and effective permancnt ahsorp-
uon of the pool officer<®

The Minister of State in the Minis-
trv of Home Affairs (Shri Datar): (a)
This 15 mmplicit in the scheme

(by It 15 too carly to judge as the
first  selections  were made only
1ocentlv

Training of Indian Naval Persocnnal in
Commonwealth Countries

1621. Shri Ajit Singh Sarhad): Wil
the Minister of Defence be pleased to
«tate

{8) whether there 15 any arrange-
ment or facility for tramning of Indisn
Navy personnel in other Common-
wesith countries:

(b) if so, the nature of training
being given to the Indian persomnel?
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e Minister of Defemos (Suri
Menen): (v) There are facill-
ues only in the United Kingdom

{(b) Indian Naval personnel are
trained in UK. in specialist and
technical courses, facilities for which
-are not yet available 1in India

Auxiliary Alr Force

1432, Shri Keshava: Will the Mimis
ter of Defence be pleased to state

(a) what 15 the number of officers
and airmen in Delhi so far tramned in
the Auxiliary Air Force, and

(b) what 1s the total intake of the
trainees annually so far in the Auxi-
hary Aiwr Force®

The Minister of Defence (Shri
Krishns Menon). (n) 28 officers and
40 airmen have so far been recruited
for tramning, of these & officers and
26 airmen have completed their mitial
training

tb) Figures of the strength of any
or of all the ranks of the Armed
Forces arc not communicated as asked
for m pubhic interest

“Arthashastra” in Russian

1623. Shri 8 M. Banerjee. Will the
Mimster of Scientific Research and
Caltaral Affairs be pleased to state

(a) whether Russians have trans
lnted ‘Arthashastra’ in their language
und

i{b) f so, whether any help was
fiven by India to complete this work”

The Deputy Minister of Sclentific
Restarch and Cultural Affairs (Dr.
M. M. Das): (a) The Ministry has no
information beyond what has appcar
ed in the press from which 1t is
understood that the book 15 being
translated by the Russians into their
language

1h) Government iz not aware of any
such help
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Lists of VLP3s

1635, Shri Harish Chandra Mathur:
Will the Minister of Home Affalrs be
pleased to state:

(e) who are included in the lists of
V1Ps,

({b) what facilities and privileges
are given to them; and

(c) to what extent has this hint ex-
panded during the last two vears®

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a),
(b) and (¢) There 13 no hist as such
of V.LP.s except that the Warrant of
Precedence indicates the precedence of
officials for State functions The
position of non-officials for such func.
tions is determined in accordance with
their general standing. No other
facilities and pnivileges have been
prescribed nor does the question of
expanding the list arise

Werld Bank Loans

. 1628. Shtri N. R. Muniswamy: Will
the Minister of Finance be pleased to
state:

(a) whether various Ministries nego-
tiate for World Bank credits for India

(b) f s0, on what terms and basit

{¢) whether previous cunsultations
are held with the Finance Minister in
regard to the purpose and objects of
such loans, and

{d) what are the amounts su far
drawn from World Bank as loans for
various projects under different Minis-
tries?

The Minister of Finance (Shri
Mararjl Desal): (a) to (c) The pur-
poses for which and the amounts for
which loans may be obtained from the
World Bank are setiled in consultation
with the Finance Ministry who co-
ordinate all such proposals and have
the responsibility for all external
borrowing Negotiations with the
World Bank intended to clarify issues
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relating to the exact nature and scope
of the particular projetts and the
specific use of the loans are conducted
by the administrtive Ministries. In
such negotiations they act in consul.
tation with the Finance Ministry on
the issues relating to the terms and
conditions of the loans.

* The terms on which loans have
been negotiated are contained in the
respeclive loan agreements between
the World Bank and India, copies of
which are placed in the Parhament
library as and when the loan agree-
ments are concluded,

{d) A statement is laid on the Table.
|See Appendix III, annexure No 448.]
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Goveran ent Accommodation

1629 Shri Hem Raj: Will the
Minister of Defemce be pleased to
shmate

fa) whethet 1t 1s a fact that emaian
Government cmployees and military
officers while procceding from peace
stations 1o concessional areas can re-
tain the Government accommodation
@t assessed rents,

tb) whether it 18 also a fact that
JC.Os and OR s 1n the same circum-
stances are to pay the rent at the
market rates, and

(c) if so, the reasons thercfom®
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The Deputy Minister of Defence
(Sardar Majithia): (a) Civilians paid
from the Defence Services Estimates
on being posted to J. & K can retain
for their families Government ac-
commodation at their old duty station,
on payment of normal rent Military
Officers can retain accommodation for
their families for a period of two
months on payment of normal rent,
Retention of accommodation beyond
two months can be permitted by the
prescribed authority

(b) No rent is required to be paid
by JCOs and other ranks where re-
tention of accommodation 1t permit-
ted under the rules

(r) Does not arise
1.C.8 Officers In Punjab

163¢ Shri Ajit Singh Sarhadi: Wil
the Minister of Home Affairs be pleas-
ed to state

{a) the number of IC S officers who
weie transferred from the Punjab
State to the Central Government
during the last 3 years; and

{b) the number of ICS officers
who are still m Punjab®

The Minister of State mn the Minis-
try of Home Affairs (Shri Datsr): (a)
Five officers have come on deputation
to the Centre after 1-1-1956

(b) Six

Expenditure on Election Tribanals

1631 Shri Ajit Singh Sarbadi- Will
the Mimister of Law be pleased to
state the tota! expenditure incurred
on the appointments of retired High
Court Judges as members of Election
Tribunals under section 86(3) of the
Representation of the People Act, 1851
«ance the last General Election®

The Deputy Minister of Law (Shri
Hajarnavis): The total expenditure in-
curred on the appointments of retir-
rd High Court Judges as members of
Flection Tribunals under Section B&(3)»
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-of the Representation of the People
Act, 1951, for the period of 1-4-1957
“to 30-6-1959 is Rs. 4,75,356°03.

-

‘Nepali-speaking People in Darjeeling

J/ Shri Muhammed Elias:
" Shrimati Renu Chakravartty:

Will the Minister of Home Affairs
7be pleased to state:

1632

(a) whether it is a fact that in the
‘three hill sub-divisions of Darjeeling
District of West Bengal, the number of
Nepali-speaking people form the over-
whelming majority of the population;

(b) whether it is also a fact that a
large number of castes speaking
Nepali were categorised as non-Nepali
in the last census; and

(c) whether any steps are being
‘taken to rectify these matters in 1961
-census?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
According to 1951 Census, about 26
per cent. of the population in the
three hill sub-divisions of Darjeeling
District spoke Nepali as mother-
“tongue,

(b) No.

-(c) Does not arise.
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M.B.B. College, Agartala

1634. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether under orders of Cen-
tral Government some professors and
lecturers of M.B.B. College, Agartala,
Tripura have been granted increments
in pay varying from Rs. 5 to Rs. 10
at a time;

(b) if so, whether Accountant
General, Assam has objected to such
general increments; and

(¢c) what steps does Government
propose to take to remove the objec-
tions if so raised?

The Mimister of Education (Dr, K.
L. Shrimali): (a) Advance increments
ranging from 5 to 10 and special pay
in the case of Principal and Senior
lecturers incharge of Departments
were granted in August, 1958.

(b) Yes, Sir.

(e¢) It is proposed to regulate the
salary of each member of the teaching
staff concerned according to F.R. 27
of the P. & T. Compilation of Funda-
mental and Supplementary Rules,

Evictions in Tripura

1635. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleazed
to state:

(a) whether it is a fact that a num-
ber of eviction cases of Belonia and
Sabroom were forwarded to the Dis-
trict Magistrate, Tripura for investi-
gation and necessary action on the
25th June, 1958;

(b) If so, whether any investigation
was made in these cases; and



4608 Written Anowpsve.  BHADRA 5, 1081 (SAKA)

{©) if wo, with what results?

The Mininter of State In fhe Minis.
Wy of Boma Afelrs (Bhrl Datar): (a)
No eviction case was received by the
District Magistrate and Collector,
Tripura, from Belonia Bub.Division.
8ix cases of eviction of unauthorised
occupants of Government Khas land
in Sabroom Sub-Division were, how-
ever, forwarded to the District Magis.
trate and Collector on the 30th May,
1858,

(b) and (c). Eviction notices have
been served by the District Magistrate
and Collector on the occupants con-
cerned under sub-section 1 of Section
4 of the Public Premises (Eviction of
Unauthorised Occupants) Act, 1858
The land in question 1s required for
the construction of a hospital n
Sabroom town

Evictions of Tenants in Tripura

1638 Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

{a) the number of representations
received by the Tripura Admnistra-
tion against eviction of tenants at
Belonua and Sebroom, and

(b) the steps taken by the Admnis-
tration to prevent such evictions?

The Minister of State in the Minis-
iry of Home Affairs (Shri Datar): (a)
83 in Belonia and 6 m Sabroom Sub-
Divisions

(b) The representationists were ad-
vised not to give up possession of their
land unless legally evicted. The
district authorities also gave publicity
to the position that under.raiyats and
‘Bargardars’ cannot ordinarily be
evicled by Jotedars

Shri Rameshwaram Temple

1637, Shri Kaillka Singh: Will the
Minster of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the ancient temple of
Sbri Rameshwaram in the Bouth is
Bisted as a monument of national im-

190 LSD—4.
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portance under protection of the Gov-
ernment of India;

(b) whether it is a fact that an
Engineer of the Union Department of
Archaeology inspected the temple
twice in recent years and submitted a
report for its repairs;

(c) if s0, the brief details thereof;
and

td) the action taken thereon?

The Deputy Minister of Sclentific
Research and Culturali Affairs (Dr.
M. M Das): (a) No, Sir

(b) and (c), Yes, Sir. The
Archaeological Engineer inspected the
temple twice, first in 1856 and then
in 1859 at the request of the Commus-
sioner of the Hindu Religious and
Charitable Endowment Administration
Department, Government of Madres
and gdave him a report contamning his
suggestions for the repairs of the
temple

(d) Government of India are not
concerned

Ancient Tombes in Madras Siates

1638. Shri Kalika Singh: Will the
Minister of Scientifiec Research and
Cultural Affairs be pleased to state:

(a) whether any tombs or mosques
in Madras State have been listed as
national monuments for preservation
by the Union Department of Archaeo-
logy, and

{b) if so, the expenditure incurred
for their preservation during the last
three years?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr
M. M. Das): (a) Yes, Sur

tb) Year Expenditure 1n
Rupees.
1956-57 : 1,929
1957.58 : 1,163
1958-59 53 Nil
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Porters In Manipur

1639, Bbri L, Achaw Singh: Will
the Mimster of Home Affairs be pleas-
ed to state,

(a) whether 1t 15 a fact that the
strength of the porters recruited by
the Manipur Admunistration has been
recently increased;

(b) if so, the present strength and
the number of porters recruited m
1958-59, and

(¢) the rate of daily allowance and
daily retention allowance payable to
these porters per head?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): (a)
and (b) Last month, approval was
accorded to the Manipur Administra-
tion raising the strength of Ml
porters from 14 to 75 Steps are being
tz n to recruit the additional num
be1 of porters

(¢) The porters are paid—
(1) a retaining fee of R« 25 pm,

(1) daily wage at the rate of Re 1
plus 50 naye paise per march-
ing day for a maximum period
of 14 days in a month, and

(m) 50 naye paise per head per
day as ration money while
they are out on duty from
their headquarters

Jantar Mantar in New Delhi

1640 J Shri P. L, Barupal:
{Bhrl Nardeo Snatak.

Will the Minister of Scieniific Re.
search and Cultural Affairs be pleas
ed to state,

{2) the expenditure incurred by
the Government of India on the main-
tenance of Jantar Mantar in New
Dethi; \

(b) whether any scheme has been
formulated for the renovation of this
buflding; and
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(e) if 0o, when the renovetion work
would be started?

The Depuiy Minister of Scientifie
Research and Cultaral Affairs (Dr.
M. M Das): (a) Rs 3811 upto Siat
July, 1959

(b) No, Bur,
(c¢) Does not arise

Class IV Employees of SBurvey of
India

1641 Shri 8. M. Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether there exists any rule
for promotion of class IV emplovees to
class III posts m the Survey of India;

(b) if so what are those rules,

(c) how many class IV emplovees
have so far been promoted to class III
posts,

(d) whether any trade test to judge
the proficiency of class IV employees
for promotion to class IIl posts 1s
vearly held, and

(e) if not, the reasons therefor?

The Deputy Mimster of Scientific
Research and Cultural Affairs (Dr
M, M. Das) (a) and (b) Yes, Sir
The rule at present in force is that
specially suitable Class IV personnel
are ehigible for promotion to posts n
Class III service if they have the
necessary technical and academic
quabhfications prescribed for the post
These promotions are treated as direct
recruitment

{c) None during the last few years,
since under the existing rules, Class
IV employees are not promoted but
appointed to Class IIl posts as direct
recruits

(d) No, Sur

(e) Trade tests are not considered
necessary Eligible Clags IV em.
ployees are issued ‘No objection® cer-
tificates to enable them to register
their names with the Employment Ex-~
change for Class III posts.
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Bagle Schisals in- Delbl

1443, Bhrimall Parvathi Krishnam:
Will the Minister of Edueation be
pleased to state:

(a) whether there 1s any proposal
for converting certain basic schools m
Delhi as model basic schools;

(b) how these model basic schools
will differ from other basic schools,
and

(¢) whether new teachers have
been appointed in these model basic
schools?

The Minister of Education (Dr
K. L. Shrimall). (a) Yes There 15

a vpropvsad lor Improving ceriain
selected basic schools

{b) There 15 no fundamental differ-
ente between the model and other
basic schools as far as the theory anu
practic. of basic education are con-
cerned The 1dea 15 to give these
schools 1mproved facilities by way of
pooks, equipment etc for providing
better educstion

(<) No, Sir
Indian Dramas in Foreign Countries

1648. Shri Mnhammed Elas: Wil
the Minuster of Sclentific KResearch
and Cultural Affairs be pleased 10
state the steps being taken by Gov.
ernment to popularise Indian dramas
in countries outside lndia®

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr,
M M Das): The Government have no
special scheme to popularise Indian
dramas abroad but our general! cul.
tural programme for sending troupes
abroad covers Indian drama

Colouring Agents for Sweetmeats

Shri P K Deo:
Shri 8, A. Mehdi:

Will the Minister of Scientific Re-
search and Cultural Affalrs be pleas-
ed to state:

{a) whether any experiment or re-
search has been made in the Chemical

1044.
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Laeboratories under the Government
of India to ascertman that the colour-
ing agents used to colour sweetmeats
in the country are not harmful to
the human body; and

(b) uf s0, the results thereof?

The Deputy Minister of Sclentific
Revearch and Cultural Affairs (Dr. M.
M. Das): (a) No, Sir.

{b) Does not arise.

Propagation of Hindi

j645. Shri Viswanatha Reddy: Will
the Minister of Education be pleased
to state

(a) whether any assessment has
been made of the progress of various
measures taken for the propagation of
Hindi 1n non-Hind1 speaking areas,
.md

(h) whether any aid 1s offered to
scholars belonging to non-Hindi speak-
ing areas doing research work on
Hindi hiterature?

The Minisiter of Education (Dr.
K. L. Shrimali): (a) Reports showing
progress made with regard to the pro-
pagation of Hindi 1n non-Hind: speak-
ing States are received from the State
Governments concerned, periodically.

(b' Yes, 8ir Under this Ministry's
scheme “Research Scholarshups 1in
Humanities” scholarships of Rs 200
per mensem inclusive of all expenses
are awarded to scholars for doing re-
seArch 1n various subjects, including
Hind: Scholars from all parts of
India are entitled to apply for these
<cholarships
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Mineral Exploration in Chilka Lake
Area

1649. Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether any systematic geologi-
cal mapping for mineral exploration
in the area around Chilka lake in Oris-
sa was undertaken in 1858-59;

{b) whether deposits of mineral
resources have been located in this
area; and

(c) if so, what are the minerals dis-
covered in this area?

The Minister of Mines and Ol (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) and (¢). The work was mainly
carried out in the Khurda Sub-division
of Puri district, and extended into a
small area in the Kudala and Chatra-
pur Sub-division of the Ganjam dis-
trict. The work carried out along the
Western, Southern and Eastern shores
of the Chilka lake has not revealed
any economically workable shell de-
posits No other mineral deposits have
been reported.

Indian Culture

1650, Shri P. G. Deb: Will the Minis-
ter of Scientific Research and Cultural
Affairs be pleased to state:

{a) whether any survey has been
condueted by the Union Governmemt



Department of Anthropology about
the similarity of culture all over
India; and

(b) it 50, whether the report thereon
wiil be 1ald on the Table?

The Minister of Belentific Restarch
and Cultural Affairs (Shri Humayun
XEabir): (a) The Depariment of
Anthropology has recently begun a
mhﬁndwtmﬁmﬂarnﬁeaand
the differences in culture in all the
districts of India, 22 districts have
been surveyed so far; and it is expect-
ed that the remasining districts will be
completed in another 2 years

(b) Does not arise.

Untouchability in Villages

1651, Shri B. A, Mehdi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any study team ha»
been formed to examine the extent
to which untouchability 1s still beng
pracuised in the willages, and

(b) if 50, when 15 1t likely to sub-
mut 1ty report?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) No, Sir

(b) Does not anse
Indian Art Exhibition at Essen

1652, Shri § A, Mehdi: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer o
the reply given lo Starred Question
No, 143 on the 5th August, 1959 and
state:

(a) how many people have so far
visited the Indian Art Exhibition at
Essen, West Germany; and

(b) the amount spent by the Gov.
ernment of India on collection and
despatch of art exhibits to the Exhi-
ution?

Research and Cuitural Affairs (Dr.
M. M. Das): (a) About 90,000 tll the
snd of July, 1950

1853. 8hri P. G. Deb: Wil the
Minister of Sclentific Research and
Cultural Affairs be pleased to state
the estimated cost of the new museum
to be constructed at Lothal?

The Deputy Minister of Scientific
Rescarch and Cultural Affairs (Dr.
M, M. Das): The estimated cost for
the construction of the museum has
not yet been finally worked out.

Toda Tribes

1654, Shri Surendranath Dwivedy:
Will the Mimster of Home Affalrs be
pleased (0 state:

(a) whether 1t is a fact that since
last many ycars the Toda tribes of
Madras State have made representa-
tions to the Government of India for
pirmanent alloiment of suitable lands
fur agricultural purposes; and

(b) 1f w0, the action taken in the
matter?

The Deputy Mnisier of Home
Aflairs (Shrimati Alva): (a) A rep-
jesentalion was received from the
Todas of Nilgris district in 1956 and
another mn 1957.

{b) As the matter 1s prumarily the
concern of the Government of Madras,
the question of the Governniént of
India taking any action in the matter
does not arise

Staff Cars

1655, Shri Subiman Ghese: Will
Minuster of Finance be pleased
state:

(a) the number of staff cars in
Ministries, 1n the Government
i Delhi and New Delhi including
India Radio, Pay Commissidn etc.;

sF

2F
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(b) the amount of money spent on
petrol, mobiloil etc. and charges realis.
ed from the staff in 1957-58 and 1958-
89;

(¢) the amount spent on repairs of
these staff cars dunng these two
Yyears,

{d) how many staff cars were pur-
chased 1n 1957-58 and 1958-59 and the
amount spent thereon,

(e) whether there 13 any depart-
ment or office to check the misuse of
these cars;

() 1if so, how many cases of misdse
have been detected, and

(g) o not, the reasons therefor’

The Minister of Finance (Shri
Morarji Desai): Requisite information
13 beimng collected from the various
Minustries/Departments and will be
laid on the Table of the House when

ready.

Colouring Vanaspati

Shrl P K. Deo:
Me. {sm B, C Prodban:

Will the Muuster of Scientific Re-
search and Cultoral Affalrs be pleas-
ed to state

(a) whether 1t 1s a fact that the
National Chemical Laboratory has re-
commended lately a colouring agent
to be used for colouring of Vanaspat:,

and

{b) if so, what steps are being taken
for 1ts use?

The Deputy Minister of Scientific
Research and Cuiturai Affairs ("r,
M, M. Das): (a) No, Sir The Laovn-
ratory has however found a colourless
chemical compound suitable for use a
an additive to Vanaspati to enable
the detection of adulteration of ghee
with Vanaspati

(k) Chronic tomcity tests &re in
progress. After satisfactory results of
the tests, further action for its use
will be talen.

AUGUST 17, 198% Written Avswers 4oy

Shri P. K. Deo:
16574 Shri B, C. Prodhan:

Will the Minister of Bolenmiffie Re-
search and Cultaral Affairs be pieas-
ed to state:

() whether any investigations
have been made by the National
Chemical Laboratory in collabora-
tion with the Armed Force Medical
College, Poona, to find the causes of
anaemia by the radio-active water
tracer technique, and

(b) 1f so, the result thereof; and

(c) whether any remedy to cure
anaemia has also been discovered®

The Deputy Minister of Seclentific
Research and Cultural Affairs (Dr
M. M. Das): (a) Yes, Sir The investi-
gations were undertaken to find the
causes of anaemia with partuicular re-
ference to the role of (1) deficiency
of vitamin B 12 m food and (u) rate
of reproduction of red blood cells.

(b} The results have indicated that
the deficiency of B 12 in food 1s not
the only cause for anaema, but 1t
also depends on 1ts poor assimilation
in the human system Another form
of anaemia which 1s aglso common in
the country has been attnibuied to
4an rregular bchaviour of red blood
cells The decay of red blood cells has
been studied with the help of radio
active chromium and compared with
that in normal human beings As a
result of this investigation 1t appears
that an irregular behaviour of red
blood cells can be detected using this
technique

(c) No work on the remedial as.
p t or treatment of anaemia was
carried out

Steel Bupply to Punjab

1658. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Punjab Government
have approached the Centra! Govern-
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ment with a request to make more
Steel available to the State % en-
able them to undertike a more ex-
tensive Housing Programme; and

(b) if so, what has been the Cen-
tral Government's reaction to it?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
No, Bir Such requirements are to be
met by the State Government from
within what 15 allotted to the State

(b) Does not arise

Life Insurance Corporation Invesi-
ment Committee

Shri P. C. Borooah:
1659, ! Shri Dinesh Singh:
Shri Wodeyar:

Will the Minister of Finance be
pleased to state

(a) whether it 1s a fact that a
member of Investment Committee of
the Life Insurance Corpoiation re-
signed last month,

(b) if so, the reasons thereof, and

(c) whether it 1s also a fact that
the new member appointed in  his
place has also refused to accept the
offer?

The Minister of Finance (Shri

Morarji Desal): (a) Yes, Sir The
member resigned in June, 1859

(b) Differences with the members
of the Investment Committee

(c) Yes, Sir

District Set-up in Tripura

1660. Shri Bangshi Thaknr: Wil
the Minister of Home Affairs be
pleased to state.

(a) whether it 18 & fact that the
‘District Set-up’ in Tripura which s
about 8 years old, is still temporary,
and

(b) if s0, how long the employees
of that ‘set-up’ will continue on &
temporary basis?

Written Answers 4604

The Minister of State In the Minls-
try of Horse Affuirs (8hri Datar): (a)
and (b). The District set-up in Tri-

was sanctioned on a permanent
baals in 1953 Subsequently, some
additional posts have been sanction-
ed on a temporary basis from time
to time to cope with the increased
volume of work, The guestion of
revising the permanent strength will
be taken up when the reorganisation
of the Administrative set up in Tri-
pura, which is  under consideration,
has been finalised

Nunmatl Refilnery

1661. Shri P. C. Borooah: Will the
wmister of Stmel, Mines and Fuel bhe
pleased to refer to the reply given
to Starred Question No 425 on the
13th  August, 1958 and state the
amount spent so far on the setting
up of the Nunmat Refinery?

The Minister of Mines and Oil
(shri K. D. Malaviya): The amount
spent up the 3lst July, 1858 on the
setting up of the Nunmat: Refinery
i Rs 5841 lakhs

Basic Education in Himachal
Pradesh

1682 Shri Dsljit Singh: Will the
Mynister of Education be pleased to
state

(a) whether there has been any

assessment of basic education in
Hiymachal Pradesh, and

(b) if so, the details thereof?

The Minister of Education (Dr. K.
L. Shrimali): (a) No, Sir.

(b) Does not anse

Grants of University Grants Com-
mission

1663. Shri Mamabendra Shah: Will
the Minister of Education be pleas-
ed to state:

(a) the basis on which grants are
sgnctioned to educational institutions
by the University Grants Commission;
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(b) the State-wise distribution of
granta for the last thevee yoars; and

(c¢) what check is exercised by the
Commission on spending of the
grants?

The Minister of Bducation (Dr.
K. L. Bhrimalf): (a) to (c). A state-
ment is lad on the Table, [See
Appendix III, annexure No. 47.}

Manufscture of Motor Cycles and
Trucks

16¢4. Bhri 8. M, Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether there is any proposa’
to manufacture lLight trucks and
motor cycles in the Ordnance Fac-
tories; and

(b) if so. when the production 1s
likely to start?

The Minister of Defence (Shri
Erishna Menon): (a) and (b), De-
fence requirements are constantly
under review

Escape of Indian to Pakistan

1665. Shri Madhusudan Rao: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 1696 on the
10th March, 1959 and s‘ate

(a) whether the information about
Shri Nazir Ahmed, Accountant of
Multipurpose High School, Warangal,
who was alleged to have escaped to
Pakistan with Government money,
has since been obtained from the
Government of Andhra Pradesh; and

(b) if so, the details of the case?

The Minister of Home Affairs (Shri
G. B. Pant): The Government of
Andhra Pradesh have since intimated
thgt on 18th January, 1932 an amount
of Rs. 13,000 was found to have been

Shri Nazir Akmed, has been
gince Sth January, 1930 and eng
are being made by the Police
ing his whereabouts. In the
while the Government Auditors
conducting an audit of the accoun
the School and the actual amount of
defalcation by the Accountant will
be known only when the accounts
have been audited.

el

2%

Forelgn Languages Scholarships

state whether those who are awarded
scholarships for study of foreign
languages in foreign countries are
guaranteed work on their return?

The Minister of Education (Dr.
K. L. Shrimali): No, Sir, but generally
persons already employed n institu-
tion connccted with work relating to
foreign languages are selected and
they return to thewr posts on  com-
pletion of their studies abroad; even
in the case of others, Government
render every  possible assistance to
those seeking employment on return

Andhra-Bombay RBoundary Dispute

1867 Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be
pleased to state the nature of pro-
gress made so far in settling Andhra-
Bombay boundary dispute?

The Minister of Home Affairs (Shri
G B Pant): The Government of
India have received no communica-
tion from either of the State Govern-
ments regarding any boundary dis-
pute between Andhra Pradesh and
Bombay States.

Steel Allotment to Assam

1688, Shri P. C. Borooah; Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the total demand of Assam Gov-
ernment for the supply of steel for
the years 1086-57, 1067-38 and 1968-
59;
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(b) how much allotment was made
for the above period year-wise and
how much was actually supplied; and

¢) whether it is a fact that due to
celay in supply and short supply the
projects of Assam Government have
! guffered?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
total demands were as follows:

1956-57 23,576 tons
1);7-33 32,913 1018
1958-59 47,093 tons

(b) Allotments and despatches were
as under:—

Allotment Despatch

Tons Tons
1956-57 .. 14,142 11,439
1957-58 .. 9,609 8,008
1958-59 .. 15:359 3,302
(from 1-4-58
to 31-1-59

(¢) The State Government have re-
presented regarding inadequate sup-
plies. This is under active considera-
tion.

“Gold Smuggling”

1669. Shri L. Achaw Singh: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that two
seers of Chinese gold bars have been
seized by the Customs Department at
Imphal;

(b) if so, circumstances under which
the gold had been smuggled; and

(e¢) the wvalue of smuggled goods
seized so far during the last six
months in Manipur?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir. Gold
weighing 640 tolas (not 2 seers) bear-
ing Chinese inscriptions and Mark
9999 was seized by the Customs De-
partment in Manipur on the 31st July,
1959.

BHADRA 5, 1881 (SAKA)
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(b) The Preventive Officer of the
Land Customs Department, Imphal
intercepted a jeep coming from Chura-
chandpur to Imphal and contraband
gold weighing 640 tolas worth about
Rs. 67,200 were recovered from 2z
wooden box in the jeep and from the
person of one of the occupants of the
jeep. The gold and the vehicle were
seized. Further action under the Cus-
toms law is in progress

(¢) The value of smuggled goods
seized during the last six months
Ist February, 1959 to 31st July, 1959)
in Manipur both on import and ex-
port, is Rs, 81,396 [inclusive of the

value of gold referred to at (a)
above],

Export of Melting Scrap

1670. Shri M. B. Thakore: Will the
Minister of Steel, Mines and Fuel be
pleaseed to state:

(a) the total tonnage of melting
scrap export during 1958-59 and the
foreign exchange earned: and

(b) whether there were any barter
exports in 1958-59?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
145,643 tons valued at Rs. 2,23,13,713.

(b) Yes—about 30,000 tons.
Training in Qil Technology

1671. Shri S. A. Mehdi: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) how many trainees have left
for Rumania for training in oil tech-
nology; and

(b) when their period of training
will be over and where they will be
posted?

The Minister of Mines and il (Shri
K. D, Malaviya): (a) Fifty-four,

(b) The period of training ranges
from three months to twelve months.
On successful completion of training
they will be posted to the Assam Re-
finery.
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APPROPRIATION Accouwts (CIVIL) AWD
Avpir Rerort

The Minister of Fingnce (Shri
Morarjl Desai): Sir, I beg to lay on
the Teble, under Article 151 (1) of
the Constitution, a copy of the Appro-
Ppriation Accounts (Cival), 1957-58
{including proforma commercial ac-
<ounts) and the Audit Report, 1959
[Placed wm Library, See No LT-1587/

59]

Navy (AvurHORISED DEIDUCTIONS)
REGULATIONS

The Deputy Minister of Defence
(Sardar Majithia): I beg to lay on
the Table, under section 185 of the
Navy Act, 1857, a copy of the Navy
(Authorised Deductions) Regulations,
1959, published in  Notification No
BRO 227 dated the 22nd August, 1939
[Placed . Library, See No LT-1568/
59].

AMENDMENTS TO INDIAN RESERVE
Forces RuLes

Sardar Majithia: I beg to lay on the
“Table a copy of Notification No SRO
228 dated the 22nd August, 1950 mak-
ing certain amendments to the Indian
Restrve Forces Rules, 1825 [Placed
Library, See No LT-1569/59)

12.11} hrs.

PETITION RE INDIAN ARMS
RULES

Shri Viswanatha Reddy (Rojamn.
pet) I beg to present a petition sign-
ed by a petitioner relaling to amend-
ment of the Indian Arms Rules, 1931

wment) Bl
1818 hea
GOVERNMENT SAVINGS BANKB
(AMENDMENT) BILL*

The Minisier of Finance (Shei
Morarfi Desal): I beg to move
for leave to introduce a Bill further
to amend the Government Savings
Banks Act, 1873

Mr. Speaker: The question ls:
"That lcave be granted to move
for leave to introduce a Bill fur-
ther to amend the Government
Savings Banks Act, 1873 "
The motion was adopted

Shri Morarjl Desal: I introducet the
Bl

12.12} hrs.

GOVERNMENT SAVINGS CERTIFI-
CATES BILL*

The Minister of Finance (Shri
Morarjl Desal): I beg to move for
leave to introduce a Bill to make cer-

tain provisions m respect of Gov-
ernment Savings Certificates
Mr Bpeaker: The question is -

“That leave be granted to in-
troduce & Bul to make certain
provisions in respect of Govern-
ment Savings Certificates ™

The motion wat adopted

Shrf Morarji Desal: I ntroducel
the Bill

12123 hrs.

PUBLIC DEBT (AMENDMENT)
BILL®

The Minister of Finance (Bhrl
Morar)i Desal): .1 beg to move for

~ *Published 1n the Gazette of India Extraordinary Part 1l—Sectin 3,

dated 27-8-50

tintroduced with the recommendation of the President.
fintroduced/moved  with  the recommendation of the President
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{No. 4) Bl

leave to introdues a Bill further to
amend the Public Debt Act, 1044.

Mr. Speaker: The question is:

“That leave be granted to mn-
troduce a Bill further to amend
the Public Debt Act, 1944.”

The motion was adopted

Shri Morarjl Desal: I introducet the
Bill

12.1%} hrs.

APPROPRIATION (No. 4) BILL

The Deputy Minister of Finance

Bhnt B, B Blagati: On behall of
Shri Morarn Desai, I beg to move}:

“That the Bill to provide for
the authorisation of appropniation
of money out of the Consolidated
Fund of India to meet the
amount spent on a service during
the financial year ended on the
31st day of March, 1956, in excess
of the amount granted for that
service and for that year, be
taken mto consideration™

Mr. Speaker: There 15 no note
specially regarding any of these
points, Therefore, 1 shall now put the
motion to vote.

The question 1s

“That the Bill to provide fo
the authornsation of appropriation
of money out of the Consolidated
Fund of India to meet the
amount spent on 3 service during
the financial year ended on the
31st day of March, 1036, in excess
of the amount granted for that
service and for that year, be
taken into consideration "

The motwon was adopted
Mr. Sptaker: The question is:

“That clauses 1, 2 and 3, the
Schedule, the Enacting Formula

Appropristion 4613
(No, 5) Bill
And the long Title stand part
of the BilL”

The motion twas adoptsd.

Clayses 1, 2 and 3, the Scheduls,
the Enacting Formula and the Long
Title were added to the Bill

8hri B. R. Bhagat: I beg to move:
“That the Bill be passed.”
Mr. Speaker: The question is :
“That the Bill be passed.”

The motion was adopted.

—

1214 hra
APPROPRIATION (NO. 5) BILL

The Deputy Minister of Finance
{Shri B. B. Bhagat): On behalf of
Shr; Morarj Desal, I beg to movet:

“That the Bill to provide for
the authorisation of appropriation
Gf moneys out of the Consoli-
dated Fund of India to meet the
Amounts spent on certain services
during the financial year ended
6n the 3ist day of March, 1857,
in excess of the amounts grant-
ed for those services and for that
vear, be taken into considera-
tion”

Mr. Speaker: The question 1s:

“That the Bill to provide for
the authorisation of appropnation
of money: out of the Caonsoli-
dated Fund of India to meet the
amounts spent on certain services
during the financial year ended
bn the 31st day of March, 1957,
in excess of the amounts grant-
vd for those services and for that
year, be taken into considera-
tion "

The mohon was adopted.
Mr. Speaker: The question 1s:

‘“That clauses 1, 2 and 8, the
Schedule, the Enscting Formula

{introduced/moved  with tha recommandation of the President.
{Moved with the recommendation of the President.
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and the Long Title stand part of
the Bill"

The motion was adopted.

Clauses 1, 2 and 3, the Schedule, the
Enacting Formulz and the Long
Title were added to the Bill

Shri B. R. Bhagat: I beg to move:
*That the Bil] be passed”.

Mr. Speaker: The question 1is:
“That the Bill be passed”.
The motion was adopted,

—

13.15 hrs.

APPROPRIATION (No 6) BILL

The Deputiy Minister of Finance
(S8hri B. R. Bhagat): On behalf of
Shrt Morarji Desal, I beg to movet:

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consohidated Fund of India
for the services of the financial
year 1850-60, be taken into con-
sideration ™

Mr. Speaker: The question 1s

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the services of the financial
year 1959-60, be taken into con-
sidedation "

The motion was adopted.
Mr. Speaker: The question 1s

“That clauses 1, 2 and 3, the
Schedule, the Enacting Formula
and the Long Title stand part of
the Bill".

The motion was adopted.

Clauses 1, 2 and 8, the Schedule,
the Enacting Formula and the Long
Title were added to the Bill

© Anbnals Bill ““
Shri B K Bhagat: I heg to mawe:
“That the Bii] be passed™.
Mr. Bpeaker: The question is:
“That the Bill be passed™.
The motion was adopted,

12.18 hrs.

PREVENTION OF CRUELTY TO
ANIMALS BILL—contd.

Mr. Speaker: The House will now
take up further consderation of the
following motion wmoved by Shri
M. V. Krishnappa on the 25th August,
1958, namely:—

“That this House concurs in the
tecommendation of Rajya Sabha
that the House do join in the
Joint Commuttee of the Houses on
the Bill to prevent the infliction
of unnecessary pain or suffering
on amimals and for that purpose
to amend the law relating to the
prevention of crueclty to animals,
made 1n the motion adopted by
Rajva Sabha at its sitting held
on the 3ist August, 1959 and com-
mumicated to this House on the
17th Auzust 1959 and resolves
that the following Members of
Lok Sabha be nominated to serve

on the said Joint Committee,
namelv*
Pandit Thakur Das Bhargava,

Shr1i M L Dwived:, Shn Masu-
riva Din, Shrnn Har Prasad Singh,
Shrt K G Wodeyar, Shrimat
Mafida Ahmed, Shrimati Subha-
dra Josh:, Shn Chapalakanta
Bhattacharyya, Kumarn Mothey
Veda Kumar:, Shr1 € R Narasim-
han, Shr1i M K Jinachandran,
Shr Kanhaiyalal Khadiwala, Shri
Mohanlal Bakliwal, Shri Inder J.
Malhotra, Shr1 Laxmanrao Shrs-
wan): Bhatkar, Shri Akbarbhai
Chavda, Shr; Amirudha SinRa, Shri
Chandraman: Lal Choudhry, Shri
K S Ramaswamy, Shrimati Uma
Nehru, Shn T C N. Menon, Shri

tMoved wi&: the recommendation

of the President.



speak. But he 15 not here.

Mr, Speaker: Now, Shn C. K.
Bhattacharya.

Shri C. K. Bhattacharya (West
Dinajpur): The hon. Deputy Minis-
ter while moving the motion for con-
currence has tried to give an Indian
background to the Bill that he has
placed before the House He was par-
ticulary referring to the cow When
1 heard hum speak, I was just think-
ing about Gandhiji's own remarks
about the cow. He described the cow
as a “poem of pity” Again, when he
took up the cause of Khilafat, he
desribed Khilafat by that metaphor
and satd ‘Khilafat 15 the cow of the
Mussalmans; since I have taken upon
myself the duty of protecting their
cow, 1 expect them to protect my
cow’ It was very good on the part
of the hon Minister to refer to the
cow as a symbol of the amumal world
requiring protection from unkindness

But what surprises me i1n this Bill
is why even such a Bill as this is not
sought to be extended to the State of
Jammu and Kashmir. This Bill can
be eamly extended to that State. I
believe the consent of the Govern-
ment of the Jammu and Kashmur
State could have been easily secured
in order to have this Bill extended
there.

Mr. Speaker: The hon. Member
may resume his seat for a minute
The Business Advisory Committee
has not allotted any time for the dis-
cussion and voung on the Demands
for Supplementary Grants (Kerala)
for 1959-60 May 1 know how long
that will take?

Shri Keodlyan (Quilon—Reserved—
Sch. Castes): About two hours.
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Mr. Speaker: I do not know.

Coming to the Prevention of Cruelty
to Animals Bill, I would like to know
how many hon. Members want to
participate in the discussion. I find
that there are only three more Mem-
bers. Afier them, I shall call upon
the hon. Minister to reply.

Shri C. K. Bhattacharya may now
continue his speech.

Shri C. K. Bhattacharya: So far as
kindness to animals is concerned, it
18 mngrained in Indian thought and
Indian culture from times immemorial.
If we go to the days of the Vedas ...

Mr Speaker: The hon. Member
may kindly move forward to one of
the front benches. He 13 not audible
at the Reporters’' Table

Shri C. K Bhattacharya: It 1s my
misfortune, Sir, to languish under
the shadow and to pine at a distance
from you

Mr. Speaker: The hon Member can
come to the front whenever 3 seat
1y vacant

Shri C, K. Bhattacharya: If we go
to the days of the Vedas, the rule
Was:

v ey wifer qanf o

‘You may not be unkind to any
type of* animal’

Later m the days of the Puranas, the
question .5 put 1n Mahabharata.

¥ wut ?
‘What 15 virtue”™ and the reply in

one word 1s:

b i
—'kindness to all forms of animals’
Come to a later period and we get it
in the form of.

ufgqr qwit o .

‘Ahimsa 1s the highest virtue in the
world.' Come later to the days of the
Buddhisic age and the rule that
Buddha laid down for the guidance



qreTRrraTRCaTer firweTed wtfara ;
T accept the vow that I shall desist
from causing unnecesary loss of life'.
That was the rule that was accepted
under instructions of the Master him-

k

In our days, wehaveneenGmdhul
propagating the creed of non-violence.
He insisted upon every Congressman
accepting it not as a matter of policy
but as a creed. Of course, there have

tobenecesnryforthepur_mseo!

duct ascribed a particular dement.

the demerit of killing is being attached
to all the parties concerned in the
killing. The rule says:

vgawi feafear fg.@ wa-fasd

s al Nagat 7 gz Fafa v
Each one of these is a killer: ¥,
the person who permits the acquisi-
tion of an animal for the purpose of
killing;  fagar, the person who
kills; faarfusar, the person who
cuts the body into pieces; “fu, the
person wha buys the meat; {47%4T,
the person who sells the meat; §+49f

the person who cooks; T AT =,
the person who serves; and
last of all it the per-

son who eats. The demerit of killing
attaches to all the parties involved
in the matter of killing of an animal
from its acquisition up to the stage
of it being taken as food. That is the
Indian viewpoint, and that is the way
we have looked upon these thinge.

Of course, this Bill that has been
brought before us is inspired by wes-
tern thinking. I wish this could, at
the same time, be placed against the
Indian background—just what I stat-
od in the beginning of my speech.
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I had forgotten to mention the pre-
cepts given in the edicts of King
Asoka. The Asokan edicts convey
particular instructions for the people
to be careful for animalhood.

Some of my hon. friends on the
other side raised the question whether
man could be included in the term
‘animal’ for the purpose of prevention
of cruelty to him. The Bill is design-
ed to prevent cruelty to animals by
men. If men are brought within its
purview, from whose cruelty are they
to be protected? It is not a question
of saving a man from cruelty by
animals, it is a question of saving him
from cruelty by men, That is perhaps
difficult to prevent in the form of
society that we now have. The poet
himself has lamented over “what man
has made of man"” But in spite of
that, the unkindness of man to the
creatures of his own community has
continued, Of course, man is included
in the definition of ‘animals’, That is
the western definition, but the western
definition distinguishes him by one
adjective, that is, ‘rational’.’ Man is
an animal, no doubt. but, at the same
time, he is rational. In our case, in
our place, in India, man is looked upon
as a rational being, but the rationality
1s also extended to the animal king-
dom. Animals are not completely
devoid of rationality; that is the Indian
way of looking upon animals. It says:

“m bR gy, geay fowy A wfe famm
aAife wrfrr @d queeft qmer”

‘Men are rational, no doubt’, “fw=y

a afg  dweg” “but not only
they” “gE ATAT "/Y T
et gz “because ration-

ality extends also to the kingdom of
beasts and birds”. That is the Indian
outlook on life and that is the princi-
ple on which Indian philosophy
is built, So the question of
prevention of cruelty to animals
might be regarded as extending to
human beings also, but that particular
provision need not de anacted in this
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Blll. That might be given effect to
by our own conduct and by other
social legislation,

Some kind friend of mune has for-
warded to me the rule about our deal-
ings with human beings, The rule 1s:

HXA {AAY, SN TNTZT |
TOIEIT QAT AT T )

Bhri § M. Banerjee (Kanpur) No
anima] will follow it

Shri C. K. Bhattacharya: The ques-
won of prevention of cruelty to am-
mals ts being solved by this Bill, but
the question of preventing cruelty to
human beings, which my hon friend
raised the other day, 1s dealt with by
this rule of conduct

FOTAT T90T IMGT 777 844 )

‘Do good to others That should be
your viewpoint If vou want to do
injury to others, that 1 sin' 1 could
quote another which our Vice-Pres:-
dent, Dr Radhakrishnan, quoted on
the occasion of the unveiling of the
portrait of Pandit Madan Mohan Mala-
viya 1n the Central Hall here

WA THRER, AW gl A

wwnr  fasafa 7 aiar garaiyg

‘That should be the rule of human con-
duct “Just hear this essence of all
virtues and keep it always m mind
what you vourself dislike, you should
no{ practise with regard to others”

oY TARIT 7 9IW Awra

I wish some form of soual conduct
could be evolved by which people i1n
the soclety could learn to conduct
each to the other m that way We
may not d» to others what we do not
ltke to be done to ourselves That 1s
the rule of conduct that we should
find out and follow That 15 what I

ful that this itself does not lead to
cruelty to human beings. When [
say this, I have a partieular thing i
mind. 1 have seen in Calcutta that
buffaloes and bullocks are not, under
the Act, allowed to draw carts in the
summer months during noon, Now
what 1g done 1 this. Men themselves
draw the carts over molten asphaltum
and concrete roads hot like fire, We
want to prevent cruelty to animals,
but that itself leads to cruelty to
human beings That should be pre-
vented, and when rules are framed
under this Act, it should be done in
such a manner that this form of incon-
gruous application of the provisions
of this Bill may be avoided

Regarding the use of animals for
purposcs of experiment, I am agamn
ieminded of Gandhiji He was strictly
dagainst vivisection  He repeatedly
«ald that he would not allow it So,
I would request that this infuction of
pain on ammals for the purpose of
helping to find out scientific truths
or finding out medical remedieg should
be limited to the minimum and that
should not be done 'n a way so as to
tduse unnecessary infliction of pain on
these amimals

That 1s ali I would say and I would
1epeat again what I stated just before
that in frar ng rules under this Ball
care should be taken to see that these
rules are not fiamed 1n such a way
that their applhication might prevent
cruclty to animals but might lead to
human beings themselves suffering
from what we do not want the animals
to suffer

Shri Nanjappa (Nilgins) Sir, one
semor Member of this House complain-
ed that thiz Bill 1« not very stringent
and he wanted more stringent provi-
<ions to be incorporated m this Bill
Another Member complamned that the
provisions mn the Bill are very strn-
gent and that the administration is
entrusted to the police

Dealing with the first that the pro-
visions in the Bill are not very strin-
gent. I would say that law glane can.
not mend ways. The offender here iv
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the human being and the offence is
Against apimals,

I would call this Bill as derogatory
to human beings, If the provisions
are more stringent it will be more
derogatory. It is considered that a
human being 1s the top most in the
creation of amimals. Such bemng his
rank, if he has not developed such
finer feelings as a compassion for his
fellow-beings and love ete., towards
them, law alone cannot mend his
ways If stringent provisions are to
be introduced into the Bill I think no
useful purpose will be served

Dealing with the other complaint
that the admunistration of the provi-
sions 15 entrusted to the police, 1
would say that there 1s some prejudice
against the police and so the complaint
has arisen Even more stringent pro-
visions contained in the Brothels Act
and the Sarda Act are entrusted to the
police to administer It 1s not the
duty of the policeman always to go
and find out which cart 1s overloaded
and which animal 1s very badly beaten
and such other things I do not think
that much harm will be done by
entrusting it to the police. It is only
for the purpose of seeing that the pro-
visions of this Act will act as a deter-
rent or as a check on the people so
that they may behave properly to-
wards their fellow-beings I do not
think law alone can correct a man and
bring about the necessary change in
him

1 also feel that this Bill 1s not a
comprehensive one It excludes, m
the first place, feat performung animals
like monkeys and bears, which dance
and prostrate before the man in the
street, I do not know why they have
not brought these animals within the
purview of this Bill, They are kept
and treated very badly day and night
I hope the Joint Committee will con-
sider bringing these amimals within
the purview of the Bill, animals which
perform feats in the streets; just as

otivery are being protevted they should
also be protected.

This Bill also totally excludes the
b:rds, I do not know why they have
been excluded Birds are maimed
very badly and they are kept in cages
day and night Cruelties are inflicted
and for such things there is no provi-
sion in the Bill. And the worst thing
regarding birds 1s that they are allow-
ed to fight Animal fight is prol-
b'ted but not fighting among birds I
should like to mention the instance of
cock fights It 1s not mere fight
People engaged in this tie sharp ins-
truments to their legs and they fight.
It 1s a hornble sight to witness when
they bleed and in the fight at least
one party dies and the fight ends, One
may say that such fighting 18 prohi-
bited. But it 15 not cock fight that is
prohibited It 1s the fight between
the men, the men who witness or
encourage such fight The prohibition
12 on account of the men engaged In
this affair This is another thing

In this Bill castration is allowed. I
also welcome 1t But castration by the
old method 15 very bad Testicle,
whether 1t 18 of man or of animal, is
a very tender organ and you cannot
meddle with 1t violently In the old
method castration 13 done with greater
violence and the anumals suffer a good
lot Now, we have a very small ins-
trument that can be handled very
easily In a moment the spermatie
chord is crushed and castration is
done For this no veterinary surgeon
15 required; even a vetermnary assistant
can perform this operation in the vil-
lage parts So, people should be made
to resort to such castration and not to
the old method The old method must
be prohibited

Next comes branding This is done
very badly in village parts. I do not
think we do branding on human beings
for anything It 1s quite unnecessary
to do branding on ammals. Branding
is done over any swelling. The swel-
ling is caused by any blow, injury,
fracture, disease and much other
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and on account of suffocation the
dog dies And 1t takes some time
Even beating the dog with a long stick
makes it de ;n a moment, but this
process 15 very eruel Lethal chamber
is the only method And to construct
ethal chamber 1, not very costly In
many of the mumcipalitites they have
done that Every municipality must be
asked to do that The method of fum -
gation 1% very crucl, the animal strug
gles for so many minutes before 1t
dies So, such kinds of methods
should not be allowed to bc used

One hon MemYer complained thot
in medical schools and colleges expen-
ment: are done on living animals for
deniving experience I do not th.nk
anywhere experiments are done c¢n
hving animals It 1s onlvy done on
dead bodies So I do not think there
13 any meaning n the complaint that
cxperiments for deriving experience
1 done on hving animals He alco
complained that spinal cords are ex-
tracted from lhiving anmals The
spmal cord 1s mos'ly extracted
for preparing anti-rabicerum I do not
think they do 1t on hving animals It
35 onlv after the animal 1s dead that
it 18 done

One other thing to which I wish to
refer is the provision in the Bill absut
eonducting experiments. Experiments
can be done in institutions It is on'y

190 LSD—8

nstitutions that do experiments, Rare-
ly do individuals conduct experunente
The provimion in the Bill will give
room for mdividuals domng tnings and
escaping the provimons of the Ilaw
Nowadays, mostly laboratories do
such experiments, theére are trained
peoplc 1n the laboratomes and they d»
it  So, in the place of “individuals’ 1
would hke to substitute ‘laboratoricz
wherein tramned people carry om ex-
periments’ As a matter of fact, ever
here not much of experiment is done,
there 15 no need for it aiso Because,
only the big institutions ke the Fast-
eur Institute and so on carry on thesc
experiments on animals So, even
these laboratories, most of them, mar
not Jo anything, only a few of “em
may do such experiments

Then, there 18 an omission in the Bill
whicn 1 would like to point out In
big shandies where animals are
broucght for being sold, there 1s no pro-
vision for feeding them or giving them
water In many places I have seen
that there 1s not even a shed and
they are kept in the sun and ram
throughout the day So, the lo-al
bodies must be advised that wherever
such amimals are brought for sale.
they must make provision at least for
water, proper feeding and shed fer
them

With these few words, I thank you
for the opportunity vou have mivem
me

e wo fro wyme  (Srorfi)
wer wgE, o fawr qqet & wfe
frégaqt smaRe W A & R
wETTm g, # I9 & Fav wad frc
TEN AT | T AfE W& = o
w1 2 forg 7 6 oem & and 7 foray
¢t @ o

“The funds of the Board shall
consist of grants made to it from
time to time by the Government
and of contributions, donations,
subscriptions, bequests, gifts and
the like made to 1t by any person "
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¥ s g § e gt e P
it gfewsw = qw § S
e s forr gt arer v wfiews &
R T wrge g
¥ e U dur wrem o @ SR
et ¥8 & foadt off 2 § aw AW
whetrmAasemuagfi 2
W ¥ e @ oA oaft gd ogsy W
R dm s g M Ed wfgd fs
W W oy oy § dfew 3T & e
AR A SN E, TR S
oY o § I ¥ fare FEA w31
w ¥ e % R ) W .
T § A A ATEEE § WK A g
¥ fs forer warE & aT9 9% TR A
WagIgaH e
R & § T8 W ¥ oW IR =
wYwr frer 1 J3 agA A A avr Aok
£ 1 37 A6 w WA W g sl e
gRRdalisgar A mde et @
fear ot @ &, AE A X g foeet
TIHEAAT I @WIT R AT
T wife? 9 faw s o & and
aAtgIRT A A F A &
faars w6 & FE FEEE S A
wfg@

iR fRIiF AN IT T =TT R
ARA QT FT AT IF A TAAH AT
wifgd 1 W § w7 92T * 5y fgent
w fa% s@ ¥ fa@ Aaw g oo
q¢ fie 3 &, AT A9, wWR I AT
¥ o o W gt fEAr
mmys TR fad ot & dF A
e AR N T Aw T Aw
e o s & s1 wma ¢
& It wga & wrdr wem fe
X @ X w7 g wd | eEfefam
ey o W 77 AW § gt o
oot & g agE sl @ gl

frd o fis @ w7 wrhenfr we wed
§ 1 o wr ) faw o oo ooy fed
v fam s fad 4o e &
iz urs gy G e Ff foer

et

“1t applies only to urban arems
within municipal limits”.

e ITiR (R Wo ¥o powem) -
WTHIEAE

ware wo fao wprer : oY g
1w & 7% W9 a9 wraew fwar
§, @1 & TA%T TAd QT § | Sfww
f@T Y § wgar s Izar g fe gg ofare
£ gt o mAf & YA AR § 1 wig I
% B T3 Wl A6 F w%A ) §Afag
¢ A& & & 7 ¥ W A7g #7
Fn TG & 790 ¥4 ¥ ¥7 OF
oftar & xg feedit o2 2@ A1) feraw
% | B OF 939§ w8 ofray andy
w7 F, o 97 @ mAifoe g9,
57 afz nepdimE TEaEE & Wid
At <% g gt T A fFGT ala
& Ar7 wg 5 A7 W oY gea -
¥z I 7 Y 5% at F awaAar § W
g 3% 7 e

uigd N UAHT AAGUT aE
{11 & 1 ufiwa dasw OF & fqd
wIqT 15 ¥ (1) 48 wg #

“4(1) For the purpose . pro-
tecting ammals from being svb-
jecled to unnecessary pawn or
suffering and for the pramotion
of anumal welfare generally, there
shall be established by the Cen-
tral Government, as s0on a8 may
be after the commencemeant of
thi~ Act, a Board to be called the
Animal Welfare Board."
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WA TN AT FRF
Whpr vy oy w1 A wrowy set
wrn wfgd, oot fost &
wifgd | wa aw Wy Faret & st 3wy
ot wATIA W A% AT WY Y grer § g
que oft wweht § | AT g et
{ewmgmiserad o1 @ &
o g Reert qdo 6 G Fet e A
Y TET TR | Y ST e ey
ad &, 9 WrgA § % et wr New
feqr a1q S WY §7 N T@wT wfed |
TS TS § &) 80 STRNTO S 8,
T frr #Y I TSt §, I A wgraar
firer wwdt §, GRR0E ¥ Y 1 w9 ¥ e
® o ¥t ¥ (9T8) € Saw WA far

5(1) Four Members of Par’ia-
ment, two to be clected oy the
House of Pcople, (Lok Sabha)
anc two by the Council of Stu'cs
(Rajya Sabha)

g AT | W UF §ATA §T AHAT
E 6 5g7 9T Yoo ArqT & T i ST WIG
§ Fra<t #1341 Yed & 9) @77 97
&% XTT § T A A1 w9 3 Fsy A
1 wtgA &, wrfaT ag fem aw@ &7
wirgs § ? g €5 0 www A Jd)
o W fod e w1 g g At wva
qrfgd | AT W ATAAZ T K1 FTH T
i’ﬂf,‘ﬁ N wr g fon =
& wfY aw wiw {awy €, sowt ) sAe
&ar wfgd W) I6 v e
et ¥ e EATsrfa

&t e Wo wai (Warayy)
e’

T Wo o wpw  wgw &
werrdt & @ § 1 Wi wig @9 &t
Y W

gt 3 & 7 g yen A worar
fis s Sw #F T Ay WA et
g 1% § wwar f, ST 4T Wy
gur 701 € 1 ¥ A ¥ v W ey
& fyanr, gteay & <t fastay | Sy
w52 A W a3r § | ¥ qey qAw
W § e wear wifaw oft § o
o T el w vt € I
qTE QAT ¥ T qT § | e
™ fawr #1 qof ®7 ¥ shER S
wrgd € A 7g e off AT el
g aTfed v g 9 o afz #6 w¢C
%3 §, fow a@ ¥ STy weEr W@
A { sl ey e der s wnd § o
AT 7w NIW FY AOETLE IAY
HTT Y T & A1 7 wgar Afgd

i gd A Sar A wy
ar Al T & oF Arératar agy wer
aray awd) 1T 97 g1 go 91 ) 63,
qfas arer Tg 7 4T, IFT Tq R
WX &AT ¥ AFATL | A AT WS w4
AT § ag agd weer W9 § SiwA
TAR S wN4 A € 1 g ag ot
WA RNT@AIFIEITNGE
3 W AWM Aeq & & 1 7€) J@Y oY avd
EAT & T87 Y A1 7 A faar arar
& 1 vt 1 T AT S qgi g )
WAL W TR ¥ AT 7 Qo A Wt Wt
e AR YA g TR af W §
ATy T TOTEE § wad W g wwar
€ & 39 i w17 Wik =9y dar
& AT 1 7 5¢r %g a0 f® (67 qrew
N * § I o wEd § NN XY g
A% STaqrt gyfes w6 |

1 wedf & @rq wig 7 @ A
TRt § # AT AT ST |

w wew feg (wwa) e g
w{wq, A f guit O § EWT W
EXT & SOOTY FWT F | WO TEATN
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[@5 wwa fug)
g fe gl vt § Wk &
v & few o7 e @ W §,
fwwr forg Fraer & wg are fisd ord §
T e fefgwe ddw o g axg
¥ wft iy § o< ST 9aNY WY v
€ 1 7g v sdq w0w w0 =zw
% arw §Y et § fidar  wre el
3 qfmey, dfer @wr aeT e ¥
T 1T 1 3§ uTIeY 4ANTS: e are i
¥ 37 027 ¥ ¥ fadk 7 OF oF dw-
A 9T Yoo, Loo WA ATRI AT faqr
aver & wrafe agr 9 waar sy ¥
Fomm v W F ) ¥ AR
ari %, faresy 3 av ¥ axvfaar &5 wr
wTaqr §, Y, tX WX R0, R0 Awfar
&or ot At § 1 ol axg ¥ AN AW
ot N § 9TR aft deh ¥ o
&Y Aty oA § | N wATE OF § wg
AR QT ¥ oo, Yoo WIT Yo,
Yo Wi & &1 § WX 20, o 7T o0,
e oAt # qgwd §, 37 TN Y TE
& ¥ @ W aft 2§, Wl 1@
Yed 7€t g g 1 qfoww & A
et faer 2 §, BR6T W At e
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Shri Neswl (Dharwar South). I
rise {o support the Bill whole-hearted-
Iy and before doing so, I would like
to offer my great tributes to the spon-
sor of the Bill, Shrimatt Rukmni
Arundale

Mr Speaker: The House would
like to hear more and more the views
of hon Members who are not purely
Vegetarians

Shri D. C Sharma: He is not a
Vegrlanan

Shri Neswi: India is a country
where ghimsa has been practised to
the utmost extent possible. Our Bhas.
trtas and Puranas and our great men
had been preaching it, Still, somehow
himsa has come into prominence. Wa
have adopted Asoka Chakra; we have



4581 Prevention of BHADRA 5, 1881 (SAKA) Mg:u.mmuw

besn teaching the principle of
Mabatma GGandhi. In spite of all that,
himsa praorift bas somehow come lo
India and it should be stopped. Mrs.

himsa even while talking, eating,
walking, etc. So, she has looked into
this very carefully and she has brought
here a Bill including all the necessary
and important points and elimunating
those that are rather difficult to ob-
serve,

Animals are killed for the purposc
of food and she has referred to it In
the Bill. I am told that there are two
ways of killing ammals for food pur-
poses One way is called jatka kill-
ing—kilung the animal with one
stroke. The other way 1s called halal
killing—cutting slowly so that all the
blood goes out slowly Of these two
ways, the second way, the slow process
af killing the animal, 13 the most cruel
and nobody should tolerate 1t  The
non-vegetarian section of our people
has got to practice lulling and that
cannot be avorded  Thercfore, she
has taken carc to make some provi-
sions in regard to killing of ammals
for purposes of food, and everybody
must take care while considering those

By the provisions contain-
od in this Bill, she has brought out
ihat the way of killing which amounts
o cruelty should be stopped

3 hrs.

Secondly, animals are killed for the
wrpose of some religious functions
n some parts of the country buffaloes
re killed on certain festival days.
%ey have he-buffaloes for that pur-
ose, First the animals are fed well,
nyareutenmmletodrink lime
mter after which they are allowed
) remain without food for three or
ny days, and at the end of that
wiod they are taken out in a proces-

sion beforc being killed. They are
killed in such a way that even the
sight of it 1s borrible. Thig kind of
sacrifice done during festival days
should be stopped immediately, In
many parts of the country these things
have already been stopped. It should
be stopped immediately throughout
ladia  Cruelty is a word which no-
body hkes It 15 self-explanatory.
Nobody likes cruelty and it ghould be
stopped

Then, cruelty 1s effected in the flelds
uf experimentation for research pur-
poses. Of course, here also we can-
not avoid it, just as it js dificult to
avoid kiling for the sake of food.
Science has advanced so much that jt
ig dong a great amount of research
wherein amimals are being experi-
menled upon for conducting oo
many kinds of research, But the
way these anmals are used s
most pathetic 1 have got here
a large amount of literature and
pictures on the subject. Monkeys are
taken in small cages where something
like 400 {0 500 monkeys are made to
huddle together They are packed in
cages like cards or paper, By the time
they reach their destination, from the
t'me they are caught and the time by
which they are transporied, nearly 50
per cent of the amimals die Many of
them blecd and suffer from wvarious
diseases This kind of treatment to
these amimals during transit is really
very horrible and it should be stopped,
If thcy are {o be transported for such
1esearch purposes, all possible care
should be taken to see that they do
not suffer during transit 1 do not
want to go on with this paint for a
long hme [ have got somt pictures,
they are verv pathetic.

To stop crueily to animals entwrely
there 1s going to be a Board, I wel-
come it Some money 1s also going
to be granted by Government But
the money that 1s now sanctioned is
very smali I, therefore, wish that a
large sum of money i granted to this
Board

Then I come to the guestion of pun-
ishment The punishments provided
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in some of the clauses are very severe,
because the punishments extend to a
fine of Rs. 2,000 or two years impri-
sonment. I think that will be & heavy
punishment in the beginning. The
punishments provided should be pro-
portionate to the injunes inflicted and
gradually they should be increased.

I do not want to add anything more
because the Bill 13  self-explanatory.
Nobody likes the word “cruelty”.
But I only want to say something
about clause 11 In clause 11(a) 1t is
said: “If any person (a) beats, kicks,
over-rides, over-drives, over-loads. .”
I think the word “KicKs™" 13 ratlier un-
necessary here Nobody kicks an
animal so as to mnjure 1t Again, what
does “over-nde” mean? This will
enable the police officers who are
authorised to take cognizance of these
things to take the law into their own
hands Supposing two bullocks are
used for pulling a cart, nobody can say
whether it 15 over-loaded or under-
loaded. Ewven if there is one man more
the officer who iz entitled to take cog-
nizance of these offences may say that
the man concerned has over-driven
the animals, ‘Therefore, Government
must see that all unnecessary words
are removed so that the poor people
do not come under the clutches of the
law.

Another word used here 1s “beats”
They have just qualified it by saying
“unnecessary beats” How do you
explain necessary beat; and unneces-
sary beats? The drafung animals do
require some beating, otherwise they
won't pull Bewng a farmer 1 know
what kinds of animals are there,
Sometimes you have to beat them
We beat even our own children

8&rl Narayanankutty Menon (Muk-
andapuram): What 13 your definition
of ‘crusity’ them?

AUGUST 27, 1980 Crusity to Animals Bi0 g3,

BShri Neswi: Everybodys under.
fands the word “cruelty”.

Shri M. V., Erishnappa: Nobody can
e it

Mr Bpeaker: You must persuade

the animals

Bhri Neswi: If that 13 posuble, of
Cburse, we must do it. Where that
12 not possible we have to resort to
Putmg to some extent I will divide
it into “practical cruelty” and “nom-
Practical cruelty” or something like
et  Woarde Yie ‘Kecks, over-drives,
O%er-loads™ etc. are difficult to inter-
PXet They will cnable the officer con-
Cermed to take the law into his own
hands and trouble the ignorant farm-
€3 Similarly, there are the tonga-
Whlas who use horses in thewrr tongas.
Ot course, they do sometimes whip
the horses more than what 1S neces-
S8y, but without beating sometimes
the horses won't pull

13 07 hrs,

(Mr Drrury-Seraken in the Chasr]

If they do not whip the horses they
Wauld not be able to earn their liveli-
hood  Therefore, 1f you want to stop
'0 earn their livelihood Therefore, if

doing that if you simply ask people to
cruelty it cannot serve the pur.

herdm.ﬁir.maﬂuhmm

T®Quires some amendments and I
thihy that it will be done by the Joint
Cotmittes.
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Shri 8. M. Banerjee: Mi Dupuny
Spesker, Sir, I rise to welcome cer-
taun aspects of this Bill I must
congratulate Shrimat: Rukmmi
Arundale who took the trouble to
bring thig Bul in the form of a non
offictal meagure, which later on Gov-
ernment have dccepted and have
brought forward m the form of an
official Bill now before the House

My fear 15 only this Certain clauses
of thus Bill may be used agamnst the
peasantry The hon Minister stated
while initiating the debate that there
1s overloacing Let us analyse thu
What s the mode of transport fo
bringing foodgrams ot fodder or any
thing from the villages’ The only
mode of transport 1s the bullotk-cart
I we place any restriction- 1 uv nut
say that therc should not be any res-
tricion—on this particular aspect of
the matter, this particular clause of
overloading will be used aganst the
peasantry if proper vigilance = not
kept

My second fear 15 this It will be
used by the policeman also I comc
from a city where not only the bul
lock-carts but the buffalo-carts are
used for carrying tanned and untanned
leathers 1 have seen the hormble
condition of those buffaloes No cart-
mon wishes to harm or to be eruel to
the buffeloes or lo the bullocks,

because the death of the animal means
starvation of his family-members. The
pomt 1s, he 15 unable to feed them
1 do not know whether the hon. Min-
ister has any idea as to what quantity
of graing 15 given by the owners of
these buffaloes or cows or bullocks or
horses to these amimals They can
hardly feed these ammals, and I feel
1 sincerely wish—that had these cattle,
cows, bullocks, buffaloes and horses,
a sense of unity, they would have
demonstrated more aganst the food
policy of the Government than we

I remember about ten to 12 years
back the tongawallas used to feed
their horses with jalebis at least once
4 week It was very common Rught
ftom our childhood we know that
jaleb: used to be given to horses. To-
day, the tongawalla cannot possibly
Rive jalelns even to his son' So, how
15 he to maintain the ammals® There-
fore, before passming this sort of legis-
lation, 1t is thc duty of the Food
Ministry also to see that these animals
are well fed

Why s 1t that the cow of Harana,
when 1t 1s sent to West Bengal, 1t
absolutely reduced to nothing” I have
seen the conditions of these well-fed
Harian: cows which are very famous
in the country When they go to West
Bengal, thcre 15 no grazing place there
+nd they do nat get gram and other
things 1n as much quentity as they
get 1n Punjab  So they are reduced
‘o nothing

The other day [ happened to see
those beautiful weil-fed cows of the
President’'s estate 1 was really won-
derng how i1t s that when they are
here, in this farm, they are so nice-
looking. well built and well.-fed, while
the same cow, if bought by somebody
else who is unable to feed it properly
13 reduced to nothung and mdeed
reduced to skeleton So, 1t 15 the duty
of the Government to see that such
difficultiec are removed The man only
becomes cruel to the animal, in such
circumstances, but the nature of the
Government 1s cruel to the man! Right
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from the beginning, our country has
believed in doing cruelty to none
Nobody wants to be cruel to these
Aanimals

When I was only three years of age,
I used to recite one lme everyday
under instructions from my mother
“Jibe Daya Kore je Jan, Shee Jan
Shebiche Ishar”,— one who shows
mercy and pity to the anmmals is
actually worshipping God Nobody 1n
this country wants this should be
done My fear 1s only thuis This Bill
may not be used against the peasantry
by the police Unfortunately they
have to play carts and ] am opposed
to paving all this power to the police-
men

In Kanpur I have seen during sum-
mer, from 15th May to 15th June, even
the rickshaws are restricted Bullock
carts are restricted My friend Shn
Bhattacharya, also said the same thing
about Calcutta But by paying four
annas or eight annas they can ply
regularly This should be stopped If
we want this legislation to be effective,
there are certain measures to be taken
to see that nobody wuses the Bill
against the interests of the cartmen
or the amimals.

Another pomnt 13 about rickshaws
1 also feel that something <hould be
done for the rickshawwallas I know
about the hand-pulling rickshaws in
«Caleutta It is really a sight I asked
that particular man, “Why do you
pull nickshaws?” He said, “There 1s
no employment for me” I agree, but
the condition of the rickshaw and the
vhysical condition of that man excite
horror Btll, he goes on and he wants
to compete with other vehicles He
wants to show to his customers that
his rickshaw is as good as a tam,
without taking the least care of his
health and without caring what his
family members will do if he dies In
EKanpur a survey wag taken of cycle-
rickshaw pullers and 1t was found that
10 o 20 per cent of them, after pulling
cycle-rickshaws for three to four
years, have become T.B patients or
are on the verge of becoming TH.
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patients These things should be
considered by Government.

Then, I suggest that there should be
some rationing of grams and other
things which are given to these
animals Some concession should be
given to those who keep these anmals.
Otherwise, if the cartman or anybedy
becomes cruel to the half-fed animals,
the cruelty will be much worse than
what 11 depicted in this Bill

With these words, I request the hon,
Minister to throw some light as to
how these things can be avoided and
how arrangements can be made under
which these animals can be well-fed
Otherwise, as I have said, they have
a legitimate ground against the food
policy of the Government They are
unable to express themselves, had
they been able to do so their expres-
sion would have been more violent
than any agitation 1n any of the
States

@t sremw w  (ToEm)
JUTeAs WERA, wATC § Wy W
W= wORTC A grlt formr & wod e
¥ fod W A W SEA T T
& oifad w7 tete Fw 2w &
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oY arT aeer ofr wpwd @
o ferr fe @ "o § eF wia
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® iy W WA § TT N FYETETT
a1 < faamr Wi | O 9TE W
mgfmy w1 gfeamt 3% g, G
oA ¥ (ram ¥ §, Wt ww
dar w7 & fad oof o § o
Fdt aes Y § ey wr s
wot % fwd av€ ana §, 9y A R
BTETETE Arw T § | AV W v
wei & fad &Y gay fam g, afire
T v i | Xy A XY qg amw A fer
any | of At gwaar g fr Fadee vl ¥
£ <frr wY et T wifgd WA &
iy fa qamT §r vwar wifed e v
ahrrct & sy gR vl Frgdar oY
M1 sy d ag P

“For the purpose of protecting.
animals from being subjected to:
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unnecessary pain or suffering and
for the pramotion of animal wel-
fare generally, there shall be es-
tablished by the Central Govern.
ment, as socon as may be after the
commencement of this Act, a
Board to be called the Animal
Welfare Board.”

¥ wrgar § fo x@ ¥ dudx
wfy Ay wY gor b wiigd 1 ag e
oY yut feam gz e § Wk w A
€ g wow fear wrn wefgd | g we
fadd coAT vor arAr wifgd
“For the purpose of protecting
ammals from being subjected to
unnecessary pawmn or suffering
there shall be established by the
Central Government, as soon as
may be after the commencement

of this Act, a Board to be called
the Amimal Welfare Board”

Rftwar Fx 7T w0 wow o N Y
gt g wifg? 1 x7 & vt Al
" QA wrfgd | gfire fadae v wm
Yy @i fram ® e
wfgd 1 afad § v Ay g fu
YT F ¢ F dPTCH SR
ot fax Ezawrygaaradfgiige
N w wey [y w290 T0PYT
o ad vy g fw qg Nk arvadd
¥ W 14 arey FaedTr w1 QW w1
¥ w2 | g aw T G F G
@ima P wedfgd

A g fegrgur g fe o &
acedi M oy @ #2100, frw i g
$I7Q ug 3 —

“Onc person representing each
of the municipal corporations of
Bombay, Calcutta and Madras, to
be clected in each case by the
members of the Corporation con-
cverned from among themselves.”

{ exaw g fo <@ a1 § dwad
® www wyr oW §
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tw ¥ whfm o 3w & qu ¥ -
ffarr wredtess ok o 98 € 1
€8 § Teat, wawar ot 4rQ . 9T
wr wfafafaar feqr mar § 1 wear gar
fe Mgt wraa a1 §, el
sfafafa g ©1f & <av avar 1« ool
Wiy g A wyi fie ag woay ot
vt @ fe Ahe-Tar 9K T-aaT ¥
AT XA AL g ad 1 gare
g fo afegdde & wre oy
& g I Ara< 5 =it o, fore §
¥ = Ag-ran & gt A & qggar
¥ 159 ¥ wOT «K QM |

T = § qg wiiawy § e o
fedt A & mfes ¥ fedy @
W & fAa 33 fearam, @t 99 w0
W @ @ fmr ar gwar § Wi
BT IW W FEU GAAH WY |
§ gwgar § & oy &t agy S §,
¥fwa ¥y aoai § s Fererrd foend &
RIS § §THT §1 {AITH GFT § AT
& ¢ | 1T arET ST W W
N AN T | ST K AAT ¥
feqr o, @ 3= faqn ara, dfwa W)
XA €1 wresrr o fam w, @
ICETRAT N gAA Nfad TN
g agaraaat § s wre s TeIAC
foa ST & ICE & ST 65T F0AT
T IT F iz F & far wma §,
& 39 %1 fe v agd avar § 1 waly
w117 a¢ § i v ¥ fawr wifed,
fwea fefr ot straere &y a8l fa=mr
ATAT § | WAL HTE AFACHATHT & W
oy #t ¢ fea wgr, 17 3@ ¥ grAw @
€7 & wuTar 3 241 g 1 gafed
I & {7 g5 § w1 v
Y wigl 1

WHW WPQ . AT G
M - IATHFL 1 IR IR X A
wil
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ot sfvreraw o : & e §
waq faer § 1 & <er |1 vy wigm
it

agt ae e ¥ g ¥ fed
X w3 w1 geey §, o Rt
WXE (T TN 7 357 91, IR X gAY
't wy7 w1 fr forw axw @& 18 =y
Wi, Ta AW G AR §  ¥Q@-ATW,
wre-gyae WX faradr w3t & fod
QE wAET TATE AT | GO A 7€ T4
feqr & fx g fo 1t aag sea €,
o &1 © fasrita o ag w32y
¥ ww ) & awan g v waw
§ @TE BT QAT & T T TH A7)
forg g € AT AUX AT §, 9AY
qE ¥4I BT AT TI0QAT B A7 )
xfaeg § arf g o 59 A T QY
ooy g ¢ ) g twliw farg &
WX g w5 faamm « g0 ) Ar
wifgd | TNEY = F § TF w4A
& ArAY SNET 1 fuw g
& gat a1 § Al § A0q fqeqT-
qo sqag X faar s @, s avg
famri s AT I wRoT T T a®
o AR F TG GG IRG N
wre 33 97 farar T 417, 1 40
7% wtin 577 (3 T A J177
¥ 9q Q0w AT ST

AL TERA, W AW £X Y
ANL=T AEET AT AZT § AT H T Y
AT & &y T o1 w2 fzar @ w1 g
€ §ai0N ® T §F faame o, 7947
¥ § AT Wt w7 § fa iaoae el
& gur o frare wo

Shri M. V. Erishnappa. 1 am very
grateful to the House for the general
approval given to the clauses of the
Bill. Except for one or two Members,
who referred fo certain details In
certain clauses, by and large, there has
been almost universal welcome to the
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provisions of the Bill in this House.
Starting with Shri Bharucha and end-
ing with Shri Shree Narayan Das, 2
number of important Members have
taken part in the discussion and they
have given some very useful sugges-
tions. Some Members have raised
some objections and the others have
given replies to those very objections.
That naturally has very much lessened
my work, for which I thank the
House,

But before concluding I would lke
to say that laws are very essential but
laws alone will not bring the desired
effect From time immemonal this
country 1s known for its ahimsa huma-
mtarianism, kindness and love towards
animals But the great acharyas, like
Mahavira, Buddha, Mahatma Gandhi,
though most of them were kings,
would not like to make laws They
did not want to legislate and bring
about this change in the minds of the
people 1In fact, thev resigned from
kingship—most of them—hecame sages
and started preaching in the country.
Bv preaching they changed the minds
and hearts of the people towards
animnls

Shri Thirimalah (Knlar—Reserved-
Sch Castes) But you are bringing in
legislation

Shri M V. K-hnaopa Why we
bring in legislation 15 because of
Shri Dadda Thimmaiah In these davs
legiclation also 15 verv eqsential But
legiclatian alone will not fulfil the
requirements and will not bring the
desired nrffect

Reparding all these imooriant sug-
gestions given by hon Membere, the
Joint Committer would go into the
debates that took nlace in thic House
and in the other House and will bring
m all amendments necessarv  wher-
evsr they are needed, and improve the
Bill

Shri Warior yesterdav referred to
the semi-starved people and «aid that
thev should be protected, and that the
Government should think of the semi-
starved people before they think of
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animals, that is, the vidyavihing pashu,
the {liiterate and the poor people
the country should be protected and
cruelty towards them should be pre-
vented. I would like to reply to hus
point. It is a vicious circle. We have
to protect animals in order 10 protect
ourselves. ¥You have to feed the cow
so that it will feed you. Unless you
feod the cow you would not be get-
ting enough of mulk from it. So, if
you want milk, first you have to feed
the cow not for the sake of the cow
but for your sake. So, 1t is @ vicious
circle. So, if you want to avoid
cruelty towards mankind, specially
the downtrodden people, the pour and
the common sections of the population,
you have to protect certain things in
this country.

I had been to China The first thing
a visitor to China would cuome across
15 that he will see women drawing
carls. In the city of Canton women
are allowed to draw carts and very
heavy loads It s so all over in Ching,
in many cities of China It 1 not only
confined to China but 1t 1= so 1n most
of these South East Asian countries
Even in Japan where there 18 a great
deal of mechan'satton and madc misa-
tion and where civilisation has reached
115 zenith, women are still employed
for drawing carts. Specially in
China, whatever be the kind of
regime, whether it is Communist or
Capitalist, women cannot be avoided
from drawing carts The population
of cattle ;n China 1s verv, very small,
In some villages practically there are
no cattle. There are hundreds of
thousands of villages in Ch'na without
a cow or without a bullock Then,
who is there to draw the plough® It
is men and women. I have seen with
my own eyes a farmer tying his two
sons to the plough and ploughing in
China, in the Communist reg'me. Even
the Communist regime cannot avoid
it because the circumstances are such.
The circumstances are bevond their
control. There are no cattle there
becsuse all the eattle have been con-
sumed in that country bechose of
overpopulation. There evervthing has
% be drewn by men. The plough has

to be drawn by men. If you look into
the figures of Chuna as w0 how many
cattle they have, you will find that
they have not got even one-tenth of
what India has. So, when they have
no cattle, what 18 the motive power to-
drag the plough, the cart and other
things? It i1s the men and the women.
They cannot avoid 1t. Chuna is not
hughly mechanised. They have not got
the lorries or mechamsed power for
draft purposes. So, men are being
used. So, 1t 13 our duty to see that
the drudgery of labour 1s avoided as
far as possible. If you have to avoid:
the drudgery of labour, that 15, man
and womun dragging carts, ploughs
and everything, you have to protect
the catille You feed the cow so that
the cow will feed you That is thH®
spint  Though it 15 a wicious circle,
we have to start with cattle. We shall
iry to protect the cattle so that they
w:ll protect us. That is the spirit
behind this legislation, It should not
be taken a3 hightly as some of the hon
Member have done We should see
how to protect the animal kingdom so
that they are useful to man.

Aga n, Shr1 Warior referred to the
Police (Interrupt.on) Of course,
clause 11 has been criticised by many
other pcople also There 15 some
truth 1%sp in 1t It 1s not far from the
truth  The-a 15 scope for the Police
to make u-e of the provision of beat-
ing, kKicking over-riding etc. But these
things were considered by the Com-
m ttee  Thev have thoroughly gone
into this guestion and in this Report
thev have mentioned that also, ‘They
have also said that nowhere in the
wnrld. thouch everyone knows what
cruelty is, anvbody could define it. So,
not only in India but anywhere else
in the world also, nobody is capable
of defining crueltv. Thev have left it
as it is and have just given some spe-
cific instances of cruelty where that
clause would come in. That Com-
mittee has given thought to this
problem an-t has felt that these words,
namselv, kirkine beatine. over.riding,
are all in the old Act and it is nothing
new, It is just sheer copving of the
1890 Act. All these words are theve
in the old Act. So, the Committee feit
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that they would be doing mjustice to
the Act itself if they tone down even
Ahe old Act that was in existence. If
all these 60 years of existence of this
Act has not done any harm to the
people, there 13 no reason why we
should think that the policeman
today

Mr Deputy-Speaker: Because 1t has
not been implemented, it has not
scaused any hardship But suppose a
peasant brings his cart to the town and
the bullocks stop 1n the nuddle of the
road The policeman 13 there to
reprimand ham and to ask him to clear
out The bullocks do not move If
he does not clear out, he 1s challaned
by the Police If he has to clear out,
he hag to beat those bullocks What
weuld happen then® He would be
<hallaned in that case also

Shri M V Krishnappa: Ithink the
Jomnt Committee would consider this
qQuestion

Shri Narayanankutty Menon: Cru
clty 15 very well defined

Shri M. V. Krishnappa, So as to
«cause cruelty, he should not override
beat or kick

Shri Naravanankutty Menon: What
I said was that cruelty is very well
defined It 1z domng of more harm
than what 15 necessary

Shri M, V. Krishnappa. I the hon
Member could give me any definition
where they have defined cruelty, I am
prepared to send it to the Joint Com-
mittee I am sure they would replace
by it whatever we have now But
what I was saying was that they have
given thought to this problem and
they felt that instead of toning down
the old Act better copy it Not only
in this House but in the other House
also there was criticiem on that point
I also, as a farmer, feel that 80 per
cent of the population belongs to the
aaricultural sector end their everyday
Litfe is affected by it So, we must look
into it before bringing this Act
‘throughout the country.
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There i3 also another pemt. Thess
days we cannot take it that éhe farmer
will be very much affected by W
policeman because people are very
much vocal these days. Not only men,
even animals have a vote in the coun-
try. The other day we were catohing
some animals in some village. There
were elections being held in the same
area and we had to abandon the eaich-
ing of animals because we thought
that the elections might be affected
thercby 8o, not only men bhut even
amimals have votes now In a demo-
cracy we do not have eny fear that
the policeman 1s going to harm our
villagers who are not as backward and
1gnorant as they were once upon a
time After independence every farmer
has shown that he 1s not afraid of a
policeman When we were boys we
used to run away at the sight of a
policeman Now it is not so So, 1
think the Joint Committee will go into
this problem

Then Shri Ramj: Verma and Ehn
Shree Narayan Das referred to vege-
tarianism and said that this Govemn-
ment on the one s de nreaches deve-
lopment of fisheries, poultry, piggery
and all that and on the other it
preaches prevention of cruelty o
animals They asked how 18 it s0 and
said that it 1s quite opposed to each
other 1 would hike to say that this
18 a balance of nature It 13 very casy
to talk of vegetariamsm It is true
that India 1s a vegetanan country
though majority of the people in
India are non-vegetarians Though
the majority of the people are non-
vegetanans, it 1s still a vegetarian
country

An Hon. Member: Including the
hon Deputy Minister

Shri M. V. EKrishnappa: Because
vegetarianism prevails, even a nen-
vegetanan would not like to see a thing
killed before his eyes Then, he would
not like to eat it ‘That spirk of
humanitarianism, kindness to animale
prevalls always in India. Bo, Inda
is always called a vegetarian country
though a majority of the people are
non-vegetarians. There Is that Jove
for animals



ket Rasilwal (Kotah): They are
vagetarians.

Sheti M, V. Krishnappa: Ninety per-
senit are non-vegetarians. It hag been
found thet the majority are non-
wegetarians.

Shrl Shree Narayan Das: : What 1s
the basiy of this statement? Are there
statistics?

Shri M, V. Krishnappa: If the hon
Member would put a question, I ghall
see that all these figures are given

Mr. Deputy-Speaker: The hon Min-
jster includes those who take eggs as
vegetarians?

Shri M V. Krishoappa: Eggs and
fish also, in Bengal, it 13 saud to be
vegetarnan food and so they eat them

This 1s a balance of nature If ruan
does not eat chicken, what will happen
to man?

An Hon. Member: Chicken will eat
men”?

Shri M. V. Krishnappa: Thy will
start eating men. The multplication
of chicken 15 50 much that if there 1s
one hen today, at the end of a year,
there will be 100 It is going on in
this way There are ¥ crore hens in
this country. 1If they are allowed to
multiply in such a way that they will
start eating men It is so In rmmany
other respects

Mr, Deputy-Speaker: In eating
chicken, we are protecting ourselves

Shri M. V. Krishnappa: Certainly It
is a question of balancing nature. 1If
man does not eat some of these things,
they will start eating men. That 13
the main reason why we are not able
to produce as much ag in other

Shri Nagi Reddi (Aanantapur):
Monkeys are a pest to M.Ps also.

Mr Deputy-Speaker: Would it not
be cruelty to proiect our fields from
these birds® .

Shri M. V. Krishnappa: That 13 why
we must draw a line between where
cruelty to animals ends and achimsa
starts In Chma, you can’t come
across rats
means, they have completed all the
rate So also with the birds. One
famine means, they eat all the birds.
And monkeys- everything has been
eaten The farmer can sow the seed
and come back to his home without
any damage to the crop. That is a
very serious thing that people have to
give thought to From the day the
farmer sows the seed, he won't be
able to protect it There are so many
enemies in India because India has
been a vegetarian country. In India,
we have more birds, more rats



side encourage poultry, fisheries and
piggories and on the other hand pilot
a Bill on cruelty to animals On the
question of monkeys, why are we
thinking of exporting® There are so
many monkeys. Not only are they
destroying the crops, they are trobl-
mg the MPs n the South Avenue
and North Avenue There were
enemies for them They were being
eaten by cheetahs and tigers in the
forests. Now, the trees in the forests
are being cut Monkeys used to be
in the forests formely. Now, they
have come to the cities and they are
harming men The cheetahs and tigers
ate the monkeys and kept them in
balance So also, monkeys and deer
are eaten up by some animals and
the balance of nature is always kept
up Once you disfurb it there 1s
chfftculty

The Board would do all that iy ueu-
sary because we love animals in this
country We know how to worship
animals in this country; but we do not
feed them. I can see a cow with
kumkum and pasupu and all the pooja
performed, but with an empty
stomach, sunken eyes and broken
back It will give sapam to this man
that he should die because, we worship
animals, but we have forgetten to
feed them The Board has to do &
lot of propaganda in the country and
they would do it

With these words, | commend the
Bill to the Joint Committee,

Mr. Deputy-Speaker: The question

1x

“That this House concurs in
the recommendation of Rajya
Sabha that the House do Join in
the Jomnt Committee of the Houses
on the Bill to prevent the infiic-
tion of unnecessary pain or suffer-
ing on animals and for the pur-
pose to amend the law relating to
the prevention of cruelty to
animals, made in the motion
adopted by Rajya Sabha at its
sitting held on the 13th August,
1959 and communicated to this
House on the 1Tth August, 1938
and resolves that the following
members of Lok Sabha be nomina-
ted to serve on the said Joint
Committee, namely"—

Pandit Thakur was Bhargava,
Shri M. L. Dwivedi, S8hri
Masuriva Din, Shri Har Prasad
Singh, Shri K. G. Wodeyar, Shri-
mati Mafida Ahmed, Shrimati
Subhadra Joshi, ﬂllim
kanta Bhattacheryys, Kumes
Mothey Veds Kumari, Shri C.
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Shri Chandrameni Lal Choudhry
Ghri K. 8. Remaswami, Shri
mati Uma Nehru, Shei T C. N.
Menon, Shri Baishnab Charan
Mullick, Shri Jagdish Awasthi,
Shri Amjad Al, Shr1 Kamal
Singh, Shri Balasaheb Salunke,
Shn Atal Bihar Vajpayee, Shri
Prakash Vir Shastr:, Dr Sushila
Nayar and Shri 8. K. Paul”

The motion was adopted.

fwm
Grants (Kerala) a5

of payment during the year

ending the 3ist day of March,
1860, in respect of "Educa il

Demane No. XXV—MmczuLamzovs

DeparTMENTS
Mr. Deputy-Spesker: Motion moved:

“That a supplementary sum
not exceeding Rs 100 be
granted to the President out of
the Consohidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1860, 1n respect of '‘Miscellaneous
Departments’ ™

Demanp No XXXIV-—CoNsTRUCTION
or lsmicatioN, Navication, Emmawx-

13.58 hra.
DEMANDS FOR SUPPLEMENTARY

GRANTS (KERALA)"*
Drmann No. XI—ErecrioNs

Mr. Deputy-Bpeaker: Motion moved:

“That a supplementary sum
not exceeding Rs, 15,000,000 be
granted to the President out of
the Consobdated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year
ending the 3ist day of March,
1980, 1n respect of ‘Elections’.”

Depmanp No., XV-—Pource

Mr. Deputy -Speaker: Motion moved:

“That a supplementary sum
not exceeding Rs. 276400 be
granted to the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year
ending the 8ist day of March,
1980, in respect of ‘Police’”

Demanp No. XVII--EpvcarTioNn

Mr, Deputy-Speaker: Motion moved:

granted to the President out of
the Consolidated Fund of the
Bate of Kerala to defray the
charges which will come in course

MENT AND Dramiacz Womxs (Now-

ComMMERCIAL)
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum
not exceeding Rs. 42300 be
granted to the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment dunng the year
ending the 31st day of March,
1960, in respect of ‘Construction
of Irrigation, Navigation, Embank.
ment and Drainage Works (Noa-
Commercial)’ "

Drmanp No. XXX VIII-—Carrrar

Account or Crvi. Works Ourame THR

REVENUE ACCOUNT
Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum
not exceeding Rs. 35100 be
granted to the Premdent out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1960, in respect of ‘Capital Account
of ~ Civil Works Outside the
Revenue Account'”

*Moved with the recommendation of the Premident
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Dexgawp No. XUIX-Loaxs AND
Apvancss vy Sratms Govauoumwty

Mr. Deputy-Speaker; Motion moved:

*That a supplementary sum
not exceeding Rs. 100,000 be
granted to the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in courss
of payment during the year
ending the Sist day of Mareh,
1900, in respect of ‘Loans and
Advances by State Government'™

The hon. Minister.

The Minister of State in the Miniy-
try of Home Affairy (Shri Datar):
There are some out motions. Hom.
Meombers can speak. I shall reply.

Mr. Deputy-Speaker: 1 wanted to
know whether he would like to say
something in the beginning

Skyi Datar: I have no objection

Shri Narayanankstty Menon: (Mu-
kandapuram): It is an infliction.

Shri Datar: I said, I would reply

Shri Narayanankuity Menon: You
are being complelled to speak.

Shri Datar: I was prepared to ans-
wer the points that would be raised.
I you desire, I would say a few
words.

Mr. Deputy-Speaker: That would

out, when general elections were held
in Xerala in 1057, Rs. 18 lakhs war
the amoynt spent over it. The elec-
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The second amount that ecalls for
some attention is with regard to the
police. So far as the police are
concerned, there was & general feal-
ing long ago, a feeling entertained by
the ex-Communist Ministry there,
that the police department was
understaffed Taking into account the
general standards that are followed
in other States and the criteria that
have been kept in this respect, it
was found that the staff was not
sufficient for meeting the different
situationt Therefore, the ex-Com-
munist Munistry had already added
two Companies, one to the Malabgr
Special Police and the other to the
Special Armed Police Battalion. After
this action was taken, then, naturally,
it was considered that this ought to
be continued .

In the Kerala State, there is a rule
according to which all matters which,
though not stnictly constitute a new
service, yet require an expenditure
of more than Rs. 10,000, will have to

follow that particular course except
where the malter concerns a new
service, in which case, whatever might
be the amount, a
demand is asked therefor. But in
Kerals, they have got & different
and that is the reason why In

i



‘f Calcutta™ He should say ‘of
Delhi’. Shri N C. Chatteriee is a
member of the Supreme Court Bar.

Shri Datar: Yes 1 shall say ‘of
Delhy'. I have no objection I accept
the hon. Member's correction.

80, what was done was that two
meetings were held; and for that pur-
pose, a certain amount was expended
over it That committee is still exis-
ting, and, therefore, some provision
will have to be made for that com-
mittee That i1z the reason why pro-
vision has been made in the Sup-
plementary Dvmand fof that com-
mittee also

In addition, there is also the
police tramning school, so far as the
constabulary 1s concerned. For this,
a token amount of Rs. 100 has been
asked for

Then, there are certain jtems n
tespect of some of which there are
eut motions, while in respect the
others, there are no cut motions, and
1 need not go into these others be-

Demand No. XVIl deals with pro-
fessional colleges, and with the plan
expand the training capacity of
ngineering College at Trivand-
for thet purpose, amousis have
aaked for.

fie;

sponsored
schemes eic. Three pllot schemss in
certain places bave also to be taken
into account. The othet Demands
relate to irrigation, nevigation and
other purposes. Some additional staf?
is required for the Irrigation Branch
of the Public Works Department, for
the study of inter-State waters and
also for the collection of data and pre-
paration of schemes. An additional
wrrigation division was also sanctioned
at Kanhangad.

Then, for the Medical College
Hospital at Trivandrum, some more
amount 1s required under the heading
‘Medical’. You will find from Demand
No. XXXVIII that for the construction
of a building for the installation and
working of the Cobalt 60 Therapy
Unit in the Medical College Hospital,
Trnvandrum, for the construction of a
hibrary and examination hall in the
Medical College and for the construe-
tion of a buwilding for the Medical
College, Calcut, an additional amount
has been asked for, and the total
amount comes to Rs 35,100 under
this Head

Under Demand No XLII, you will
find that there were certain decrees
passed against the Kerala Govern-
ment, and those decrees have to be
satisfied; 50, for that purpose, a small
amount Rs. 2000 has been asked for,
in order to satisfy those decree debts.

So, you will find that all these
Supplementary Demands are meant
for carrying on the work of the
Government. In particular, I would
invite, as I have already done, the
attention of the House to the electin
expenditure that has to be incurred as
carly as possible, and by stages, be-
cause the preparation has to be made
and has to start from now.
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Bir. Deputy-Spaaker: These Sup-
plementary Demands are now before
the House for discusison.

Now, 8Bhri Narayanankutty Menon. I
hope hon. Members would be brief in
their observations.

Shri Warfor (Tnichur): The cut
motiont may be taken up first [
would like to know whether they
are in order or not, because then only
[ shall be able to move them

Mr. Deputy-Speaker: As they come,
they can be dealt with But if the
hon. Member wants me to look into

them first, I shall do so

First, I shalt take up cut motion
No. 1 Does the hon Member want

to move 1t?

8hri Warior: I move all the four
cut motions m my name

Mr. Deputy-Speaker: Cut motion
No. 2 13 out of order, as the hon
Member knows himself; and perhaps,
this 1s what he was referring to This
relates 1o reservation of seats for
Scheduied Castes That would mean
an amendment of the Constitution
That cannot be done by way of a cut
motion

Shri Warlor: The pomnt 1s that 1
want to bring 1t to the notice of Gov-
emnment that if the elections are not
held wathin that period, that is, be-
fore 26th January 1860, then

Mr. Deputy-Speaker: This relates
to the need for extending the period

Shri Warlor: They are spending a
lot of money for the preparation of
the electoral rolis

Mr., Deputy-Speaker: The hon
Member may say whatever he wants
to say when he speaks. But so far
as the cut motion 18 concerned, that
is out of order.

Shri Warior: When thus point was
raised last time, the er was
kind enocugh to mention that this

AUGUST a7, 1508 for Supplementety Grants 4558
(Kerals)

could be taken up at the time whea
the Supplementary Demands would
come up.

Mr, Deputy-Speaker: Not by way
of a cut motion.

So, the cut motions to be moved
are Nos. 1, 8 and 4.

Shri Datar: So, cut motion No. 2
does not survive?

Mr Deputy-Speaker: No

Necessity of conducting free and fair
elechions at the earliert poarible date

Shri Warior: I beg to move:

*“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs 15,00,000 in respect
of ‘Elections’ be reduced by
Rs 100"

Failure to handle law and order
situation effectwely and establish
peace and tranquility after Presiden-
tial Proclamution

Shri Warlor: 1 beg to move

“That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs 276,400 in respect
of ‘Police” be reduced by
Rs 100"

Necessity to cxpedite work of Polire
Reorganusation Committee

Shri Warlor. T beg to move-

“That the Demand for a Bup-
plementary Grant of a sum not
exceeding Rs 276,400 in respect
of ‘Police’ be reduced by Rs 100"

Mr. Deputy-Speaker: These three
cut motions are now before the
House

Shrl Narayanankutly Meneti: Re-
garding Demand No. XI which the
hon Minister has emphasised, it has
become a fait actompli that this will
have to be granted, if the
are to be conducted; and no
difference on that on any side of the
House But the question fa whether

E



I am submtting this factor .

Mr. Deputy-Speaker: The Home
Miruster should pay?

Shri Naravanankuity Menom: I am
submitting that because these elec-
tions have to be conducted under an
extraordinary circumstance, this sum
of Rs. 15 lakhs should be shouldered
by the Central Government, because
the Central Government were respon-
sible for experimentation about their
conceptions of demoeracy, if they
want to carry out the expeniment with
their uwn conceptions of democracy,
certainly, the Central Government
should come forwerd to bear this
burden also It 15 impossible for the
Kerala State to bear this expenditure
As far as the Central Government are
concerned. a sum of Rs 15 lakhs
might be a tiny little figure compared
to the Central budget, but as far as
the Kerala State 1s concerned, com-
pared to its budget of Rs. 27 crores,
it is not a very small amount Becaure
of the act of the Central Government
which necessitated these elections and
also because of the very small income
of the State, my submussion is that
the State of Kerala and the people of
Kerala should not penalised for some-
thing they were not responsible for.
Therefore, this amount of Rs. 15 lakhs
should come from the Cenfral ex-
chequer and the Central Government
should come to the assistance of the
State to subsidise the elections that
are coming.

Elections m Kerala have to be
conducted now becsuse of an extra-
ordinary situation, situation which

Apart from that, certain new
definitions and conventions are intro-
diged into the Constitution. Now
other State Governments will be
Warned because of this Supplementary
Démand in that whenever they for-
Mylate the budget of a particular
Year, they should make provision for
the ‘mass upsurge’ also so that they
should not come with a Supplement-
ary Demand in Parhament 1 sy
that the entire hability of whatever
hag 1o be spent by way of elections
Cahnot be shouldered by the Kerala
State, 1 s the responsibily of the
Central Government and they should
definitely subsidise the State by
Méeting the entire expenditure re-
Qllired for the elections there

Then there s another point. When
this amount 1s going to be expended
for glection purposes, certain things
haye to be said regarding the pre-
Paration of electoral rolls. So far
N enumeration and also in getting
the names of new voters into the re-
£4iter, under the ordinary law that
38, the Evidence Act, any Ccertificate
that 1< 1ssued by a priest was accept-
cd a5 evidence of the age of a single
VOter There was a presumption that
the clergy, whether m  Kerala or
8Nywhere else, was neutral as far as
PChey was concerned, and any chig
Wlitten by a clergyman used to be
8Ctepted as evidence of the age of
that particular voter. Now a pecu.
har gtuation has arisen. As every-

y knows, and has accepied, the
Catholic Church there has taken a
POsitive stand as far as  the politics
of the State 1s concerned Now when
Mensive re-cnumeration  has  been
Stirted in all the constituencies, my
SUbmussion 1s that the Election Com-
Mission should take a positive stand
10 the effect that the chits issued by
the Catholic Church 1n Kerala should
N0t be accepted as conclusive proof

the age of people whom it certi-
fles, because there is an  inherent
ger that people of the age-group
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1790 may be marshalied down into
the voters Iist by the simple aceept-
ance of the prevailing law The
Election Commission should direct the
enumerators and alsa the election
officery there that they should insist
upon verification from the book that
is kept 1n the Church, that is, the

baptism register

Shri V Earharan (Palghat) For
vertfication purposes, there 13 a village
register kept in every village,

Shri Narayamankutty Menon: My
bon, frind comes from that part of
Kerala which was part of the old
Madras State, where in every village
a birth and death register was main-
tamned But unfortunately, he 15 not
aware of the position in the bigger
part of Kerala, that 1s, Travancore.
Chocin, where the law came very
recently in force As far as people
of the age-group 18--21 are concerned
there has been no register of births
and deaths kept, and the only au
thority on the basis of which the
age of a person 13 calculated 15 the
chat 1ssued by the catholic priest
Therefore I urge upon the hon Minis
ter that specific instructions will have
to be issued to the effect that in the
case of mew entrants, the officers
concerned should mnsist upon verifica-
tion from the baptism register

Shri V Eacharan: He 1s talking of
the Chnistians What about the
Hindus?

Shri Narayanankutty Menon* I am
talking of the Christians He can
speak about the Hindus

Therefore, strict instructions will
have to be Issued that the baptism
register, which is accepted under the
Rvidence Act, as proof of age, will

out this  difficulty
Because a large number of voters are
coming into the rolls and strict mea-
sures will have to be taken for veri-

will add that in the case

A 2, 1900 for Supplomintary Grewts 4
UGUST - 4B

directed to imsist upon striot preof,
whatever that may be, in law about
their age My hon, friend may know
about it—in all cases.

I was pointing out only one diffi.

other certificate that is there Also,
as far as the Hindu entrants are con-
cerned, the danger does mnot exist
because no priest of the Hindus exer-
cises this unquestioned right and au-
thority to 1swue chits regarding age
which becomes binding on the enu-
merating officer.

Then I come to only one more item,
that 15 demand No XV [ welcome
that Demand It 1s quite necessary
that the entire police should be re-
organised A Committee was appoint-
ed for that purpose The Comrmuttee
did function for some time We
are very glad that cven  after the
presidential proclamation the Com-
mittee’s life did not come to an end
and that it 1s gong to do its work

prop« rly

Regarding the other item of having
a reorganised police force and having
more officers, while welcoming the
Demand, 1 have to point out certain
things thst have happened imme-
diately after the presidential pro-
clamation Immediately after the
presidential take.over, certan far-
reaching changes were effected in the
way 1in which the police officers were
given their cadres 1 will point out
a specific instance concerning three
Deputy Buperintendents of Police
who were given promotion by the pre-
vious Government, but were de-
promoted immediately after ushering
n the presidential rule Unfortu-
nately all these three Deputy
Buperintendents of Police belomg to
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becatme the so-called liberation strug-
gio tn Kerula stasted with a clarien
cill from Bhrt Mannath Padmana-
Than that the reservation that has
been granted to the beckward classes
will have to be put an end to, and
the mass struggle started with the
slogan ‘Down with the reservation'.
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Shri Palaniyandy (Perambalur):
That is the tactics of the Communist
party.

Shri Narayanankutity Menon: One
of them belongs to be community of
Ezhavas who are 4 million in number,
another belongs to another backward
class and the third 13 & member of
the Muslim community Immediate.
ly after presidential rule came, thev
were de-promoted Newspaper reports
appeared to the effect that the Con-
gress leaders and the Lbcration
leaders demanded that whoever had
been promoted during the peried of
office of the Communist Government
was a Communist or was siding with
the Communists.

Shri Palaniyandy: Is 1t not a fact
that the Chief Justice of the Kerala
State is an Ezhava?

Shrl Narayanankutty Menon: Yes,
the Chief Justice of Kerala High
Court is an Ezhava, There is no
doudt about it. But my hon, friend
cannot just deny that one of the
Deputy Superintendents of Police
who was de-promoted is also an
Exhava. He cannot deny that in spite
fact that the Ezhava com-
is 4 million in number, that

has not got 1{10th repwe-
tha State’s services.

1
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Shyi Datur: Are we concerned with
all these matters except the seorga-
nisation of the police?

that promotion due to a certain policy
of the State Government, are de-pro-
moted immediately after presidential
rule came. That de-promotion, which
has come as a pointer in the presi-
dential proclamation, along with the
declaration of the Lberation leaders
‘Down with the reservation’ rawses =
reasonable apprehension in the minds
ol so many backward class people. I
am poiwnting this out to the hon.
Minister who, when taking out this
money, should see that just because
they belong to the backward com.
munity, they should not come under
the crucifixion of the presidential
rule in the Kerala State. That is
what I wish to pownt out

Many things happen District
Superintendents of Police who are in
charge of districts are being threaten-
ed by Congressmen today. One ex-
Chief Minister issued a statement from
Trichur saying that certain things
happened in that State because the
Dustrict Superintendent of Police is
partial, and so he should be trans-
ferred. Within 24 hours the order
comes from Trivandrum that that par-
ticular police officer is transferred.

Pandit K C. Sharma (Hapur): He
should welcome that

Shri Narayanankuity Memem; Whe-
ther it is good or bad, because of the
reasan | mentioned eerlier a reessgh-



tical ers against pohice officers of
the State which are going on unstin-
ted are not carried into practice by the
administration. That will defimitely
jeoperdise the morale of the police

Btate. Whatever Government mght
<come afterwards this will have to be

that the rule of a few people
will not be there—whatever be their
status viz-a-mis the President's rule—
and that the President's rule will be
there. I therefore, submit that
justice should be done to these three
demoted police officers who actually
belong to the backward communities

|

Let the hon Mister call for the
files and see whether they have got
actual seniority, whether the promo-
tions were actually recommended in
the due course by the administration
that 1s by the senior police officers
sitting above and what were the cir-
cumstances that compelled the Gover-
nor, immediately after taking over
the Administration, to demote thesc
three officers of the backward classes
I hope the hon Minister will look
into these matters to see whether the
demotion of these three police officer-
calls for any action

Ome more point and I will finish
“That is regarding the Demands for
Irrigation A Jot of money has been
included 1n the Budget for 1959.60 for
this item of irmgation It has been
a very chronic feature that in that
State a large part of the amount that
has been set apart for irrigation could
not be spent for the last 2 years
“The hon. Minister can find out that

gation in the State should not be
allowed to lapse. Somehow the Gov-
ernment should try its level best to
get the cooperation of all sections of
the peaple including the peasantry and
cut across the red tape that has
been there and which is still there to
an extent and see that the entire
money allotled for minor irrigation
work should be expended before the
year runs at because it so happens
that the President's proclamation
would also go when the year comes to
an end T would appeal to the hon
Minister to take particular care to
see that whatever was allotted for the
minor irrigation projects in the State
in the previous year should be allot-
ted this time also

I would once again make an appeal
that regarding the Rs 18 lakhs, Gov-
ermment should see that the money 1s
spent by the Central Government;
sccondly, regarding the reorganisa-
tion of the police organisation, the
apprehension that has ariten in the
minds of the people that because
they belong to the backward com-
mumties they are being adversely
affected should be removed and the
mjustice that has been dene to these
three police officers should be reme.
died, and thirdly the entire money
allotted for munor irrigation works
and other items of irrigation should
not lapse when the President’s rule
comes to an end somewhere in March
or April

Mr. Deputy-Speaker: Shri Eacha-
ran.

Shri Warlor: On a point of order,
Sir. On this Bill is printed that it Is
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article 274 Which of the
applies here is the question

Mr. Deputy-Speaker: I have just
called the other hon Member After
that I will call the hon Member He
may make this point also

1425 hrs

Shri V. Eacharan. Sir, I have to
make a few observations about the
Demand XV under the head ‘Police’
The present police force of Kerala 15
sufficient to carry on the admunistra-
tion without any difficulty I do
not know why this additional provi-
sion for the creation of MSP and
Armed reserve 15 made The Reor-
ganisation Committee has also been
appointed Even without the com-
mattee’s recommendations the pre-
vious Government had started a pohey
of declaring that the police 15 a
party police So, with this policv
and the pohcy of annihilation they
were going on At the same time they
appointed 2 I1Gs In this way they
made whatever changes they wanted
in the police policy

As regards the MSP, the MSP 13
ulway:z behaving m excess in the exe-
cution of their duties Whenever
they get a chancc they harass the
people The MSP enter even private
places and terrorise the people This
is the practice which has been pre-
valing for a long time Many of
these new people are from the dis-
missed MSP. Some of them, about,
8¢ are from dismissed people
(Interruptions),

Shri Datar: What does the hon
Member say about dimmissed people?

for Supplementary 4576
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Shri V. Eacharan: Dismussed police
seTvants are recruited for these posts.
80 the constitution of the armed
seTyice is not at all necessary.

When the other State Administra-
tiong of the Southern Zone proposed
& tommon police force, the Kerala
Government refused to accept the
Proposal. If that proposal had been
accepted no new police force would
have to be created for any emergen-
Y That could be used When we
say that the State 15 poor why
shoyld we spend s0 much unnecessa-
rly for the police?

As regards the Reorganisation
Commuittee, that committee 1s meeting
at Delhu But 1t 15 meant to enquire
into and make necessary recommen-
dations for the police administration
of the State What 15 the use of
having a committee sitting here and
making recommendations without
seeing the conditions there® For that
Purpose also the services of a senior
police officers have been requasition-
ed That 1s also a waste of the
State's money

My friend, Shnn Menon was talking
abGut reservations I have to point
out that the committee appointed by
the previous Communist Government
to make recommendations regarding
administrative reforms itself had re-
Cofmmended to the Government that
there should not be any reservation
It was not Shmi Mannath Padmana-
bhan that advocated that principle
Whenever the backward communities
mcluding the Haryans agitated for
the retention of the reservation m
Services, 1t was not Mannath Pad-
manabhan who said a word against 1t
but 1t was only the Reforms Com-
mittee that made such a proposal.

Shri Vasudevan Nair {Thiruvella)
Msy I know whether the hon Mem-
ber has read that report®

Bhri V Eacharan* Yes, I have read
it. They have recommended the re-
moval of the reservation for back.
Wwird classes.



Fuling they had done so many things
They have infiltered the electoral
rolis. Now they find it dufficult and
say that the Church mught make a
mistake in issuing the age certificates.
But the officers are there. They are
strong enough to look after the in-
terests of Government and to gee how
Justice should be done in the matter
of preparing these electoral rolls
So, there 18 no point in saying that
the Church is either ruling or taking
advantage of the preparation of the
electoral rolls. I want to submit an-
other point on the lmst Demand re-
lating to the provision of Rs 9 lakhs
for the middle-income group houces
Government has pointed out that the
people are not coming forward to
make use of the loan. There arc so
many difficulties. The procedure
adopted at present is very dificult
That is why people are not coming
forward to take advantage Necessary
amendments should be made in the
rules to smplify them and remove
or minimise the difficulties At
Ppresent an applicant has to execute
@D agreement on stamped paper It
3 not 30 in the other States  After
that they have 10 go 10 the Regustrar's
office for registering it. But after
repaying the loan, the Government offi.
cer will issue a certificate. That will be
the only authority that he has repaid

taking ad-
vantage of the loan. 1 spport the
demands.
Mr. Deputy-Speaker:

will now take up the other business,

——

1438 hrs.
MOTION RE: FOURTEENTH RE-
PORT OF LAY COMMISSION

Shri Ram Krishan Gapla (Mahen-
dragarh): Sir, T beg to move:

“That this House takes note of
the Fourteenth Report of the Law
Commission on the Reform of
Judicial Administration (Volumes
I and II) laid on the Table of
the House on the 26th February,
19%0.,

fodt efime aren, g T > &
ar wiama & frsge ¥ s g fe
FE T w1 Fed=r =AU d A, o A
Feda @t gt mdn vt kA,
on iy fgd e e W
A gurk 3q w1 wfwfesa =1 feaw
9 XY qT Ay avg 7 w2y fear
I8 & v AT fedea §, 3§ @ne
arez femr § AR st gt Sram § fe
7 farE a3 s a7 swrn weforee
AT, W awm AT g

wwma 1 At fremewa & ¢
A7 AF w2 oy o, v dagy
FE4 FHRAT §, BTS2 ¥ T @ WA
Wi § | it awd ags 3 fewifow 91
¥ g fag & w391 A afww
*fatwr v R s quantd
whiarr o ay T § -

“Political, communal, regional

and executive influsnces are the
maimn factors which influence in

the appointment of Judges at

present.”,

They further say that merit alone
shonld be the basis for the selection.
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s @ O ferrk agfi wcwear
§ fo wiww whoy o1 g fed afoe
€ wx O wifgd | wyi aw wiivaw
® ool oy o @ § fo Qe ) v
getegud oyt rw gwr g, kA
# qewre aq fy avft § o dfer
¥ X ¥ Ford o oy wgar wwar §
fe gt & o feid a4t qlady o faar
qT 3y wroft o o fw a7 & amA o
forrr ar | @< I A o oy T Tk
it W on A W e ot g A I
wrvrew ay & Fe a9 § wmwd wsdr g
# Qe dw gt forrr vy | grew &
ogw Fara §, wret ffea I A1 §,
AR W € aver v aqat § oz qrr
g€ aw § fe g @y feam & wsar
¥t % gY, T X el § & wef ar
<y 7 femr ondar oF 9@ v ¥ &
TX FT XA, g S o A= g,
afer 39 wsir aw ¥ fedee fear
wrer R, oy ot ot wwar § Sraw A
ey gy gwar g |

AT W Y JO AT A% o
%1 qg % & f ol wraifew & fagra
¥ v fowr an, @ feegw oo
2 e qmr Y @ wfed 1 @ & e
d <Y A7 aofia graw ¥ TR @A
g g | A qge avdlo O
§ s iy wig ¥t g & g
wew ¥ g7 T §, 9% N R g
o & et §, @ wewr gt wfigd
gufut fo g o & ofawfa &
e 7 v g i § W W W
& § 0wy 2O Nt awh R
va¥ fad 4 graw & A §W G
WATE AW FTAT T § | L AT,
WA W TF WO QP & A
wWr W wOW ST W W [
awitfaw g fufree ¥ v s

Law Commission

TR ) wrerw ey fieer il
darc wit gt fs ago dredee & ool
Wadtew ff 7 WA AW
sy vy wnd § fe sy F feal
2 gt & 1 o arer g€ v ¥ ame
et Ww e sy dramw
et warar wydt oy oft § 1 x@ ¥ for
e gd s efewer oY of 2w wow
WA el e
Ty F are Al g gy my e
Tg a1 GrIE ¥ G WA g §
fr & u a1 O oy ¥ T ey
*rfed e o &Y gw 3o & Advee fiwar
g fe ot oficwgfen arre § 3w Wt
TR AE AN W AR
¢ fe v w1 WY v &1 aw
Gwar & XwTS v, afeew w1 Fafafr-
TTHFT | I IW & 3T Py gy
BT T EEICN ST A Ay 9 w1
® #% w7 7w wfeew w1 gt aw
e §, wy et sgm i ;. o
Gz wgm fe wra a1 T fary 3w e
feamifes matiz §, 37 wwnde @ amr
Mead v sa R '@ A
% aga ¥ TH w1 qg wEv } -

BEADBA 5, 1801 (SAKA) Powriswst Repors e

*Justice is a quality of & social
brder regulating fhe mutual rela.
tion of man, This order regulates
the behaviour of men in a way
satisfactory to all men.”

W 4% A £ S ag g,
O & W 7 gt ot ag few a#
} ga o Hegwt st a1 E@ &
fod wrg wradt € f6 ag @y faegwr
HMfsagmiifiasniaa o gm
G A W f o o wiog &
¥ fod wid g feet vt ooy
¥ TanTE & 4 5 | ol | o At
¥ur five Ay gu 341 7 st feave
¥ g et v g 78 & WX F v,
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b In W EeT gRw & AP TN & oy wne caferd vy gt f v v whree
g § Wit F o WY agT Ted qwwan # Fedvd F wiry 2 Wt fie it wivd

P! oy

“There should be no relation
between the administration of jus-
tice and partisan politics. The very
notion that persons may be select-
ed as Judges on the basis of past
services rendered as political
stooges must be abhorrent to any
citizen truly interested in the
meeting out of fair and 1mpartial
justice by men competent to wear
the robe.

WA FARR 7O I=ie &
fs qAT & BT wTERT GO -
fourm & s fomm andam | wfgr 3
o ¥ T afc W R fr i @
W iffmd, FTaawrg fs toer
fewedht e faar sgm

gad arr i gré W Wl gdm A
F qfcfowr & a & e AT 7
strgs F aoft Fri T somd f&
T O & smmm w1 N
qwaarr grk W § aq &) AR ¢ a@
o goftr #% § oy 8, Wi xw & gk
PN Mm@
g FIH ZT A TE &, oW AvG ol
s 37 ¥ e § onfe el T
gtel it ad i gfw e 7
ot e vt &, v 2w § qg wan
& e oy BT o X avrw TRt €
wwIN s g s g FaR
W2 o N fis fogre wodard & oA
U g YAt dow
a7 &t wagt ¥ T W gww g B,
¥ qropeft st s ftw WY
sy Iiemus R asy & %
® 8w Fuge a7 g wfee) &
wfiew &1 & gwawr wT awd §
NG AT ATy ¥ o ey ey e d

» w=T R wiew el oo &
DR TR R R R R
firarer off grow & ar TAT TR o
N g doF faer & Forw oy
fo wike Ho fmw fawrht §,
W frm & wmfes faser wned
2w fam & wagdy Wi mfieelt
warrf o Av PH G aND
9T wrer guni S AT AT AR )
A ag wran ot aw aw af gur
Wi gifta #¥¢ & wmar gar & 1 vafed
T qg whwr @ fe g o7 aow W
aYr gz o A= Wnfgy 1 qr &) gW wET
e grivstaR N et STEEA R
IV ITF a7 FF 7 g QAT FROAT
2 fi 0 a7 gy o Forerd Wy iy
NIz asadr &
QT T TRAATH §Y A aE W97 [HCA
AT 97 oy ag X T |

W 7 gv0 fevea ag At &, &
fedt a3 ZwaT 7@ wr weer , Sfex
ag gt are §, e gy 912 & ot sgr-
MW E I Ay o
arwfega ad 8, ¥ faq I qwasy
N FE T w9 s dar
D d | IR A W AR
T ot Y T § e g dgrer aatx o
By ety T o e Jag o ¥ g
arsfeay cwdft g 91 v @Y 4y
TS | Wy ww & awR F qw Ay
ATH S TN Py Ry v* @ )
s W fidlt wremTd & g gt R,
a1 g 7 o ), wwg wETe g ar
TOET waT STewr 97 giar Wi faw
T 9ET T W v aune v o qwT-
AvfY o 9T |
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wo fenfor o qw wlow &
A teicfrawy Tgrew & aret o
wger £ v 3¢ § % e W o
v& ¥, Irer feedoer v § WY
o vt § o o o & fodt siveore §
e fafcawf v f Iew §,
w Rt wmre Nroea R
T fawrra § e @ ocw ot g1
feor ardmr afe o€ v @ i 9
Preary witg § oy oedt o Y &F )
WY T A7 B ARAN G dAT A
a ¥ vy, fe s feadt aedt o
¢ o T W afew v F R
w7 TS iR ¥ § G871 S
% § N e N gl ww @
mMiefrga e mife
afew fady o afiew feage | @
Aex of g g1 37 0w Jeer § )
urawt framsy oA @ fed forrdy fe
Toeal & daw a1t § W) I A ok
Wag i wmaeat g A g
e fad g7 GOT =T ST q¥m
fe ot ¥¥ vy qFix e od @
e oy 9 gt wgr A A &
9PV §% | ag T qRifga § Wk
Wt oW W & quw femy & oA
R T T AR AR W AR
whar 7 N ¢ va € § s ivy -
qutfee & foar o & vo% g% A Al
§ wife & oy wgre v g fe o
@y Ay IgE § e e g OE W
TR & firer @% Wi 99 W w1 oW
wOn 78, 98 I Iy & fwars arr § 1

qW Ty 2w v g g ¢
fe um Twea & wAgT W firamw
¥ Wfd, groife § voeamr w1 @R
wroy wff § ¥ @ fipgrm & o
§ T e e N W w & dwer @
faed wrwr e WY, AW W o Qe
o sk wrer vy few @ A
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wgt wrEeYs ¥ ot Fw oy Wy yfae
w et it | R o anw & 0
xft fis gréerd arwgR § @ ar e
# @ a1 ¥y wAgT § wraw § K ¥
% ar wex wigar g s ap @ oot-
»ré g1 ag 3 oy @ onfie o 2
& W= A 8 A & 9 oA &
aedy ¥ Wit ey wwi et dix @
wEr ¥ T gy @ ok e
gifesr wx 7 & fo? 1 & 1 Ao
|z v @ 8 A% fad W w3,
¢ Igr 9T {4 qwE e F A AL
TRt fesai s g & 7
w I AW Y A T A e
Ry o a@ Sz § ) e §
TEwE § Afew Fae F kv w s
T a1 7 oA ¥ grive e
¢ dfex feslt & ) ofee ¥R st
Frar 1| s g 7 yAqe A fE
T w b Y g €
fs agr 9T ¥7 ¥ W ¥ ET PR
wfed

aifedr amge fren fs & g
F&d v g W7 fow v sfew 3
# wm wfgx # ¢ g e s
sfefet oYr oelwgfer & & ¥
VTENT § 1 Tg OF @A WgW IqW L
9 A wyar fewr aAm w7 99 fews
# o at mfefies 17T xo § 8% wRT
ag ¥y T § 9 9 vedfey fafaew
s R afede § —

“The State shall take steps o

separate the judiciary from the
executive in the public services of
the State”

Tyrmegm g fewat ¥ sy aw
forft wifrer & of W g wgr o
s gq 7 sfrew & o oot o
& ¢ 1w e grew & o o
AT QAT A7 | I GWIW ST WY wwry
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flarr war wewt Rwd ¥ ot ay g
v § v v T F Ryl ool
iy wifigy ot frerr wr ge e o
v Wit ow wff ger Ay www
qn -

“(a) whether any further assess-
ment as to the progress made in the
different States with regard to sepa-

ration of Judiciary from Executive,
has been made;

(b) if so, with what result;

(c) whether the States, where
complete separation has not been

effected, have fixed a target date by
which they would complete the
weparation; and

(d) if so, what are those dates?”
The reply was:

“(a) and (b): Latest progress
rTeports are being awaited from the
Btates of Assam, Mysore and West
Bengal. There is no change in
other States.”

& v ara W yafeng forw wx @
fo &Y fie 37 wr v Tl & W=
wfezw ot & ag TR o o & afes
T afeew ¥ T« o R
wg ol § 5 e ol
& v fedr I | vad At F o o
aff B awdt wifs Tar wow TR
¥ for@dw & fau oelt § | Wi
ToeT oo fear s welh §

aordhéT ¥ TF I AUET TR
% fesw fadlt § fomwr fis aw
“SErew T wehie’ ¢ v weh
form & sgr § —

“The only form of Government
in accordance with the law of
nature is democracy, i.e. Govern-
ment whose power js derived from
the people. For the preservation

AUGUST 37, 1909 WM&W
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the
ence of judiclary from ¢the influence
of ‘the executive is essential”

He turther says that separetion of
power is essential as it iz encrosch-
l:tafmtunmdtmds to corruption
i A

And, no matter to whom it was
deleguted, wunless it be an angel,

N fesmfeT it § “the persons or a
body of persons entrusted with it must
needs be checked and restrained from
the abuse of it"

wafirg & ag arr vy v ¢ fe o
W ATE ¥ sqran e a4 afgg .
o qfefrrd ok el w
fiar fegr wrgm oY aamw ey OF
g YwEat & & At At W gl
Tt o afrare & g fgw e 4
wef o o ot e § ot xw g
w 2wy g fiv 1R & g fgge
®! WK §T W TE Aew qO
wifere w3 o7 e waw v ¥ fod
o ¥ fom &1 ol Sa% v W
¥ wr ywfraer wF 1 ghvar & o fer
AT ¥y § 397 =7 ¥ arw et
fafrrw e oA fer o @ 8 1w A oY
afefirdt arrc aft i & g X &
N fr g w7 & o g o oF
ghaare #r afre veme s £
afir orgt aw get ad AT AW Sy g
gt o Juv Y § 1 vafoQ v avw o
oTE & TET sqrr AT Wig | rEd
a7 felr ofr qrefidfagy o & T
off  awly | gfrar & e AR 0}
Twifn ierwag g i e

“Regardless of the form of gov-
ernment, whenever a monopoly of
power appeared anywhere Ia o
Btate, freedom was sacrificad. What
is this separation of powers upon
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which men have dapended to pre-
serve their lberty?

Independeice of the judiciary
and its separation is the symbol of
personal freedom. It should be im-
partial snd unfettered”™

vafrg & v awr g¢ Wl g
wre @ | o de R WY
W & wrc aft e 9T i Afeww
arc qT fedr & ¥kl 6 wamr @
& g ¥w & woATET § 1 T W
firerfore Wit & | vt wroer g o ar
fis gt Agr 47 WX AP e
} wrw gfrar W ag T fewamar o
o w e g & of oW s
e & vz o 5y g @y fan
it fggeem ¥ v 3@ )

foow & oft Y SEw g gwife
W g S @ AT T X IWE
ferare qrarr Terx € | g w0 fear
A W g § fw gw et ol 9
s a1 gEt qen W o wgR A
iy afer wvd wwa ¥ R ¥ v
faerre vl § 1 xafoe F o aw 97
wqrer W ¥ ¢ fe g WA oW
fagrr o wfgg s @ o W@
AR A U FOW Y | W R
g v ¥ forar s ey owfregfer
¥ waT ¥ o w1 fear Y qR faee
§ v gw 2w & oo e o g
Tt gy we &7 fi vy Ty S
& a1 e aw IEw St waa
ot @

Tg we¥ gq wrfer § ¥ % o=
ot wrfew & wa< At qupdvee € ot &
a0 at # off s YT g 1 W
@ AT W aRw w6 fe @Y 8} Q@
o Wt § o oY Fdrewr wTs ity W
o gqffecd & geitghe ¥
s firar ard oy foolt ae @ § 1 wa
190 LBD-7
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fmvsged oy @ s wre R
Jue wiit ariy & o aff st dix
e Tt ot sfrder wr Ty v
At e oY Fad Ak & wAvd g
NPy icgar Ao
awd *¥ famr 9T A wg wwar g wite
qR A gufesrd & @1 o o ol
wifaw ¥ v &) v v Ay faar
ar | dur fis 43 w7, TrAww O T
dhrer faeew § sad wx wifchown
o #Y aow sarer sqvr fiear arr §
wfrewa 3fan & a76 ¥ v fiem
T § 1 R W i e & wR i
Frftdar N A doraw ®
oz drr faar

ot wfeat ¥ wae g¥m W
ATTE AP AT @ W ) s |
¥ 7w g W o) it
aff faaeht, Famd v o\ a9 wrg &
TR ¥ R £, ag wfex § awee
af wifex w1 T wewenn §, Wy
wperT YT &, I gy g Firer Ay 1
77 @ T s 3 g8 v
W wifeolt # g7 qeforr @ W
s wifge anfie af & aaite o sl
& & & o 7% o N |z w
afes §f a7 wet v e eft Wt
T T ot o ol ag ¥ g
% faeam ¢ f& @ o g -w
fear avimr ot cw & g0 fomd &
Frardy | o fod AT w A g A g
fie ot ¢ Zrew e T wfarad gu g
T e W afyw, & 3 e
¥t o freew & wore egiz Wie e
s TN QAT IO ®
T A § wr § fn s & e
ign W aw ag oot b
ot R gt waRT gy i @ B
Ao T M 9 3 v Al W0
wem fs Ferd &z wg F @ dix
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fert fogrfre & 1 3o qo feere §
& @ ov% sy fear amdar )

et #% gy fie wtf et & oY
ot Qe g agt afefratr o
wfrare gt | wiv 3w wwy e R
w ¥ o a¥ a¥ Fav gy § o frA
o ¥ s w3 7% ot W
fir i WY & & § figear Y frn—
wg T i wifesw & & fodr €
wgren I o afew aEgTE A
# wETer wTad av S ¢ wafag
Fwg § e qo feew MY g Staga
T W ¥ | YW A W e §o §
e w3 g e @ ford & v A
fove wwad 7§ & W oW X
fafreex amge T w4 o 7% g3
w73 ¥t Q@ Bifew 8 adnt | o
™ O Gur Framy wraw v oF foaad
T qifead & s s g
% g wrr W ot g wfag it Wi
fs wroww @Y W Qe fomd d@R &
unit § fr st & fesy 7 oA
e ¥ A feod oty war G Y
wt § 1w T e dw Al
wat & afeew fae grmn # Iawt
e W

FaTonw wgw  uTe 9 af sifew
RIS EFFNIENRL)
ol wite N R s AT
o T ST g g

off TIPS N . J 73 g @
fie g 9 O T ST & AT AR T
t 1o e} § fe fefrmd & wred
et g § 3% daAy w1 W "
L A A gy § e e o
wRAZgue fesheedt Y aY TEwt o)
¥ o wifgq 1 g Yfefoaw fedrow
' WY g™ wo wifgq wfs yhfead

& fvew wr ¥w & qu Afew P e
TAYY oAy gHA Y |

v wgd ¥ ww qw gl anw §
& o feté v qor feare fiem wvdnr
wYe e 3 fewe aevamd § 3wy e
*@ # wifire ¥ wedofr

Mr. eputy-Speaker: Motion moved:

“That this House takes note of
the Fourteenth Report of the Law
Commuission on the Reform of Judi-
cial Administration (Volumes I &
) lmd on the Table of the House
on the 25th February, 1950."

No time has been allotted for this
motion When ¢he motion is by a
private Member, normally, the
maximum time is two and a half
hours

Shri Braj Raj Singh (Firozabad):
That 15 not at all enough Thisis a
very unmportant subject.

Shri Shankaralya (Mysore): It Is
a lengthy report concerning the
whole judiciary. Two and a  half
hours are not enough Many ques-
tions have been rased.

Mr. Deputy-Speaker: Our rules lay
down that when the motion 1s by a
private Member, the maximum time
allowed is two and a half hours May
I know roughly how many Members
want to participate in this debate?

15 hrs.

Several Hon Members rose—

Mr. Deputy-Speaker: I think even
10 hours would not suffice At this
hour, some Members may be absent
and there may be many others in the
Central Hall. If there are 30 to 40
Members who want to speak and

An Hon. Member: That rule can be
suspended.
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that 1 can exercise will be to extend
it by 1 hour.

Shri Braj Raj Singh: The debate on
food was also moved by a private
member and 5 hours were allotted for
that.

Mr. Deputy-Speaker: The House 1%
certamnly the ultimate master

Shri Naushir Bharacha (East Khan-
desh)' It may be held over to any
other day that 18 convenient There
are two huge volumes containing
numerous recommendations which
require very careful consideration. It
is not fair to the Law Commussion
that the House should be given only
3} hours to discuss it.

Mr, Deputy.Speaker: What 1s the
reaction of the hon. Mimster*

The Deputy Minister of Law (Shri
Hajarnavis): We are not averse to
extension of time

Mr. Deputy-Speaker: The hon
Minister of Parliamentary Affairs is
not here. He is the man who can

an behalf of Government. What
js the time-limit for each hon.
Member?

Shri 8. L. Bakeena: 13 minutes.

1081 {2AKA) Report
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Mr. Depuly.Bpeaker: We should

Naushir Bharucha: It should

be 1 utes and it must be strictly

Mr. Deputy-Speaker: Shr1 Kashiwal
has one amendment. 1 hope all the
Members would strictly abide by the
time-limit.

Shri Kasliwal (Kotah): I beg to
move.

That at the end of the motion, the
following be added, namely: —

“and recommends that the re-
commendation of the Law Com-
mission for the abolition of ben-
ches of High Courts be rejected”,

1 welcome thus opportumty of tak-
ing part in the discussion on the re-
port of the Law Commission. The Law
Commission has covered a very wide
field, but today I propose to confine
myself only to one parucular poiunt, a
point which has aiready been par-
tially touched by my friend, Shri Ram
Krishan Gupta, vz, the recommenda-
tion regarding the abolition of bench-
es of High Courts.

My amendment recommends that
the recommendation of the Law Com-
mission with regard to the abolition
of the benches of High Courts may
be rejected When the Law Commis-
sion was considering this question in
1956, this House was also considering
the States Re-organisation Bill. The
States Re-organisation Act came into
effect on 1st November, 1056, but on
Ist August, 1956, the Law Commis-
sion presented the fourth report on
the ‘proposal that High Courts should
sit in benches at different places in a
State.’ The summary of the fourth
report is contained in the l4th report
to which today’s discussion is & con-
fined In effect, my amendment only
puts a seal of formality on what Gov-
ernment have already done. Govern-
ment, by their own action, have al-
ready repudiated and rejected the
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recommuindation of the Law Commis-
Sioh with regerd to the sbelition of
benches, as I will presently show.

First of all, section 51 of the States
Re-organisation Act provided for the
creation and constitution of
in the various States. Sub-section (2)
says:

“The President may, after con-
sultation with the Governor of a
new State and the Chief Justice of
the High Court for the State, by
notified order, provide for the
establishment of a permanent
bench or benches of that High
Court at one or more places within
the State other than the principal
seat of the High Court and for
any matters connected therewith”

Sub-section (3) says:

“Notwithstanding anything con-
tamed in sub-secuion (1), or sub-
section (2), the judges and divi-
sion courts of the High Court for
a new State may also sit at such
other place or places in that State
as the Chief Justice may, with
the approval of the Governor,
appoint.”

After the States Re-organisation
Act came into effect, many benches
in various States were formed. In
Bombay, two benches were formed in
Negpur and Rajkot. My friend, the
Deputy Law Minister, who comes
from Nagpur will bear me out in
what I am saying. Two benches were
again formed in Madhya Pradesh and
one in Kerala. The High Court was
at Ernakulam and the Trivandrum
bench was formed.

Shri Narayanankutty Mengon
{Mukandapuram): It was not formed
Even now it is not continuing. A Bill
is coming tomorrow.

Shri Kasliwal: That is a different
matter; it is because of some other
thing.

Shri Narayanankutty Menon:
1t does not exist.

ATUGUST
. n,

Committee,
whijch was appointed in 1937, t0 go
primarily into the question of the
location of cepital for Rajasthan,
went into this question and said, “We

there should be one wunified High
Court and that the benches should be
abglished.” It was a misfortune for
Rajasthan that the President of e
Capital Enquiry Committee happened
to be one of the members of the Law
Commission  The Chiet Justice of
Rajasthan happened to be a member
of the Law Commussion and both of
them decided that because the Law
Commission was of this view that
High Court benches should be abol-
1shed, that the Jaipur bench, which
was a permanent bench, should be
abplished. As I have already said, so
far as the question of the abolition of
benches 15 concerned, Government by
their own action have repudiated and
rejected this recommendation. My
amendment only puts the seal of
formality on what they have already
dope.

I will come now to another gques-
tion The Law Commission has said
that it is for the efficient administra-
tion of justice that it has made this
recommendation. 1 want to know,
where 18 the question of administra-
tion of justice, when there is nothing
to administer® Take the case of my
own State, Rajasthan. 10 million
people today have been deprived uf
their fundamental right to soclal
justice, right to legal justice, just
because the bench has been abolished.
I want to ask: where is this consl-
deration that weighed with the Law
Caommistion of the administration of
jugtice?  Administration of justies
for whom? For lumps of earth or for
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my constituency to go to Jodh-
to file a writ apphication And 1t
record that 50 per cent of ordi-
cases and 75 per cent of the wnt
petitions have fallen because of thus
8o far as these questions are con-
cerned, I will take a httle more tume
but now I want lo touch on another
point, and that 1s this
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When I was arguing the question of
the Law Commussion's recommenda-
tions with reference to the States Re-
organisation Act, it that very time
the Law Commussion was aware of
the fact that Parliament was of this
view becaus the States Reorganisa-
tion Bill had clearly stated, and they
were aware of this fact, that Parha-

ment was gomng to be of this view
that benches had to be e-tablished
and created And what happened?

In spite of that, they hurried it And
you will be pleased to see that the
report of the Law Commussion, the
fourth report, was submitted on the
1st of August 1956 and on the Ist of
August 1956 the report was not even
signed What does 1t show? Shri
Setalvad, who was the Chauman of
the Law Commassion, says’

“In vsew of the proposal being
under the active consideration of
Parlament and the urgency of the
matter, the report 1s being forward-
ed, though it has not been formally

BBADRA 5, 1881 (§AKA)
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that we had to take into considers-
tion the gquestion of the establishment
and creation of new benches. 8til},
the Law Commission set its face
against the creation and constitution
of benches. I do not want fo say any-
thing more. I had been a lawyer and
still may be a lawyer again one of
these days, though now I have given
it up And I have great respect for
eminent jJudges. But I want ¢o ask
this House one thing When they
themselves have set their face against
the constitution and creation of
benches, what have they got in their
face now?

Another point which had come up
before the Capital Enqury Com-
riitee was that the Jaipur Bench was
not really a permanent bench in any
scnse, in the sense that it had not the
imprimatur of the President, which
1t should have received under section
51(2) of the States Reorganisation
Act For that I want to give a few
facts when 1t will become clear to
this House and to you, Sir, that so
far as this question 1s conccrned, 1t
could never have arisen, because the
Jaipur Bench was a permanent bench
mn every respect

Here I want to place before you in
brief just a few facts The Union of
Rajasthan came into being by wnaugu-
ration by the late Sardar Patel m
1949 In the same year the Rajas-
than High Court Ordinance was pass-
ed, authorising the Rajpramukh ‘to
tstablish @ High Court and to create,
permanently or otherwise, for a spe-
cific period, such benches as he may
deem fit' The Rajasthan High Court
was created in Jodhpur and four
morc benches had been created in
Jaipur, Udaipur. Bikaner and one in
Kotah On 8th May 1950, that 1s to
say, within onc year, three benches
were abolished The Udaipur, Kotah
and Bikaner benches were abolished,
but the Jampur bench continued to
function On the 26th of November
1852, the Chief Justice of Rajasthan,
Shr1 Wanchoo, 1ssued a nohfication
directing that the High Court sitting
at Jodhpur was to serve the revenue
divisions of Jodhpur, Udaipur and
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Bikaner and that the High Court at
Jaipur was to serve the revenue divi-
gions of Jaipur and Koteh. He fur-
ther directed that in Jaipur four
judges were to suit and in Jodhpur
two judges were to sit and that the
Chief Justice would partly function
in Jaipur and partly mn Jodhpur, In
1064 the State Government toock a
Cabinet decision in which they said—
it is very interesting end I want to
read the Cabmet decision, because
even the Chief Justice who later
resiled from this. who later took the
view that there should be no bench-
es, was of the opimion that there
should be a bench, so I want to read
it

Mr Deputy-Speaker: The hon
Member should conclude

Shri Kasliwal: 1 will conclude 1n a
few munutes

Mr Deputy.Speaker:
least well begun

Shri Easlitwal: 1t reads

He has at

“The Memorandum of the Chief
Secretary (embodymg Chief Jus-
tice's suggestions) was considered
by the Cabinet on the 9th Decem-
ber, 1954, and 1t was decided that
the High Court should be situated
at Jodhpur with a permanent
Bench at Jaipur”

Not only that The State Govern-
ment proceeded to allot Rs 10 lakhs
for the construction of a High Court
building That H gn Cou.t buwld ng
was maugurated by no less a per-nn
than our hon Home M nister on the
18th of September 1955 And, Sir,
what did he say” He said

“At present the High Court func-
tions in two places, the main wing
1 in Jodhpur and a Bench, I think
permanently located here to look
after the cases which belong to thus
territorial area”

An Hon. Memier:
there.

“I think” is

&

AUGUST 2, 1908
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Shri Narish Chaadra’ Mathar
(Pali): He never knew the peaition,

Shri Kasliwal: He knew the posi-
tion. Then he further goes to say:

“R is a matter of gratification to
me to be called upon to lay the
foundation stone of this High Court
building "

The Chief Justice, who welcomed
him, also said m his speech.

“l am, therefore, very happy that
we are now constructing & new
building, suitable and sufficient for
our needs and located in calm sur-
roundings for the work of the
Bench "

I want to ask whether this bench was
a permanent bench or whether it was
a temporary bench I go even fur-
ther and say that even supposing it
was a temporary bench, the Capital
Enquiry Commuttee could not, nor
was it authorised to, make such a
recommendation that the Jaipur
Bench should be abolished They
had only one particular object, and
that particular object was to make a
recommendation about the location
of the capital of Rajasthan and they
had nothing to do, they had no terms
of reference, so far as the question of
abolition or otherwiwe of the Jaipur
Bench was concerned

What has been the effect of the
abolition of the Jaipur Bench, I have
already referred to thus in brief. With
the abolition of that bench people
have been deprived of their funda-
mental rights. It 1s impossible for
them to go more than 200 to 250
miles just to file a writ petition in the
High Court And as I have said, the
work has fallen by 50 per cent. Today
the majority of the people in Rajas-
than are not happy because of
abolition of this bench 8o, I



fore, will confine myself to the gene-
ral aspects of the re-orgamsation of
judicial admunistration and will not
go into the particular aspects and the
recommendations made by the Law
Commission on them

Ever since independence the cons-
tant need for a thorough research and
enquiry into the judicial system 1n
India and the necessity for overall
re-organisation was felt by many peo-
ple in this country and ultimately
this House passed a resolution where-
by the Law Commission was appoint-
ed for certamn specific purpose Now
that the Law Commission has come
out with a volummnous report con-
taining certain observations regard-
ng the existing system and making
certain other recommendations re-
garding the new state of affairs that
has to come and now that the Gov-
ernment 1s not 1n a position to tell
the House as to what are the deci-
sions that the Government has taken
regarding these recommendations—
and 1t will take a pretty long time
more for the Government to make up
its mind regarding  these recom-
mendations—I submit that the Gov-
ernment should be benefited bv the
general nature of the discussion that
1» there when we are discussing these
two volumes of the report now and
that the specific matters pertaining
thereto need not be  gone into now
because the discussion  will be un-
fruitful in the absence of the deter-
munation bf the Government regard-
ing the specific aspects of the re-
commendations

Even though the Law Commussion
has gone into the character of the
judiciary in India it should be em-
phaised by this House now that there

ever mn a particular social order the
rnghts of property and other social
rights which are vested 1  certain
sections of the people are to be taken
away by peaceful transformation,
from colonialism and feudalism to
socialistic pattern of society, history
has taught us so far that that trans-
formation and taking away of the
rights accrued to them only by force-
ful means It 1s only in the later
periods that it has been found out
that by skilful and forceful usage of
the judicial process and enactment of
laws this transformation could take
place 1n a more peaceful way You
will find that the rights of the society
and the mights of the individuals
could be taken away and distributed
in the society by the skiiful edmmis-
tration of the judicial process and
also by enacting laws by the sover-
eign legislatures When a transfor-
mation from such a backward soclety
into a new type of society is to take
p'ace, when resistances and the ery
of alarm 1s raised from sections of
the people to whom the rights have
accrued, the administration of the
law takes on supreme importance and
the wav m which the law 18 nter-
preted and admunistered pleys a vital
and definite role 1n this peaceful
transformation of society ‘This
aspect of administration of  justice
and also mnterpretation of the laws
should weigh supreme in the mnds
of the judges today when they are
interpreting laws passed by the
sovereign Parhament, looking solely
upon the intentron of the Parliament,
the policy of the Parlrament and how

, that policy 15 to be interpreted

I am very sorry to say that the
judicial system in India, even though
by and large it 1s beyond complete
criticism, in the administration of
certain laws and the interpretation of
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certain laws has completely and mis-
erably failed to understand the real
spirit of those laws as also the inten-
tion of Parliament. Every day we
are finding that when laws are taken
to certain courts, very strict and out-
moded interpretations are given to
certain provisions of the laws where-
by the =ole intention of the Parlia-
ment, which is to adiminster the
country, is on the spot defeated wand
the State itself is put to enormous
loss. I have got only one appeal to
make through this House to the
supreme judges of this country wviz.
they should understand the laws
that are made. I am submitting it
most humbly.

2ir. Depuiy-Speaker: He shall have
to be very careful so far as the judi-
ciary is concerned. Already he has
trespassed certain limits. He has
trespassed those limits which perhaps
was no: allowed. When we impute
motives and say that their interpre-
tation is outmoded, that they are not
meeting the ends of justice and these
things, certainly we are not entitled
to say these things. There might be
laws that might be laws that might
be outmoded. They have only to put
an interpretation 'on the laws that we
pass. The fault would not lie with
the interpreters perhaps. They have
only to interpret the language that
we use and the phraseology that we
employ. He might certainly say what
he wants to say but I would request
that he should be careful lest we cast
aspersions so far as our judiciary is
eoncerned.

Shri Narayanankutty Menon: I
will be very careful. I was only deal-
ing with certain recommendations
and certain observations made by the
Law Commission. When I will quote
some of the observations made by the
learned members of the Law Com-
mission, I will even go out of order.
I will be found too mild in describing
the way judiciary is functioning in
this country. Apart from substitut-
ing my own words, which are too
mild, I would come to the quotations
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of the Law Commissign’s report. My
only appeal is that while
interpreting the motives of the Parlia-
ment, the broad policies laid down by
Parliament, how the society is to be
transformed, why the laws are enact-
ed and what an important part law is
to play in this peaceful transformation
of society, they should bear that in
mind. If they bear that in mind,
certainly in interpreting these laws
they could Thelp us and help the
administration of the country as well.

The second point is regarding the
appoiniment of the judiciary. I am
raising this point today because a lot
has been said by the Commission
about the appointment of the
judiciary. On the question of the
appointment of the judiciary, every
part of this House is agreed that in
order that the rule of law may be
maintained in this country, in order
that the democratic rule may take
root in this country, the utmost and
unquestioned respect should be given
to the judiciary in this country. That
sort of respect to the judiciary, I sub-
mit, cannot be created by means of a
statute or legislation or even by
extending the law of contempt. The
respect that we demand and we
expect and desire for the judiciary
could be built first of all only by
taking a little care in selecting the
judiciary so that the selection will be
confined to those sets of people who
unquestionably command the respect
not only of certain sections of the
people but of the entire population or
the broad sections of the people. In
many cases it has been found by the
Commission that the executive had a
direct hand in appointing and in
influencing the appointments to the
appointments to the judiciary. When
eminent judges and eminent legal
luminaries of India, who had nothing
as far as this side or that side is con-
cerned, when they make a relevant
observation that the executive in the
last ten years in certain instances at
least had a direct hand in the appoint-
ments to the judiciary and the normal
rule that had to be followed there,
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siderations should not weigh as far as
the executive or the Supreme Court
is concerned in the matter of appoint-
ment to the judiciary because when
political  polarisation tiakes place,
when each man stands committed to
his political party, there cannot be
any presumption of impartiality at
all.

Shri C. K, Bhattacharya (West
Dnajpur):  The hon. Member just
now said that political prejudices
should not weigh with the Govern-
ment or with Supreme Court.  How
can the Supreme Court be irfluenced
by pehitical prejudices® The Govern-
ment might.

Shri Narayanankutty Menon: The
Supremc Court in its admunistrative
jurisdiction of appointment of judges
and not in its judicial jurisdiction of
interpreting the laws, because ult-
mately, the Chief Justice of the
Supreme Court of India to make the
final recommendation to the President.
That is why I referred to that policy.
Therefore, my only pomnt is that
politics should not at all come into
play with the appointment of judges.

A lot of criticism has been there for
s0 meny years that politics is playing
some of the worst games in appoint-
ments to the judiciary. I will point
out certain instances It might be
possible that a certain gentleman in
the bar, having enough practice and
enough legal training, might belong to
a particular political party and might

have taken sides in polities.
In gpite of the fact that that man is a
qualified man, when he is appointed to
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the supreme judicial bodty, certainly
it will be impossible in the present.
state of affairs for him to command
the unguestioned respect of all
sections of the people. It might also-
be possible that certain political con-
victions that weigh with him, may
also weigh with his judgments.

Mr, Depuily-Speaker: Again, the:
hon. Member goes into prohibited
quarters.

Pandit K C. Sharma (Hapur): This
has been discussed.

Shri Datar: May 1 point out, Sir, so
far as this question is concerned, after
the Report was laid on the Table of
the House. there was a specific discus-
ston of this particular question during
the debate on the Home Minister's
Demands? A number of hon. Members
raised certain points and they were
exhaustively answered by the Home
Mimster. 1 am just pointing this out
1o you as iu whether we should again
Lave the same discussion here on this
point.

Mr, Narayanankutty Menon: That
point 1 only raised inter alia.

Mr Deputy-Speaker: Because there
1> a reference to 1t in the report, I
cannet shut 1t out absolutely.

Shri Narayanankutty Menon: That
should be taken into account.

Mr. Depuly-Speaker: I wouid
appeal to  hon. Members, because
already we had had a discussion on it,
a brief reference might be made. 1
agree that I cannot prohibit them
from referring to it because it is in the
report. Again, what T was requesting
the hon, Member was that we have
certain limits within which we can
criticise and comment upon the
judiciary, particularly the Supreme
Court. He has again, ir*my opinion,
trespassed certain limits. He ought to
be more eareful.

Shri Narayanankulty Meson: I
appreciate that My understanding
was that at least we could go to the
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1mit to which the Law Commission
has gone. At least Parliament has got
that hberty.

Mr. Deputy-Speaker: Now, he has
directly saxd that because he had
certain pre-possessions or he belonged
%0 a certain party or was such and
such a man, and he has been appoint-
&d a Judge of the Supreme Court, he
cannot command that much respect
and then in the interpretation of the
statutes also, those would weigh with
him. When he has once been appoint-
ed, we have to respect hom and we do
expect of him that so long as he sits
there, whoever he was before his
appointment, he would certainly dis-
charge his duties conscientiously and
impartially

' Shri Narayanankutty Menon. I will
only just refer to a part of the obser-
vations made by the Law Comms-
s10n

“The almost universal chorus of
comment 1s that the selections are
unsatisfactory and that they have
been induced by executive influ-
ence It has been said that these
selections appear to have proceed-
ed on no recognisable principles
and seem to have been made out
of considerations of  political
expediency or regional or com-
munal sentiments "

“This ts what the Law Commussion
repor*ed and this 1s what they found
m every part of the country they
went My  onlv  submission 1s that
when the Law Commisvion has found
such a dep orable statc of affairs ac
far as appmntment to the judiciary s
concerned the Government should be
very careful hereafter to avoid the
mustakes that they have alrcady com
mitted. Mistakes have been committed
on the Lines that have been recom-
mended by the Commussion 1 hope,
mn the interests of bullding up that
respect which the judiciary should
command, the Government should
avoid committing these mistakes.

Mo Conamtion” 19

executive ih the judiclary is a matter
whiuch has not been referred to so fgr.
The hon Prime Muniater, in his Press
Confercnce in June last made a com-
ment regarding the recommendations
made by the Bose Committee. Justice
Vivian Bose was appointed Chairman
of the Committee and he made—
whether right or wrong, that is left to
the Government to decide,~certain
recommendations on the specific terms
of reference that had been given to
him  Unfortunately, Justice Vivian
Bose found that the Mundhra dea] and
the connected thungs that he was ask-
ed to enquire had been directly
motivated by a sum of Rs 2{ iakhs
that Mr Mundhra gave to the UP
Congress

Pandit K. C Sharma: He did not
find He said, 1t might be

Shri Narayanankutty
maght be

Menon: It

Pandit K. C. Sharma: There was no
fact finding You have not read it.

Shri Narayanankuity Menon- It
mipht be pessible that Justice Vivian
Bose has gone wrong on that point I
am coming to the point where only
the pont where only the Prime Mins-
ter spoke m the Press Conference
about the findings of Justice Vivian
Bose This 1s what he said

“It you believe that for this
Rs 2} lakhs from Mr Mundhra
the deal has been put through, the
percon who suggests it 1s lacking
m ntelligence, even if he 1s a
judge, I would sav the same
thing*

I have not gone to that extent My
only submission regarding that ig this

Shri Hajarnavis: Would it be fair
that he should refer to this quotstion
without also referring to the letter
which he subsequently wrote t0 the
Calcutta Bar Asscciation?
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| Shel Naraysssakutly Memon: This
he has mentioned in the Press Con-
forente which received international
publicity. As far as the letter is con-
cerned, some papers printed it, some
papers did not. I was saying ...

Mr. Deputy.Bpeaker: Iz the hofl.
Member doubtful whether he said it
or not? When he knows that at
Calcutta he has given out what he
meant, that should also be referred to
along with it. This is what the hon.
Minister says.

Shri Narayanankutty Menon: After-
wards, he wrote a letter to the
Caleutta Bar Association in pursuance
of a protest resolution passed by that
Association. But, that letter was not
published by the Prime Minister aiso.
My only point was that even when the
Prime Minister makes certain state-
ments, that certainly goes to degrade
that respect that we should owe to the
judiciary. That tendency of taking
judicial decisions in such a particular
manner, if the Prime Minister should
say this, that, in all its proportion and
grace slowly goes down to the juniors
and other officers.

Mr. Deputy-Speaker: And “'sn tn
the Members of the House?

Bhri Narayanankutty Menon: Of
that party. Of course certainly they
should share it.

Shri C. K, Bhattacharya: For the
ume being, It is on my right side.

Shri Narayanankutty Menon: Wha!
I am pointing out is, 1t should be the
concern of every one of us to build up
that confidence that is required and
build up the judiciarv. And. the
Members of the Government, in view
of these recommendations made,
should certainly take care to see that
that confidence is  built up 1in  the

£
§

shall finish with one more point
1 shall take only one minute, that
regarding the legal education part
the recommendations. I agree fully
the recommendation made by the

qRrE
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Law regarding legal
education. It is a pity that during the
1ast 12 years, in spite of the fact that

many reports have been submitted
regarding University education, the
whole approach of the study of law
has not been correctly understood by
the Universities. Because, in our
system, only the procedural aspect of
law is emphasised very much and a
person is only trained to plead in a
court of law. As a result of that, we
find that that standard and that
scholarship that a nation expects from
its judicial section is not being found
in India tfoday, because of the com-
plete lack of academic and research
approach in the legal education of the
country today. That part of the
recommendation should be very
seriously considered. Apart from the
Law Ministry, every University should
take it up in order to sce that the
fundamental principles of law have
been emphasised, research facilities
are given, academic approach to the
legal studies is more emphasised, and
only after that, professional training
is given so that a lawyer who is sent
to a court of law will develop into
a real legal lummary and there will
not be any dearth of legal scholars
from the bar,

I close my submissions by pointing
out to the Law Ministry that all the
observations made by the Law
Commission should be carefully
studted along with the recommenda-
tions made by the States, While
implementing these reports, Govern-
moent should also consider whether
this autonomous way of dealing with
thinrs repa~ding investigation and
also ‘ria! of crimes should be left to
the States alone and whether it is not
dourable that a Ministry of Justice
should be constituted in the Centre
along with a Director Public prosecu-
tions, <o that, there shall be a co-
ordination of investigations and all
the knowledge and benefits of inter-
national standards being raised in
investigation shall be available to the
States.  Through the Ministry of
Justice, a Directorate of Publie pro-
secutions should be constituted in the
Central Government which would act
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as & co-ordineting agent of all the
Stetes’ investigation and  judicial
branches.

Shi C, K. Bhattacharya: Mr,
Deputy-Speaker, the report of the
Law Commission came up for discus-
mon durmg the last debate over the
Demsands for Grants of the Ministry
of Law in March last. In that debate,
the following matters came up for
discussion: appointment of Judges, a
simplification of law and law admini.
stration, speedy and inexpensive
justice, minimisation of cosl of litiga-
tion, exclusion of social legislation
from the purview of the jurisdiction
of the Supreme Court or High Court
or the need to have a special Indus-
trial Bench of the Supreme Court and
a special central agency for conduct-
ing them or the revival of Labour
Appellate Tribunals, adoption of law
and )jurisprudence to the spccial con-
ditions of our country, administration
of justice in  the language of the
people, provision of legal aid, proper
warking of the nyaya pancha; ats, and
benevolent fund for lawyers All these
matters came up for discussion 1n the
last debate. That 15 what I find when
I go through the pages of the report
again, Of these, I find that a major
portion was devoted to the question
of appointment of judges and the need
for amending article 217 which states
that the President has to consult not
only the Chief Justice of India but
also the Governor in the matter of
appointment of judges That was the
matter which took up a lot of time in
the debate that we had in Maich last

In the discussion that we are having
today, certain further matters have
besn raised and referred to. 1 shall
try to confine myself, as far as possi-
ble, to the matters that are now under,
digcussion and have been rased,

The first of them is the question of
reduction of appeals to the High
Court. 1 believe this ean be done only

Auaaer 1e, e

ek

tion of appeals, and not otherwise. In
fact, there is already provision in our
Civil Procedure Code for such a pre-
lminary hearing, and the report of

deals with civil appellate procedure.
In para 7 of chapter 18, the Commis-
sion refer to the existing provision for
checking at the initial stage What
we do now is that the memorandum
of appeal 1s automatically accepted by
the court, whenever it is submitted.
But the preliminary heaning for which
there 1s provision in the Civil Pro-
cedure Code should be insisted upon
now ‘The Commission state,

“The power to admit or dismiss
an appeal 1s confaired by rule 11
of Order XLI of Civil Procedure
Code The appeal should be post-
«d for preliminary hear.ng under
thi- rule ‘This rule 1s not limited
to second appeals only First
appeals to the district courls
and High Courts can also be
posted for prelmminary heaning
under thie rule”

If that werc 10 be done, that would
be one wav of reduction of appeals to
the High Court, and the second would
be extension of jurisdiction of the
disirict courts That way also, the
chances of appeals comung Lo the High
Courts in large numbers may be
chiminated

But, after having said all this, I
should say that finality at a lower
stage of appeal can be allowed only
on a question of fact; on a question of
law, the door should be left open for
approaching the High Court and even
the Supreme Court. because it 15 at
the High Court level or at the Sup-
reme Court level that there is =&
greater and higher judicial apprecia-
tion of cases on points of law than at
the lower stage. This is particularly
necessary, because we have a CM-
tution of a federal type; some sost of



expenses incurred on account of pay-
ment to legel practitioners; on the
other, there are the expenses incurred
on account of court fees and stamp
duties. Of these, the questoon of fees
paid to the legal practitioners cannot
be regulated; these are beyond the
control of Government. But what
Government can do 1s that they may
reduce the expenses on court fees and
stamp duties. There is one more
suggestion in this respect. At present.
in the original cases filed 1n the High
Court, there is a compulsion upon
litigants to employ two sets of
lawyers, one for acting and the other
for pleading. This compulsion should
be done away with. There should be
no compulsion on a litigant to have
two sets of lawyers. This should be
left to be done by one lawyer, it
possible, and this can be done only
by legislation.

Shri Subiman Ghese (Burdwan): I
suppose the hon. Member means the
attorney system.

Shri C. K. Bhattacharya: 1 refer to
cases where they employ a solicitor
and a counsel. The counsel cannot
act, and the solicitor cannot plead.
That creates difficulty for a litigant,
because he has to pay through the
nose when he goes to the High Court
for flling an original case. And coun=
sels in the High Courts do not work
on scales or fees allowed by the taxa-
tion rules. It may be stated that the
rules of taxation are there to look to
the expenses incurred by the litigants
see that they are not excessive
everybody knows that the coun-
are not bound by the taxation
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An Hen, Member: Sticking fee?

Rhri C. K. Bhatincharya; They stick
to a case and charge fees for that.
The taxation rules are no proteetion
aghinst these fees that are charged oo
the Ltigants. Therefore, they are no
protection to a litigant against infiat-
g costs Therefore, the only way
of reduction of expenses in the higher
courts lies in Government agreeing
to give up the profit that they are
making out of the siamps and court
feés. That is the only way that I
fintl open, and i1t is no good taiking
in the air about reduction of costs
in the High Court.

In this connection, I might state
that simphificat:on of law and simpli-
fication of legal procedures might also
help the litigants to have their suits
judged at rather moderate costs.

My suggestion to Government today
to give up their claim to court fees
and stamp duties is nothing new in
India. It was never our custom to
sell justice. Dispensation of justice
was a part of the duty of Govern-
mént. It was the duty of Govem-
ment; it was an obligation placed on
Government. That is the resson why
when a king ruled from his seat of
authority, when he administered, his
seat was known as the ‘sinhasan’; but
when he dispensed justice, his seat
was known as ‘dharmasan’ and it was
not ‘sinhasan’ then. The use of this
word m this context is found in the
Sanskrit literature:

e fanls g tx -

which means that the king is now
retiring to his own apartment from
hs seat of judgment. It 3« not for
nothing that the seat of judgment was
given that particular epithet ‘dharma-
sar’. It is the dharma of Government
to dispense justice to the peaple. This
may be further extended; the Minis-
try of Law in the Indian tradition was
described as ‘dharmadhikar’; & court
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of Iaw was described as ‘dharmadhi-
koran’, and a judge was described as
‘dharmavatar’, which meany the
smbodiment of dhgrma. If this view
18 adopted, I believe, Government will
be persuaded to act according to the
Indian tradition and give up this
system of selling justice which we
have inherited from the British who
were here According to that system,
the justice a man can expect to have
is proportionate to the amount of
money that he 135 prepared to spend
in a court I want this perticular
vicious thing to be abolished

-

There is the question of restrict-
mg references to the High Courts and
the Supreme Court This was raised
in the last debate also Also, there
has been reference to admunistrative
tnbunals and domestic tribunals
Regard ng admunistrative tribunals
the law, as you kindly stated a little
while ago, is itself defective It 15 a
case of defect in the laws, not a fault
of the High Courts or the Supreme
Court The Judges there admunister
the law as they get it These labour
laws were framed during the British
regime, After that, they have not been
revised If we want that these laws
should be adminustered m a particular
way, Parhament must state so very
clearly and its intention must be made
clear in the body of the law 1itself, so
that the Judges may have no difficulty
in administering them according to
the intention of Parliament

Regarding domestic tmbunal,, like
the Medical Council, Bar Council
University Council etc thrse usually
conmst of laymen The scope of
mnterference by courts in their dec:
sioms 15 very narrow But ths ‘ittle
scope should be maintaned It s
necessary in the mterest of the rules
of natural justice that this may not be
dispensed with So I believe the
question of restricung the powers of
the court m thebe matters does not
arise,
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On the question of establishing
temporary or permanent Belichey of
the Righ Courts—the suggestion heve
1s for having them in different dis-
tricts—I am afraid neither the dignity
of the Hgh Court nor its efficiency
will permut its breaking up into #o
many fragments Neither will it be
cheap to the people, nor 1s it neces-
sary when there 15 also the sug.
gestion of extending the jurisdiction of
the dwstrict court m order to reduce
the chances of appeal to the High
Court. When that suggestion 15 there,
where 15 the necessity of having
High Court Benches in the districts®
Automatically, the chances of appeals
coming to the High Courts are being
restricted at the district level Again,
appeals in the High Court are con-
cerned with dispensation of extra-
ordinary justice, there 1s little scope
for that in the dmtricts Then agan,
the expenses that will be incurred m
tour etc will be too much even for
the system, if we adopt 1t

There are two important chapters
mn Vol I, chapters 25 and 29, to which
I wish to make a short reference.
Chapter 25 deals with legal education
and Chapter 29 concerns the language
of lJaw In Chapter 25, paragraph €,
the Commission makes a very serious
obscrvation, that legal education has
deteriorated during the last ten years.
That should be & matter for serious
conderation for Government, because
it 1» during the last ten years that we
have our own Government The
Comm snon has suggested not only
improvement of the study of law but
also of the system of teaching and
#xamwmnation It 13 also in favour of
the abolition of the part-time teach-
ing system, which one of our leading
inurnalists 1n Calcutta, the late Shn
Ramananda Chatterjee, characterised
48 ‘teaching by High Court half-
timers’

Regarding language, there should
be uniformity of langusge in the
matter of dispensation of justice
throughout India Of the good thnge
that were achieved during the British



&7 Mosion re:

period, this is one; we have achleved
uniformity of law, uniformity of legal
procedure and uniformity of the
language of laws, That should be
maintained. When there is a sugges-
tion or proposal to disturb that unity,
extending from one end of India to
the other, extending from the district
court at the lowest level to the Sup-
reme Court at the highest, we should
be careful. The Commission has, of
course, suggested that Hindi may be
adopted in place of Enghish, but it
has also eautioned us by saymng that
this may not be done within the next
25 or 30 years. If it were left to me,
1 should say that the precision, the
exactitude and the capacity to convey
fine shades of difference in .ts expres-
sions that are found in English may
be found in only one Indian language,
and that is Sanskrit. History will say
that Sanskrit has all along been the
language of the judiciary and the
language of law 1n India. Thank you

15-55 hrs.

ARREST AND RELEASE OF TWO
MEMBERS

Mr. Deputy-Speaker: I  have to
inform the House that 1 have receiv-
ed the following telegram dated the
25th August 1959, from the Sub-

Divis.onal Magustrate, Chinsurah,
Hooghly: —
“Sarvashri1 Prabhat Kar and

K T.K Tangamam, Members, Lok
Sabha, arrested under section 11,
West Benga! Security Act Pro-
duced before me today, the 25th
August, at 530 pm They were
discharged and released from
custody at once on police report”

18568 hrs

MOTION RE FOURTEENTH RE-
PORT OF LAW COMMISSION—contd.

Bhri Sebiman Ghose (Burdwan):

Mr, Deputy-Speaker, the Law Com-
mission was formed for the purpose

of recommmending dispensation of
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justice which will be simple, speedy,
cheap, effective and substantial. That
18 the language that has been used
by the Commission

Mr. Deputy-Speaker: There is one
thing that I might point ouf. In such
motions, specific points on which dis-
cussion is sought to be raised are
given in the notice. In this motion
also, the sponsors gave certain points
on which they want to have discus-
sion There are four points: reduc-
tion of appeals to High Courts and
lowering of expenses of cases flled in
High Courts, need to restrict inter-
ference by High Courts and the
Supreme Court in the decisions of
administrative and domestic trbunals,
need to establish temporary or perma-
nent Benches of High Courts in differ-
ent districts of a State, and, deteriora-
tion in the standard of legal education.
I hope hon Members will keep these
four points before them when they
speak,

Shri Harish Chandra Mathur: Were
no more points given subsequently?

Mr. Deputy-Speaker: I have none.

Shri Raghubir Sahai (Budaun): I
would like to know 1f you wnll not
be prepared to allow discussion of
other points This 15 a very com-
prehensive Renort and one cannot deal
with almost all points

Mr. Deputy-Speaker: There is one
other provision; under these discus-
s.ons, particularly when such motions
are discussed, the same points that
were urged on the Home Ministry's
Demands< for Grants not long ago, as
in this case, are not allowed, though
T will not strictlv bar brief references
to them But these are the main
points on which attention should be
focussed.

Shri M. C. Jain (Kaithal) The four
points stressed were only for the
purpose of admmssion of the motion
by the Speaker. The motion wus
~dmitted and it is now for the House
to discuss any point the House likes
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Mr. Deguty-Speaker: No, that is
not the Tule.

Shri Bubiman Ghose: As I was say-
ing, that was the purpose for which
the Commission was formed. The
lLaw Commission has worked hard
snd given'some suggestions. Some of
the suggestions are such that they
should have been accepted by Govern-
ment even before the Commission was
formed. Those are common place
matters. There are some suggestions
which perhaps the Government wall
never implement, while there are
some suggestions which cannot be
accepted in the present context.

The Commission has not suggested
any radical change from the present
structure (Interruption) Be that as
it may, that happened because, in my
opmion, there was some sort of un -
formity in the choice of the personnel
I have the greatest respect for the
persons who formed the Commussion.
“They might be legal luminaries and
jurists but that does not, I submn,
raise a presumption that they will b*
in the know of what 1s gomng on In
the court of a Magistrate possessing
third-class powers, aged 25 or there-
about.

16 hrs,

It is not expected of them to know
all these matters. And, naturally, we
find that some suggestions they have
made are impracticable But it might
be said that they have toured all over
India and examined many witnesses
I am not acquainted with the wit-
nesses of other States. But, so far
a8 my State 15 concerned, I am
acquainted with al] the witnesses. [
find that they were not fully
representative Practically all
Calcutla witnesser were examined
Only two persons from the mofussil
districts, one from Bankura and
gnothers from  Jalpaguri ‘were
examined, So far as ] am aware, one
lawyer who was examined from
Jalpaiguri and who has now become
2 Member of this hon. House had
never practised on the criminal side.

AQGUAT 17, 198 rmlm of_‘m

Naturally, ﬂh m et s
followed in crimiinal courts, how cases
aumﬁmm ﬂhhl!
emmubtnhdhemﬂu
sibility of evidence and all that %
practically notlnown h!m He
unnotuywhntproee&mh!dbw
ed there. ...,

Mr, Deputy-Speaker: The procedure
is the same all over India—whather
it 1s 1n Calcutta or elsewhere. And
persons who had knowledge of arimi.
nal courts might have appeared before
the Commission, many more of them,
in other places.

Shri SBubiman Ghose: But that 1s
written proerdure. Buf the mags-
trate< follow certain procedure of their .
own Regarding some matters we find
wonderful procedures. It 15 for this
reason that I say that although there
18 one procedure which governs India,
these magistrates who are not experi-
enced, who are just now lifted to
bench follow a procedure of their
own, they go on in their own way

Mr. Deputy-Speaker: Lawyers
would not permit them to go i ther
own way There are¢ lawycrs therc

Pandit K. C. Sharma: What are you
talking®

Mr. Deputly-Speaker: Order, order.
Hon Mcembers should not talk in that
manner

Shri Subiman Ghese: It is, there-
fore, we find that regarding criminal
matters the Commission have suggest-
ed something which is not workable.
The Commission have suggested that
a criminal case must be finished
within 3 monthz of 1ts filing I say.
1t 15 1mpossible They have said that
a se<s on case must be finished within
3 months from the apprehension of
the accused Is that possible? It is
difficult for the police to submit the
charge shert even within 3 monaths,
It there 1s a case of murder, if there
is a case of rape, the garments of the
victim go to the chemics] examiner.
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I{ there iz a case of a murder depend-
ing on circumstantial evidence, in
that case, the blood is sent to the
chemical examiner and the serologist
and you cannot get the report within
3 months, How 1s that possible? That
is one aspect They have discussed
two aspects; one is general recom-
mendations and the other & recom-
mendations that require change in the
law

So far as general recommendations
are concerned, we all want that it ga-
tion should be cheap. The Law Com-
mission have spoken of the continu
ance of the dua) system, the Attorney-
Solicitor system This sohicitor system
was mtroduced by hte Britrshers 1
am refdring to a very old docu-
ment—a letter that was written by
the Board of D rectors to the Gover-
nor-General-m-Council at Fort
‘Wilham in Bengal at the time of the
ntroduction of the attorney system
The letter reads

“The introdurtion of the attor-
nevs was not encouraged by the
authorztt ee m Engand cven as
early as the first quartrr of the
18th century 'n Bengal and even
50 year~ carlicr than this 1in Bom
bav The Directors think that the
<ervices of too  many clements
might lead 1» ‘he prolongation of
suits with the result that just ce
might be rendered ‘sour by delay-

R

g

The lctter is dated 17th February
1728 From that verv day this system
has not been encouraged My hon
frund from West Bengal, Shr1 Bhat-
tacharva wac saving that one acts and
another pleads ‘That 15 the dual svs-
tem that 15 being condemned and the
Law Comm ssion wants that that
should be continued I think that it
15 absolutely contradictorv  You want
Jegal aid to be given to the poor but
you make justice very costiv by the
continuance of this svstem The
barrist~r< and members of the Eng-
lish Bar have no concern w th the
chent and the client has to come
through the conduit pipe of the soli-
190 LSD -4
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citors Everybody knows what it
costs and it should be abolished.

They have spoken of legal aid
So far as legal a:d 13 concerned, 1
do not know why the lawyers of the
mofussi] will be made the scapegoat
If there be any person who wvolun-
teers hrs services 1 do not grudge.
In the District Courts, I know a liti-
gant can go to a lawyer by selling a
goat if he got no money. So far as
my district 15 concerned from Rs. 10
to Rs 30 1s a sizeable fee. I do not
say that they should not be asked to
volunteer their <ervices Only it Is
costly when you go to the other side
of Ganges or when you go to Delhi
or when one goes to the High Court.
There 1t 1s spoken in terms of gold
mohurs, 1t 1s not spoken in terms of
rupees, annas ¢rd pies Go to the
clerk of an Attorney or a member of
the English Bar and he will say 20
gems, 25 gems or 30 gems, that is the
fee of mv lawyer 1 think the advo-
cates practising in the High Courts
and the Supreme Court rchould set
up an ¢xample

Witn all resoect may I submat to
the lcgal luminaries and the jurists,
to tcll the public 1in how many cases
. ther lives they have miven free
aid to the poar and 1n how many
cases thev hav * rot charged” 1f the
jurists the lcgal luminanes and the
big lawvers st an example, 1t would
be verv helpful to the persons prae-
tising 1n the b trict courts and n
the sub-da <onal courts It i1g iwdle
to expect of these who earn a paltry
mncome to render voluntary service
to the htigant

Government shouid set up a  body
of lawvers, just as they do in se-sions
cases m section 302 cases, even if
the accuced cannot engage a lan-
ver—irrespective of the fact whether
the accused engages a lawyer or not—
Government engage a lawyer to de-
fend the accused 1t should be extend-
ed to other ca~c- alseo A bodv of
lawvars might be <et up to render
legal aid to the poor at the cost of
the Coverrment when Government
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thinks that they require Jl.utlce, Just
a8 they grant exemptions from the

tended and a body of lawyers might
be set up to render that service to
the htigants

Regarding criminal courts, I sub-
mit that conducting cases by Court

rs and Sub-Inspectors should
be abolished here and now They
should not be allowed to continue
any longer They do not know any-
thing They are sub-inspectors They
roam from one police station to an-
other and one fine morning one s
told that he will attend a crimunal
court and will conduct the case We
have seen their knowledge, we have
got perional knowledge about them
and know how difficult 1t 15 to deal
with those persons Thigs svstem
should at once be abolished and should
not be allowed to continue

-

I do not agree with the recommen-
dation of the Law Commussion that
the jury svstem should be abslished
I think that this system should con-
tinue with proper care and caution
Here the jury are selected and allow-
ed to go about here and there Natu-
rally, there had been some corruption
Government should take steps so
that there may not be corruption
When there 1s a sessions case, the
jury mav be scgregated It takes
three or four days or, at best, a week
Thev should be kipt under proper
care, they should be properly qual-
fied They should be allowed to con-
tinue in such a form because that s
a valuable mght of the people to be
tried by their own tribunal The
trial should not be kept in the hands
of the Judge, helped or hampered by
the public prosecutor That system
shpuld be continued with proper safe-
goard and caution

1 wll now refer to the separation
of judiciary from the executive As
I have already submitted in the be-
ginning, some of the suggestions of
the Law Commission should have
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been accepled by the Governmemt
befare the Law Commission gave
these suggestions. Thus is the crying
need I do not know why the Centre
or the States have not fulfilled this.
By taking some steps m our dustricts,
they did nothing but tinkering here
and there with the problem. For
mnstance, ;n my district, only one
magistrate has been named as SDM
Previously he was known as the SDO;
now he is the sub-divisional magis-
trate doing judicial functions but he
rematrrs under the District Mags-
trate So, this suggestion 15 one which
should hive been accepted by the
Government and all the eriminal
courts should at once come under the
High Court One minute more should
not b~ lost to implement 1t The
criminal courts should not be under
the District Magistrates Even if
they are the Magistrates should be
kept excluaive', for judicial purposes
and nat for exccutive purposcs After
Indepéndenc: what do we find® We
find that the magistrates are dealing
with matter from commumty deve-
lopmint, refugee problem this and
that, and motor transport and every-
thing and 1in «om¢ laisure moments,
thev take up judicial works, the law-
yers alvwo stand 1n queuc along  with
the other persons and send a slip

Shri C. K Bhattacharya; Even
schools and collrges—they deal with
them alwo

Shri Bublman Ghose: Then he gets
a chance This suggestion should
have been implemented long before
the Commission gave 1t

There 15 another suggestion and [
do not know how the Government is
going to implement The exact langu-
age m which we find the suggestion
1s that the Judges should remember
that their officc demands of them
certain reserve and restraint in their
social life Really, do we find this?
I, for myself, know & number of incl-
denty when even the Judges join
the political organisations in the name
of social gatherings convensd by the
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That shakes the con-
pecple in the dispensa-
Al] these matiers
onreful consideration

a procedural matter
is not acceptable to
and that is with regard to confes-
t0 be recorded by the police It
been suggested that an  experi-
ent should be made I thunk that
the least thing that should be done,
t a confession should be recorded
the police That will be absolute-
ly an outrageous matter That should
not be done
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T submit, Sir that there are some
suggestions which should have been
implemented bv the Government long
before the Commission came out with
the suggestions The Commission has
put in hard labour and it has come
out with certain sugge tions It 1s
for the Government to say to the
people how they are going to imple-
ment those suggestions

Pandit M B Bhargava (Ajmer)
Mr Deputv-Sneaker, Sir the Law
Commission’s Report 18 a very 1m-
portant document coviring about
1,300 pages containing two volumes
divided into 57 chapters This ex-
pert and distingmished bodv  has
covered the entire range of our judi-
cial system and while pointing out
the mfirmities of tht pre-~n{ system
it has made some very valuable re-
commendations that must be imple-
mented by the Government at the
earhest possible moment

The first point, Sir 15 with resocct
to the location or the <eat of a um-
fled High Court It was pointed out
bv Shr1 Kashwal that  this interim
report of the Law Commission—Re-
port No 4—was submitted in Septem-
ber, 1058 But the Law Commission
again In its final report at page 104,
Paragraph 81, has reiterated the re-
commendation that it had forwarded
in the interim report The interim
renn~t contams vervy  valnahls argu-
ments in support of the establishment
of a unified sest of High Court
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Sir, the time at my duposal does
not warrant covering the arguments
that have been advanced, but so far
a8 Government is concerned 1t 1s high
tame for 1t to announce whether it
accepts that recommendation of the
Law Commussion or not My hom
friénd, Shr1 Kashwal said that the
Government has practically rejected
this recommendation and it is in
favour of continuance of the Benches,
the several Benches of the Hign
Court 1n several States

Leaving apart the merits of the
proposition whether there should
be a unified seat of High Court
or several Benches, my respectful sub-
mission 15 that Government should
make 1t absolutely clear as to what
15 1its policy m respect of Rajasthan.
The policy pursued by the Govern-
ment was that a Bench that was mn
existence for a considerable period
was abolished in pursuance of the
report of the Law Commmassion It has
been contended by Shri Kashiyal that
that recommendation did not fail
within the purview of the Rao Com-
mittee  That 15 not so Not only the
question of the location of the capital
but the question of the location of the
High Court or the duffcrent Benches
was within the purvew of the Rao
Cnmmitter and the sole ground upon
which the Rao Commuttee recommend-
«d the abolition of the Jaipur Bench
was that i1t was a unanimous recom-
mendation of the Law Commussion If
that unan.mous recommendation of
the Law Commission has not been
implemented m respect of other
States, will the Government of Inda,
I ask be prepared to undo this injus-
tice done to the people of Rajasthan
by taking a premature decision In
that matter?

Agamn, with regard to the queston
of location, in case the Government of
India 1s of opin on that a unified seat
of High Court 1s necessary in the
expedient interest of justice as recom-
mended by the Law Commussion the
question arses whether that unified
seat of High Court can be located in
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a corner or a nook to the great incon-
venlence and harassmeni to the peo-
ple Tihus has been done so far as
Rajasthan 1s concerned and it has been
located in Jodhpur which 1s situated
m a comer The majority of the
people of Rajasthan are not ouly
being put to inconvenience but to
great expense, and the dispensation of
justice 15 not only being delayed but
1t has become decarer also so far as the
poor people of Rajasthan are concern-
ed I respectfully submit and reite-
rate with all the emphasis at my com-
mand that the Government of India,
upon whom under section 51 of the
States Reorganisation Act rests the
responsibility of locating a high court
in each State at the appropnate place
should reverse that decision which 15
s0 unjust to the people of Rajasthan

The second point to which 1 respect
fully submut 1s the question of the
separation of the executive from the
judiciary That was a question which
was on the forefront of the Congress
programme as earlv as the ycar 1886,
and nght from 1886 up to the time,
the Congress Government took the
reins of governance of the countrs In
1ts hands this demand has beun rerte-
rated But the 1rony of fate 1s that
even after the Congress tame to
power :n all the States of India this
eeparation of the ¢vecutive from the
yudiciary 1s yet to be realised not-
withs*anding 12 vears of freedom and
notwithstanding the fact that this has
been embodied in article 50 of the
Direct ve Principles of Statc Poliey 1n
the Constitution

At the tim¢ when this article was
duscussed in the Constituent Assembly
it was reiterated by Membir 'y
Member that n this article itself a
three yvears’ limit should be fixed But
the Prime Minister intervened and
assured the House that the Govern-
ment was equally anxious and would
see that even before the three vears,
thas recommendation would be imole-
mented 1n most of the States of India
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What 15 the position at present? So
far, only Bombay, Madras and Kersla
—only three of the States in India—
have sncerely implemented the
separation of judiciary from the
executive So far as Uttar Pradesh is
concerned its implementation is half-
hearted inasmuch as it has provided
for magistrates mn the judiciary There
are judiciary and executive magis-
trates But the judicia]l magistrates
are not under the high court, but
under the Commissioner and are sub-
Ject to the same executive influence
Therefore, its :mplementation is only
in name and not in substance

So far as the State of Punjab, the
State of Ra)asthan and the State of
West Bengal are concerned, the Law
Commuission report shows that high
officials such as the Inspector-General
of Police and others who appeared
before the Commission propounded
the reactionary view that real separa-
tion of executive from the judiciary
19 not possible as it 15 hikelv ta affect
the law and order situation in those
States adversely

I respectfully submt that keepng
m view the directive principles  of
State poliy keeping n view  the
entire strupgle for freedom during
whith time this demand was kept n
vicw n the forefront, i1t 18 too la‘e
to suggest that this recommendation
cannot be implemented or that the
implementation of the recommenda-
tion w1l affi ct order and law If there
18 «t Il a Government which bel eves
in pursuing such a reactionary idea,
it has no right to continue and it must
RO (Interrupton)

The third point upon which this
Comimiss on has given a very illumi-
nating rerommendation is Chapter 22
In that chapter, the Commission has
raiced a very fundamental question
and that is the question as to whether
the modern State which we want fo
bwild, the welfare State which we
want to build, is right in charg'ng
what we call a fee for dispensation
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justice As has been rightly point-
out the Law Commission, in no
Siate, either 1n England or m
a tax on dispensation of jus-

in vogue, and this 13 a matter
hich requires serlous consideration

by
g

|

So far as India 1s concerned, aeither

the Hindu period nor even during
e Muslim period up to the Moghul
od, there existed any court-fee
for dispensation of justice It 13 a
curse which we have inherited from
the British period. For the first ume,
in 1782, we found that court-fee was
brought ints exstence in Madras, and
then by Regulation 38 of 17985, it was
brought into existence ;n Bengal But
even Lord Macaulay in 1835 adversely
commented and severcly crniucised
Regulation 38 of 1798 as absolutely
absurd. The reason given for the
levy of thus fee was to discourage
frivolous bhtigation That argument
was adversely commented upon and
broken to pieces by Lord Macaulav
as carly as 1835

38-!‘

But what 1s the state of affairs today
in India® The Central Court Fee Act
of 1870 prescribed Rs 7-8-0 per cent
upon: the htigating public That has
been enhanced to Rs 11 per cent 1n
many States hke Brthar and Bombay
The maximum under the 1870 Central
Act was only Rse 3000, but that
maximum has been enhanced by some
of they States In Bombay that maxi-
mum has gone up to Re 12,500 and in
Bihar, 1t 13 Rs 10,000 In Punjab,
there w absolutely np maximum The
more the valuation the more will be
the tax leviable I 1t dispensation
of justice® Can the proposition he
scriously dwputed that the dispensa-
tion of justice 18 the pnmary dutv of
a modern and enlightened State”

The only way 1o discourage frivo-
lous Ltigation 1s not to charge fee
but to penalse the defeated litigant,
who after adjudication has been found
to have indulged in frivolous lLitga-
tion That is the only way to prevent
it. Otherwise, it 13 helping the rch
ot the cost of the poor My submis-
sion is that this question must be
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taken up mmediately with the other
States in India Our State, which
claims to be a Welfare State, whuch
18 mdulging in pauon-building aeti-
vity must sel an example by taking
an cqually progressive step and climi-
nate the question of fee altogelher.

lue trony of fate 1s (ha* the li* ganta
have got to pay not only for the
admunistrative machinery for the
decision of civil cases, but they have
also to pay for the criminal courts,
which 1s absolutely a question of
State So, 1t 1s unjust The Law
Commuission has worked the figures
and has pointed out thit m most of the
States m Indua, there 1s a surplus from
the civil itigation and that surplus is
utilised for the maintenance of crimi-
nal courts and also to augment the
sources of revenue. which is hardly
justified

The next pont to which I respect-
fully mvite atiention 15 in respect of
thr recommendation about legal aid.
We know that most of the prisocners
+ho are poor and who cannot engage
a legal practitioner file jail appeals
What 15 the fate of these jai! appeals”
When they are heard by a Sessions
Judg~ or High Court, 1t 15 a mere
paraphrasing of the judgment of the
Inwer court, mamtamning the convie-
tion I respectfully submit that these
prisoners whose means do not permit
them to engage o lawyer have a right
‘o demand from the State that at
State expense, pleaders must be
engaged to defend the r cases Simi-
larly in vessions cases, barring murder
€ases, No amecus Cunae i1s appointed
In all other cases, the crimmals go
undefended and grave mnjustice  ix
being done to them Legal aid s a
recognused expense in all the modern
and enlightened States of the world
and consequently the Government of
India also must pav attention to thie

The last reccommendation of the
Law Commuasion 1s that so far gs the
Gavernment of India—the Minstry of
Law and the Home Ministry—are
concerned, the division of the subjects
concerning justice between these two
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Mmistries is a mere anechronism and
an archaic which we have inherited
from the British. In the Viceroy's
Executive Council, the Law member
would always be an Indian and Home
Minmister an FEuropean. While the
Home Affairs was not 1n charge of the
organisation of High Courts ete. and
where the Law Member was in charge
of legal affairs Consequently, 1t could
be understood that the question of
the orgamsation of High Courts,
appointment of judges cte. fell within
the purview of the Home Minisiry and
not within the purview of the Law
Ministry.

But m the changed circumstances
of the country, this division 1s merely
artific al and thus hampers the real
dispensation of juslice, So, the Law
Commussion has recommended, wisc-
Iy enough, the establishment of a
Mimmstry of Justice which should lock
exclusively to the co-ordinatirg work
of the judicial system in a1l the
States, and to the implementation and
also to the modification of the law
according to the changed ccnewpton
of modern junsprudence. This work
cannot be discharged at present  The
tunction of the Law Minmistry today 1>
more or less that of an advisory body
The Law Commission has recommcnd-
ed a Ministry of Justice to cope with
this important task and ull this I~
done a special officer should be
appointed who will lock to the imple-
mentation of the recommendations of
this Committee, because justice 15 an
unportant subject and unless the Cen-
tral Government by itself cxerts its
influence on the States, the States
will not be able to implement the
recommendations of this mportant
Commission

Shri B. C Kamble (Kopargaon) 1
would like to make a few observations
on the report of the Law Commussion
Of the commissions which have so
far been appointed, this i1s the first
Indian Commission, and 1 would say
that a great work has been done by
this Commission. There were eminent
stent in the Commission and they have

so far a3 the terms of refereuce are
concerned, 1 am afraid the Commis-
sion has not done justice to the second
part of the terms of reference, so
far as the examination of the Central
Acts 18 concerned. It was pointedly
mentioned in the terms of reference
that this Commission should examine
the Central Acts with a view to see
how far they should be amended. On
that pont, the Commission has been
completely silent. I am very sorry
to note that this featurc has escaped
the attention of such eminent jurists,
even of the High Court judge.

I would like to point out m this
regard article 13 In arucle 13 of the
Constitution, it has been mentioned:

“All laws in force in the terri-
tory of India immediately belore
the commencement of thz Con-
stiiution, in so far as thev are
inconsistent with the provisions of
this Part, shall, to the extint of
such inconsistency, be void”

Therefore, such of the provisions as
may offend article 13 should have
been examined 1n the d flerent Cen-
tral Acts, which has no: been done.

Similarly, in our Constitution, there
15 a chapter which relates to tem-
porary and transitory provisions I
am afraid, they are going to be a per-
manent feature. How long will ‘hese
provisions remain temporary ur tran-
sitory® That feature should have been
vxamined by the Commussion, I am
sorry to say that it has not been done.

Then, article 17 of the Constilution
relates  to untouchability FHow far
has the Commission recommended
amendments to certain Central Acts
mn this respect because it involves the
definition of Scheduled Castes and the
question of untouchability This is an
omission and 1 need not dilate too
much on this point

Now, 1 would turn to the question
of appointments. With regard to the
appointments much has been said in
the House There in also criticism In
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the newspapers, But then what I
would submit to the Goverament s
that a Commission of this kind has
made certain definite allegations. The
Commission says that it visited all the
important High Court centres and
bitter criticism was heard from the
High Court judges, the Bar Associa-
tions and 50 nn and so forth. What is
the allegatton that is made? It 18
that om political expediency, regional
gsentiment and communal sentiment
certamn appointments have been made
These are the three categories Ncw,
the point iz that f we are saying
that we are a secular State, 1t 15 the
duty of this Government to place all
the details before this hon House and
‘pelore tne country witn T gard o
these three categones, that 1s, with
regard to the appointments which
were made on political expedieney,
with regard to the appointments
which were made on regional s nti-
ment or on communal sentiment I
thic s the position with regard to
appointments in the judiciary, where
the judiciary has a certamn  freedom
under the Constitution, what may be
the posihion, 1f somebody cxamuned
that position, 1n the adm nis'ratwve or
the executive branch so far as the
affairs of our country are ~nncern-d?
I am afraid that things may be worse
Therefore, even that information
should be made available.

1 am making this reference bccause
I had written to the hon Home Min-
nter to make such information avail-
able before the Commussion's Rrport
was out But such information has
not been supplied. A scculyr State
may have too many points of view.
One may be that all the communitirs
whould be satisfied, that cach has a
share in the administration. Probably
th's aspect might have been overlook-
ed by the Commission 1 do not know
whether the Commission held the
view that all the communities 1n the
country should have a fair share in
the administration, that they should
be satisfled and that they should frel
that they have some say and they are
citizens of this ecountry Mv own
opinion is that all communities should
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be satsfied and only when uach com-
munity has a fair chance, then alone
we can call ourselves as a secular
gtate. Therefore, if this is the prin-
ciple which the Government of India
1s pursuing then that evidence should
come forth. Then, there would be no
ground for accusing the Government.

Now, there 1s another question and
(pat is with regard to article 217 of
e Constitution, This relates to the
pesition of the Governor, that s,
whether the Governor has any dis-
cfetionary power or 18 he werely to
act upon the udvice of the Council
of Ministers 1n a State while making
recommendations with regard to the
appointment of any judge. The
popular notion which prevails is that
the Governor 1= merely a figure head
gnd, therrfore, whatever is the recom-
pendation made the Council of
Ministers should naturally be for-
w~arded by the Governor Unless
this provision 18 modified, the com-
plaint which the Law Commission has
made cannot be removed, that is to
¢ay, the Governor should have a cer-
@m kind of discrction which, I am
auite sure, under the Constitution
also has been given to the Governor.
But I am sorry to say that the Gover-
pors are not either using it or dare
pot use the discretion which is given
10 them That 15 why the Law Com-
mussion has been compelled to make
a4 recommendation that article 217
should be amended with a view to see
that the recommendation as made by
the Chief Justice prevails over the
recommendation as made by the Chief
Mmaster

With regard to legal aid to the
poor, 1 may submit that this is a
matter of the utmost importance This
matter has been completely neglected
by this Government and by the
varmous State Governments. It 1s only
m name and form that there is such
a provision in the Central budget as
well as in the budgets of the State
Governments, that 1s, with regard to
the aid to the poor for legal matters.
In fact. there have been surrenders of
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such amounts, The amounts are not
used and ace not properly utilised.
The information with regard to the
legal aid to the poor is not properly
advertised. Therefore, what I would
suggest is this. Such of the lawyers
who are coming from the poorer sec-
tions should form a panel and Gov-
ernment should entrust them with a
kind of scheme to render aid io the
poor. Unless people are picked out
from those communities which are
poor, it is not possible for such sid
to reach the poor

There 18 also another matier We
are speaking about democracy and
accordingly, we are having different
acts based on democracy. Naturally.
therefore, in the administration of
justice, there should be such men whe
are not only able masters of law, but
who are also able to understand the
spirit of law so far as democracy 1is
concerned. From that point of view,
some encouragement should be given
so far as making appointments 10 the
judiciary 15 concerned

The Law Commission has made on.,
may I say, curious suggestion with
regard to the appointment of the
Chief Justice of India Thew sugges-
tion 1s that the usual method which
13 followed, namely to appoiat the
seniormost pwsne judge as the Chief
Justice of India should not be follow-
ed and, if therc 1~ any other bette:
person than the seniormost puisne
judge, he may be given preference
for being the Chief Justice of India
I am not awar« why wuch 41 recom-
mendation has been made But, 1
would impress upun the Hous and I
would suggest to the Governmcnt tha'
whosoever may now be the senion-
most puisne judge, he must have the
chance Otherwise, I am afrud by
reason of the recommenda* on of the
Law Commussion, whosoever may now
be the seniormost puisne judge, his
chance may go On this Lasis, the
present seniormost puwsne  judge
should not lose his  chance
If any convention is to be
established, 1t should be established
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later on after the particular puime
Judge gets a chance.

With regurd to trial by jury, what
I submit is this. Trial by jury need
not be abolished I am prepared to
concede that there are many
in trial by jury. With all the
the people at large have a
sentiment thay they have a
the administration of justice. Also
trial by jury has certain very fine
principles. With all the defects, what
we should do 1s, we should not quarrel
with the principles of Ltnal by jury.
But, what we should do 1s tHat we
should improve ourselves. It is not
« matter of a defective system. It s
a matter of defective people. We have
to improve ourselves. Therefore, I
would suggest that trial by jury need
not be abolished as recommended by
Law Commuission

Al

Finally 1 have to say a word and
I have finished This 1s with regard to
the cstablishment of the Department
of Justice I am quite in agrecment
with a previous speaker who said that
the Judiciary should not fall within
th: jurisdirtion of the Home Ministry
The Judiciary should come under the
Ministry of Law or this Department as
suggested by the Law Commission—
Department of Justice. That 33 the
proper way of doing the thing Other-
wise, all the proclamations to the
world by this House that we have
weparated the executive from the
judictary have no meaning for the
heer reason that the judiciery is func-
tionng under the Home Ministry
Therefore, there must be immediately
a complete separation of the judiciary
from the Home Ministry. A very fine
ind thoughtful suggestion has beem
made by the Law Commission that
there should be established 2 Depart-
ment of Justicc T support that sug-
gestion

With these few observations, T close.

Pandit K. C, Sharma: Mr. Deputy-
Speaker. law and rule of law have
become important to an extent that
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they never bave been in the history
of sdministration of justice mn the
world. To quote Banes —

“Laws and lawyers are today
the most :mportant directive ele-
ments In our eivilisation Our
technique of production, transpor-
tation and communication may be
determined and controlled by
xience and machunery But our
mstitutional life 15 domunated by
law and lawyers Ours 1s as much
a lawyer-made civilisation on 1its
mstitutional side as the civihisa-
tion of Syna and Rome was u
mulitary one and that of the
middle ages a religious one ™

Therefore, 1 beg to submit that these
two pillars make a modern State One
s technology and science to look to
the productive resources of the State,
and the other 13 the law and the law
yer to provide the 1institutional fabric
of the State

Ours 15 2 crisis of personnel It 1s
mot a erisis of systems ;0 much, though
that also exists, because 1 would point
that we took a legal system that exist
ed some centurtes or thousands o°
vears before 1n Rome¢, and which was
taken over by England and then 1t
was taken by us or rather it was given
to us So, in the moaern sens~ of law,
we did not make a law for ourselve,
We were given a law by the others
It was a law given by the rulers 10
the ruled Whether that 1> good or
bad 15 a different question, but it 1s
aot 1» consonanct with thi  “uree
around our hfe and oun society To
that extent, it 13 a crisis of system
But, as I said, there v also the cnsis
of personnel or the erismi< of man
That 18 a very difficult guestion

I would not criticise the judges and
thesr judgments, but I would just say
only onc thing, that there was a ame
when the crime was what was written
in the book Now, the crime 1s the
resultant of the cultural textures con-
ditloned by the life around us The
two make two different senses The
crime of the law 1s a different thing
from tHe crume which is the resultant
of the cultural textures conditioned
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by the lLfe around us A judge has
to look into that No judge can do
Justice to an accused standing on the
dock unless he knows the development
of his life, the condition of the socicty
and the environmental forces working
therein It would be an impoasible
proposition, uf he does not know these
th.ngs Lot me quote here the opinion
of a jurist
Law must be stable and yet
canot stad still In law we rely
upon experience and reason As
I have been in the habit of say-
ing, law 18 experience developed
by rcason, and reason tested by
experience, for expenence, we
turn to hustorv foi reason, we
turn to philosophy ™
My respectful submission 13 What is
the experience® What is the psycho-
logical make up® What 18 the socio-
logical equipment of the judge sitting
in jJudgment either to adjudicate on
th~ queston of property or to sentence
a man to imprisonment because under
certain circumstances the person has
commtted a crime®

Ours 15 a v ry difficult condition It
» 1 difficult position, because we have
got a system tha* exusted thousands
a* year. before .1 whch we had no
say whatwever It was unrelated to
oir I'fe and circumstances, 1t was
sdopted by other countries blndly
a~d apgainst thair own nterests, and
then foisted on an unwilling people,
and w' a. a subjugated race had #o
weept 1t It 15 the tragic 1wrony of
hi to~v that Manu who gave the Law
to the World, has no aignificance to
the Indian lawver

It 15 of great moment that the Law
Commission has decided something
abou* the system of law something
about the modification, something
about the education and equipment of
the judge. &%

1 must raise my voice w support of
the availability of justice to the people
I am referring to justice that the
people want not the justice that the
book gives There i1s Justice that the
people want the justice that Hie
demand- the justice Which 1s m
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accord and in consonence with the cir- b.;?m;-m: nwut:u:
cumstances as they obtain at a parti- and that difficult propouition i not of
cular moment or in a ur making. It is not so very sasy to
context and there is the justice that M'uhnmum; to find
is written in the book, written in the waya to lnamsnu:”lﬂ-
Roman laws, accepted by the English nistration of justi & new bach-
Judges and thrown over head by the m“dmm Anhbt we
lngnal‘;mlen.mmnretwodigg; mdtnlhd,lmhmhﬁz'll in points
ent things, 1 would quote what . for your consideration. They are these.

Munroo Smith has said in this con-
nection. He says-

“In English-speaking countries,
thig freer mode of interpretation"—

that is, interpretation not bound by the
letter of the law or the letter of the
Constitution as such, but looking to
the circumstances around—

“has always been applied to the
unwritten or common law, and 1t
is usually appled to a written
law with a degrec of boldness
which is very closcly proportioned
to the difficulty of securing for-
mal amendmeni. Thus the rigi-
dity of our federal Commission
has constramned the Supreme
Court of the Un:t: i States to push
the interpreting power to its fur
thest lLmits. This tmbunal not
only thinks out the thoughts which
the Fathers were trying to think
one hundred and twenty vears ago,
but it undertakes to determine
what they would have thought if
they could have foreseen the
changed conditions and the novel
problems of the present day. It
has construed and reconstrued the
Constitution in the ‘evolutive
sense’ until in some respects that
gmment ha: been reconstruct.

Bhri Braj Raj Singh: I do not mean
to inferrupt the hon. Member. But
may I know with which of the points
vou geferred to he is dealing?

Pandit K C. Sharms: I am dealing
with the equipment of the Judges and
as suth, legal education Fe will take
time to understand it.

For the training of lawyers or for the
study of law, there should not be law
colleges as they are today and there
should not be lectures for hal! an
hour or an hour by what are called
exhausted lawyers. ‘There should be
Universities of Law. People should
be tramned not only in what is called
the law as it is,—codification of law,
Acis and so on—but they should also
know the legal history of their own
country, the history of Roman law and
the social and economic conditions of
the couniry. Then they should be
trained in soc.ology and psychology.

As regards Judges, it is not as if, as
onr hon. Member said, because one
grntleman is appointed by the Gov-
ernor or the Home Minister and since
the Minister or the Governor belongs
to a certain political party, for the
matter of that, therefore, his judg-
ments are coloured. It is not <o easy
a thing. Judges are conditioned by
the environment around them. They
have a certain sense of dignity—a
sense of responsibility. They are con-
ditioned by the dignity »of office and
exalted position they hold. To depart
from that is not so easy a thing. Once
you sit in that exalted office, once
you sit in that exa'ed chair of the
Judge, you will be a different man.
You will not be a communist then.
Take it from me; you would be a
judge and nothing else but a judge,
(Interrupiions) .

Mr. Deputy-Bpeaker: Objection s
being taken if that way sddressed to
the Chair

Pandit K C Sharma: 1 am sorry.

T pay my respect for the work done,
to the hon Judges both of the Sup-
reme Court and of the High Courh



whatsoever that a District Judge or a
Sessions Judge has been corrupt. I
have been a public worker going to
the people and talking to them. (Inter-
ruption). Do not talk of lunatics;
lunatics can talk anything they hke
because they do not know what they
talk But a sensible man has never

said anything against a Sessions Judge
or.

An Hon Member: Do not say that.

Mr. Depuly-Speaker: 1 do not think
any Member would dare say anything
now.

Shri Narayanankutty Menon: Are
you talking about the Members of the
Law Commiss.on?

Pandit K. C. Sharma: While I have
all the praise for the performance,
and ability and acumen, I would res-
pectfully submit that things have
changed As 1 have just now pomntad
out rcading from the highest authority
on law, I would submit that instead of
law colleges there should be univer-
sities of law and there should be
eminent professors of law and juris-
prudence. The judges, particularly
High Court and Supreme Court
Judges, should have an immediate ex-
tended knowledge of economic life «nd
practical experience of social condi-
tions and history of important deve-
lopments of economic and social life.
They should have a knowledge of the
history of the legal system, particular-
ly of the western system, the English
system of law and they should have
been well educated in the philosophy
of law end jurisprudence. They should
Ynow Roman law, its origin, its deve-
Jopment; thev should have knowledge

1581 (BAKA)
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of classical jurisprudence and they
shousd be students of sociology and
srimunoley. This equipment for a
juége expevied te it in the exalted
chair of the High Court Bench or the
Supreme Court Bench is a
thing.

But things have changed and the
conception of crime has changed. In
the classical idea of jurisprudence
the conception of property was some-

E

Now the conception of property is a
functional conception; it is a move-
ment; 1t is a force; it is a power to act;
1t 1s a power to act and achieve; it is
something that works in societies.
Things have changed ‘Therefore, a
great scholar of the Roman law system
15 not well equipped for dispensing
justice to a growing and changing
society of today; and rhuch less would
he be competent to dispense justice
to the society to come tomorrow.

With these words, I would request
the Home Mimistry to look to the
education of law and the equipment
of judges. I may say one thing by the
way—! am not concerned very much
about it—about the separation of
judiciary and executive,

Mr Deputy-Speaker: That has been
said by so many hon. Members.

17 hrs.

Pandit K. C. Sharma: One munute
Sir In UP. we are developing a
system of judicial magistrates and my
experience and information is that it
has worked quite well Judicial
magistrates do not have anything to
do with the executive work. They
look to the cases alone and there are
no complaintg against such a system.

Shri Naushir Bharucha: Mr. Deputy-
Speaker, at the outset, I would like to
pay my humble tribute to the labours
of the Law Commission which have
resulted in the production of a monu-
mental report which, if carefully exa-
mined by the Government and imple-
mented even in parts, would bring
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about a considerable reform in the 1003 ks
fudicial administration of this country. The Lok § han -

Mr, Depuly-Speaker: The hon. Eleven of the Clock on Friday, August
Member may continue tomorrow. 28/Bhadra 6, 1881 (Saka).
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ORAL ANS ro
QUESTIONS 44954538
3.0 Subject CoLumns

No
811 Metropolitan Police Sv-
stem for Dell 4495-96
812 Polshadfor  copper
mimng - 4497-98
#13 Removal of archaeolo-
mnicsl antigquities
to foreign countries 4498—4502
814 Central Institute for
Scientific and Techm-
cal Informgtion 4502
415 Text Book Research and
Central Bureau of
Educanonal and Vo-
cational Guidance 4502-03
%16 Indwan Insutute of Tec-
hnology, Kharagpur 4%03-04
#17 Salary  structure  In
Engineering Ins
ntutions 4504-0"
818 Graphite deposits  in
shmir 4507-08
819 Stanless steel plant 4508-09
920 New Sistem of voung 4510
828 Photogruphs of »oters 4510—13
821 Foodgrain merck ants 4513 14
H22 Savng «tatistics 4514-15
#231 Superate Dircctorate
for Hindh 4515 17
824 Naval Irmnming School
Rarnagin 451~-18
42~ 1lecnion expenditure re
turns by pohitical par-
Tus 4518—20
w30 | ¢ Deal 4520—22
%31 1} a-Senicemen 4522-23
%13 Refineny 4t Gauhaty 4523~—26
23~ bmmancial pounion  of
Kerala State 4526
#4371 (nherdraft by  kerala
State Governmunt 4527-28
840 Admussions in Banaras
Hindu Unnersity 4528—133
%41 Key boards for Hindi
teleprinter and type-
writer 4534
SNQ
No
3. Maulans Azd Medical
Cullege, New Delhu 453538
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WRITTEN ANS
QUESTIONS

3.Q.
No

825
826.
829

832
834
835
836

838

839
Ba2

B4
B4<
B46
Hg
LELY
B9

850
8s1

852
853
Bs4
Bss
856.
857
858
859
860

Subject

Bassic Educanon

Prices of records

Geophynical survey of
al

Group Insurance of
Teachers

Rourkela plant

Coal supply to ral-
ways

Loans to poor student
Stee]l allotment to An-
ra Pradesh

.

steel

Loan from the USA
Commonwealth  Edu-
cational Conference

Ixpediion to Bandar-
Poonchh Peak

Revision of Indian Ga-
zerteers . . .

Colonies for Scheduled
Castesin Pun,ab

Small Scal. Blawt Fur
naces

T heatres n
Capntals

Report of
Commission

Muscum ar Konarak

I I C loansforhousing
activites

Water  shortage an
Del

Siate

Sansknt

hy

Sports Fnguiry  Com-
muttee Report

Industnal Ma agement
Pool

Diplomas of ad  hoc

rd of Engincering

Education m'll: P

Travel by O Rs

Use of hignite for «melt-
INg 110N Ore

Indian languages in
Delhi Unaversity

Norwegan stup in dis-
tress .

Indian currency n
Nepal

4746

45384609

COLUMNN

4538
4538-39

4539

4539-40
4540

4540—41
4541

4541-42
4542
4542
4543
4544
4544
4545

4546

4545-47
4547

4547-48
4548
4549

4549-50
4550

4550-51
4551
4551

4532
4553-53
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WRITTEN ANSWERS TO
QUESTIONS—contd.
849. Subject
No,

881. Blectric cremstorium in
862. Coal Price  Revision
863. Furnace o1l .
864. Revision of Indisn maps
865. Help givento U.S. tan-
i

UsQ. =
No,

1568, Joint 1.A.S. Cadre for
Delu and@ Himachal

Pradesh . .

1569. Grants from Rockfeller
Foundanuon - .

1570. Small Savings Scheme

1571. Tomb of Sher Shah
Sur’s father at

Nernaul . .

1572. International  Educa-
tional Conferences

1573. Development of Modern
Indian Languages .

1574. Election expenses of
political parties

1575. Enﬁéum 't?mu pub-

1576, Election petitions .
1577. Koyna Project . .
1578. Hostels in U.K.

1579. Kuchipud: dance .
1580. Assistance to educs-

tibnal institutions in
Andhra -

1581, New polytechmics n
8 Andhra . N
1583, Excavauons m Andhra
Pradesh . .

83. Deep-sea fis boats
5% for Lnu:u}:‘:e‘hhda
1 Laccadive group of Is-
s84- lands . . .
1885. Archeeological  survey
s of Andhra .
1586. Grants to Universities
15897. Protected monuments
of Mysore . .

1588, Concessions
s dents . i
1989, Rastern Zonal Council

for stu-
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WRITTEN ANSWERS TO
QUESTIONS-—contd,

Cerniis U.5.Q. Subject Covqaprs
*! No.
1590. Minerals near Tikarpara
4553 Damsite . . 4567
15531, Mica deposits in Orina 456768
455334 15p3. Phosphate deposits in
«SS4 Onssa . . 4568
18p3. Receipt of foreign money
455458 a Kerala Catholic 4568
4858 1594. Elecuon petitions " 4569
159s. Foreign loans . 4569-10
1 N ed children n
98- :g:‘c]l“ . 4570
1597. School of Town and
Country  Planning,
tha . 45
4556 1 Nanonal Academy  for
598 ';"rlmmg of Ciwvil
ervants i 571
4556 .
1599. Hostels for Indian Stu-
4557 dents 1n foreign Coun-
tries 4572
1600 Common scientific and
455,-58 techmical terminology
4572
4558 1601. Kerala Jenmikaram Pay-
ment (Abolition) Hill,
<8 1957 4572-73
i 1602 Abducton cases n
Dell 4577
4559
1603. Folk <ongs and paintings
4559 of Punjab 4573-74
1604 Hindi Translanon  of
4560 Acts 4574
45:0 1605 Protective Homes 457315
1
::61 1606. Revision of salary scales
of teachers in West
Bengal 4578
4562 1607 Teachers of affikated col-
leges in Puniab 4575
4562-63 608 Physical education, re-
creation and youth
4563-54 welfare . 4576-77
I609. Mineral Advisory Board 4577
4564 1610. Cultural Delegations Vi-
siting India . 4577
4554 1611. Re-roling mull in Ke-
rala . . 4578
4564-65 1612. Fossils near Chandi-
4565 grh . . . 4578-19
1613. External Relanions Di-
4565 vision . - . 479
1614. Interest on loan obtained
4566 for Bhilai Project . o
4566-67 1615. Import of Steel 458c-81
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WRITTEN ANSWERS TO
QUESTIONS

UsQ. Subject
No.

1616. Termunation of services

of Government Ser-
vanta

1617 Names of roads 10
Delhy

1618 Algarh Mushm Um-
veraity B

1620, Scientists pool

2621 Traning of Indian
Navy Personnel in
Commonwealth Coun-
tries . .

1622 Avuxiliary A Fore

1633  ““Asthashastea” w
Russian

1624 Corundum and gypsum
mmes

1628 Listsof VIPs .
1626 World Bank Loans

1627 Himachal Pradesh
Secretariat

1628 Protection of ancient
monuments

1629 Government accommo
daton

1630 1C S Officers in Pun-
)ab

1631 Expenditure on Election
Trnbunals .

1632 Nepali-speaking people
i Danjeeling

1633 Agncultural and dairy
farms 1n steel tewns

1634 M BB Collcge, Agar-
tala

1635 Ewictionsin Tripura

1636 Evictions of tenants 1n
I'mpara

1637 Shri  Rameshwaram
Temple .

1638 Ancienttombs in Madras
State . . s

1639. Porters in Manipur

1640 Jantar Mantar 1n New
m - .

1641 Class IV employees of
Survey of India

1642 Basic Schools in Delha

. Indwman dramas
mm;nmm.

1644. Colouring sgenns for
swectmeats .
. t64s. Propaganon of Hinda

xy Drowwe]

Coromws

4581

4581

4582
4582

4582
4583

4583

4584
458¢%
4585

4586
4587
4587-88
4588
4588-89
4589
45%9-,2

4590
4590-91

4591
4591-92

4592
4593

4593-94

4594
45935
4595

4595-96
4596

WRITTEN ANSWERS TO

QUESTIONS
vsQ Subject

No

Primary education
1648 NEFA Araa "
1647 Linguisuc minoriies
1648 Sulphlur springs in Garh-
wa

1649 Mineral exploration n
Chilks Lake Area

1650 Indian culture
1651 Untouchability
lages

mn wil-

1652 Indian Art Exhibmion
at Fssen

1653 Museum at Lothal

1654 Todatribes

1655 Staff cars

1656 Colouring vanaspat
1657 Research in anaemia
1658 Steel supply to Punjab
1659 Lafe Insurance Corpo-

ratton  Investment
Commuttee

1560 Dustrict set-up 1 Trn-
pura
1661 Nunmat refinery

1662 Basic education in Hima-
chal Pradesh

1663 Grants by  Unnversity
Grants Commiesion

1663 Manufacture of motor
cviles and trucks

1665 Lscape of Indman to
Pakistan

1666 Iorugn language Siho-
larships

1667 Andhra-Bombay boun-
darv dispute

1668 Steel allotment to Assam

1669 Gold smuggling

1670 Lxport of melting scrap

1671 Tramng n o1l techno-
logy

PA"ERS LAID ON THE
T\BLF

(1) A copy of the Appro-
priation Accounts \C vil)
1947-$8 (including prufor-
raa commeruial accounts)
and the Audt Ruport,
;?saumler Arucle 151(1)

the Constitution

4750

4596-97
4597

4597-98

4598-99

4599

4599-4600

4600-01
4601
4€ -

4502-03

4603

4603-04
4604
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COLUDINS
PAPERS LAID ON THE MOTION FOR CONCUR-
TABLE~contd. RENCE ADOPTED —conid.
(a) A copy of the Navy of Cruelty to_ Aaimals
(Authorised Deductions) Bill, 1939 to njdnﬁ?n,
Regulatons, 1959, pub- mittee was concluded
lished in otification and the motion was
No. S.R.O 227 dated the adopted
2and August, 19<9,under
ﬁlm 145 of the Navy
» 1957 DEMANDS FOR SUPPLE-
{3) A copy of Notification MENTARY GRANTS
No. S.R.O. 228 dated the
22nd August, 1959, ma- Discussion on the Demantds
king certain amendments for Supplementary Grants
to the Indian Reserve in respect of Kerala State
Forces Rules, 1925, for 1959-60 i
The discussion was not
@®ETTTION PRESENTED . 4610 concluded,
Shri Vishwanatha Reddy
4 & peution MOTI TEENTH
signed by & petitioner re- RRngTR%; 01.% COM-
ll‘lltlf to amendment of MISSION
the Indian Arms Rules, ) )
1951
g Shr: Ram Krishan Gupta
BILLS INTRODUCED 4610-11 movsd that the House take
note of the Fouitcenth
(r) The  Government Sa- Report of the Law Com-
vings Banks (Amendment) misston on the Refurm of
Bill, 1959. Judic al Ianmﬁt;ndog
lumes 1 and la
(2)  The Government Sa- (Vo Tab 25-2-59.
vings  Cert.ficates Bull, g'}’.rtnhicul.:-:lm:mieds.%
1959 amendment thercio. The
(3) ThePublic Debt (Amend- discussion was  not con-
ment) Bill, 1959 ¢luded .
WILLS PASSED 4611—14 ARREST AND RELEASE
The Depury Mimster  of OF MEMBERS
Finance (Shri B R. Bhagat)
moved for consideration of The Deputy Speaker 1n
the following Bills :— formed Lok Sabha that
he had recesved a telegram
1 The Aopropriation dated the 25th August,
(No. 4)Bill.19%9, 1959, from the Sub-D vi-
2 The Approprixt s‘onal h{mﬁt . S
1on rah, Houghly, i ntimating
No s)Bill, 1959, and :tl:m Snr\rmhrﬂ Prabhat
N Karand Tangamani Were
3 Jhe Appropnstion arrested unde- West Ben-
('No‘ 6) B.1, 1959 .:dwuﬂry A;‘ ;nﬂ Te-
The consideration motions eascd on the 25th August,
were  adopted.  After 1959 on Police Report,
clause-by-clause  consi-
deration the Bulls were
also passed. AGENDA FOR FRIDAY,
AUGUST 28, 1959/
MOTION FOR CONCUR- BHADRA 6, 1831 (Saka)
RENCE ADOPTED 4614—59
. Discussion oo the Morion
Further discussion on the re: Pol of Government
ﬂo:i;: for Soncl e in regs d to Public Bor=
recomme. row consideration
of Rajya Sabha for re- of 1:: Private Membern'

ference of the Prevention Bills.
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